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LOK SABHA

Tuesday August 29, 1874/Bhadra 7
1888 (Suka)

I'e Lok Sabha met at Elvven of the
Clock

IMi. SreaxEr in the Chan}
ORAL ANSWERS TO QUESTIONS

Economy in use of Steel
.f

*549 SHRI P GANGADEB
SHR! SHRIKISHAN MODI

Will the Mumster of STEEL AND
MINES be pleased to state

(a) whethe: us Manstry  have
conmdered the steps to econoouze on
the use of steel as suggested by  the
Commutiee appointed for this purpose

(b) Y s&c whethe:  cotegory-wise
adjustments to curb non-essential use
of items are being evolved and

f¢) f no the salient features there
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) Yes
Sr

(b) and (¢) A statement i«
an the Table of the Houme

lud

Statement

‘There are some consiramnts m  the
implementation of certain recommen-
dations of the Committee such us
availability of cement. availability of
suitable grade of briks, timber etc

1950 LeSes

and technological constraints ;n  the
production or sume categories of steel.
It would algo be necessary to have
the recommendations regarding chan-
ge8 1n design examined further by
other (oncerned autno.ities Like
Indian  Standards Tn-titution, Cem-
tral Witer & Power Commiswion Cen-
tral Public Works Department ete. as
to the extent to which 1t would be
feasib e to adopt them in practice
This 18 being further examuned

However, Government have been
considering severa]l schemes for achi~
eving economy int steel Through a
Government order ssued in 1968
production of structurals mn  sizes
other than thosc covereq by the Ine
dian Standards was banned The steel
plants in the country have been pro-
ducing medium series of structurals
only since light senes specified by
I[SI cannot be produced in the ex-
uting mills As a result of produc-
tion of standard structural sizes, it is
estimated that a raving of about 12}
per cent m consumption of structu-
rul steel has been achieved.

Government have also been encour-
aging  production and use of cold
twisted bars, the total production of
which mince 1968-69 is about a mil.
lion tonnes Throush the u<e of cold
twsted bars, 1t has been estimated
that there hag been a saving of about
20 per cent or (200,000 tonnes) of

steel needed for concrete reinforce-
ment

SHRI P GANGADEB: In view of
the fact that the Government iz keen
on economising the use of steel and
exporting it to earn foreign ex-
change, T would like to know from
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the hon. Minister what are the latest
directiveg that have been issued after
carefu]l consideration or are proposed
10 be issued by the Ministry in re-
gard to banning the use of steel for
non-essential purposes.

SHRI SUBODH HANSDA: No
directive, as such, has been issued
so far, but there is a proposal to
ban construction of buildings for non-
essential purposes such as multi-
storeyed buildings for office purposes,
restaurants, etc.,, and wuse of steel
will be allowed only for productive
purposes.

SHRI P. GANGADEB: I wish to
further ask, since one of the reasons
for misuse of steel is its easy availa-
bility in the black market, what con-
crete steps Government gropose to
take to check this malpractice so that
unallocated steel does not find its
way into the market.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
Steel is not available in the market

in on unchecked way. There are
various controls on distribution. But
still some steel does go into the

black market, and those who are in
a position to pay a high price for it
get it for their purposes. It is pre-
cisely for this reason that construc-
tion of certain types of building 1is
being banned. And it is hoped that it
will lead to less use of steel for non-
essential purposes.

PROF. MADHU DANDAVATE: I
would like to know from the Minis-
ter whether it is true that out of the
steel quotas that are assigned by the
Centre in Maharashtra and parti-
cularly, in Bombay, 40 per cent of the
steel quota i35 sold in the b ack market
amounting to 2,000 tonnes of steel,
whether an inquiry was instituted
and whether it is a fact that the stee!?
quota given to certain companies like
Khira, J K. and Hycostone has been
cancelled as a result of black-mar-
ketirg & &axx
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MR. SPEAKER: This is a general
question whereas you are asking
specific question.

PROF. MADHU DANDAVATE:
He referred to black market in steel.
I took that trend and put my ques-
tion.

MR. SPEAKER: You are asking a
specific question.

PROF. MADHU DANDAVATE: As
an illustration, is it true that in places
like Bombay 40 per cent of the steel
quota is sold in the black market,
whether you had instituted an in-
quiry and whether it is also true that
the three companies I had mentioned
were denied their steel quota as they
were found black-marketing in steel?

SHRI K. D. MALAVIYA: This is
a specific question. That will re
quire an inquiry. I cannot answer
the question whether it §s 40 or 20
or 15 per cent that is sold in black
market. But it ig true that certain
quantities of steel just go to unde-
sirable places for being old for
profit-making. But I do not know
more about it. If the hon. Member
so desires, I will make an inquiry
and answer.

Tho T/ : #4T &) #AHNIT IF
AR FT FUF fF Hlo7 avde ¥, gaT
I AT G2 T F2, MYT HE F mrefy
& faaar 2 A I3 @ A A FAndargw
arA-g@foas ¥ R fqeg Far d S
¥ are fY 393 F §rEz ¥ gy A g ot
FR & o @ ST A F A A
FOFT AT 3, T 5@ (TR wF a1
TATZ FX A X J7 P FHIQ & 397 37 9%
gfrarg 389 #2009y WEEE F N
F AT AN 4TAT § AT 4G ! W IR
Ay & @t fFaa o0 9w & wiw s o T
g o a@r?



s Fo Ao wrw@ : ga Al T4
@Y WA F 1 397 :aR A fmm
T3 37 & 1 =7 arrf el FE 2, ag A
g ST At F g e T AR L@z Wiz
B g7 3 § 1 5% MY WY B 39X 39T
qars.ardA e ferdiag Fafqar
it &, 7 g% ot aTqw TG 3, Z a1 34T
Frafadi £ FAIF AN, T Fq:ﬁ' aw
¥ faza st & gg 91 ATAMY /T auT
a7 § fF #8 I PR euT g s g,
TqT | F F5 FAT 1 9% §, 8¢
TR CEACE R n e 2 S e

SHRI PRABODH CHANDRA: May
I know from the Government if this
policy to have one storeyed building
in Delhi and other places is not
counter to the basic principle of
eonstruction of houses all over the
world that where the land is very
costly, tze build.ngs must go up and
where it is cheaper, it should be the
other way about? The landholders
who have got the land at an exorbi-
tant price will be put to a great loss
if they are allowed to have only one
storeyed buildings.

SHR1 K. D. MALAVIYA: These
considerations must before the Minis-
try of Works, Housing and Urban

Development. I am not able to
answer it.
=t W fag kv 3w w9 o

gaman frza o e Hoe g fram
g Erg I S AT T T DT AT AT
ot Frer FT AN A ag o &
meAY g g 5 for feg et & A
9T FZTAATE, T2 M F BIHE § o7 AT
27 v ar? d S Ay FEET A3
g fxa ¥ 37 IvAT ®AT F1 Tq1 FATFY AT

¥ Mrsgwerafrarsrad ?
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W&o To mAY: IO Haza
FTHIY. &Y aThH & qar77 v &, afe sy
qTYA FY AC GF w9F FH QAT |
el & 71 33a gef 7gr feat M |
T OO G FE JIAFD TG, T
AT §35G F A K% TN Ty
g & owT w0 & A7 aw A A T AT A
g FATAFETN 3 37 aF 9 IT H HIYTZ 97
FIHE, TEIAT |

Mo GAT: ST ¥ ATH Godt F =%

a.

g !
st Fo o m@ﬂ*‘rm
a3 g

SHRI P. R. SHENOY: What type
of use of steel is considered to be
non-essential by the Government?

SHRI K. D. MALAVIYA: That has
already been stated by my colleague.
Government is centemplating to con-
sider certain use of steel as non-
essential, high-storeyed buildings,
cinema houses and all that and we
are restraining the consumption of
steel by various methods. We hope
that as a result of this use of steel
for non-essential purposes will not
be there. (Interruptions).

MR. SPEAKER: There are cer-
tain Member who get up on every
question every day. I request them
not to do it every day. They should
give chance to others also. I am
proceeding on this basis. Mr.
Kachwai

NG T FGAW T AT AT
a3y ¥ 5 Teua F 7 3w d gontuw
ZME ] ? 9 ANIOF AT SATIT 90
an @ omg ¥ faaw aqran fe Y qwr
ST FRTQAT IA F WETIF FFRTS g0
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AT v ag waT AT T ¥ D
? AR A u ol FT ¥ weTa
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fer a7+ w7 73 997 fa oA 3 A
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e Rgved : 97 907 A §—For
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Reorganisation of Reglonal Passpord
Office at Ahmedabad

*550. SHRI P G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are aware
that the Regional Passport Office at
Ahmedabad has been functioning im
a very unsalisfactory way, causing a
good dea! of hardsh.p and harass-
ment to hundreds of applicants wish«
.ng to obtain their passports promptly,

thr 1f sn, the corrective steps being
taken by Government to remedy the
«ituafion, and

(c) wnether the said Regional Office
is being reorganised or  broadened,
and 1if so, the factg thereabout?

THE MINTSTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFATRS (SHRI SURENDRA PAL
SINGH). (a) to (c). There have
been complaints regarding delays im
the 1siue wnd servicing of pass-orts
by the Regional Passports Office,
Ahmedebad. To study the situation
at fir~st hand. two senior officers of
the Minis*rv of External Affairs
visited Ahmedabad in July, 1974
They took prompt remedial action
Imnroved procedures were introduced
in order to avoid wastage of time i»
the lseun of passports Some addi-
tiona! staff has alzo been sanctioned 80
that the accumulated arrears could
be clered expeditinusly, With the
ymprovement in the procedures and
strenethering  of the staff, it has
been possible to reduce the arrears.

Giovernmont it alwy  considering
adoption of other measures to im-
adontion of other measures to im-
bad office.

SHR1 P. G MAVALANKAR: St-
this problem 15 not really confined
Ahmedabad Regional Passport
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only, but in all such offices as well,
including that of Bombay where ac-
cumulation is great. Ahmedabad
Pagsport Office is for the whole of
Gujarat and the Union Territory of
Dadra and Nagar Haveli. This re-
gional office was established by
Government in November, 1969. The

Minis - knows that in the year 1970
the number of applications was
14,628. And in this current

year,
that is, from January to May, 1974,

the number has dlready shot up to
11,336 applications. There ig a tre-
mendous rise in arrears and the work
.is very unsatisfactory.

In view of this, may I request the
hon. Minister to spell out in great
details? These points arise out of
‘the answer that he has given. For
example, my question is this. You
said that two senior officers were
sent from Delhi to Ahmedabad.
What are their names? And when
.they came back to Delhi, did they
make any report? If so, what are
the particular recommendations con-
tained in that report? Was there any
mention about remedial measure?
What were the procedures that were
suggested? Whether thely suggested?
Whether they suggested appointment
of any additional staff? If so, how

many had been appointed? If not,
why they were not appointed?
You say that the arrears have

been reduced. The answer is beauti-
ful but it does not give the facts. 1
want the Minister’'s cooperation in
the matter. 1 appreciate the answer
given. You said they were to be
appointed to reduce the arrears. I
would now like to know how much
arrears have they been able to re-
duce? You also said that other
measures were being taken. What
are those other measures?

SHRI SURENDRA PAL SINGH: I
shall try to cooperate with ~you

as
much as possible. You have asked a
large number of questions. The main

question appears to be as to how we
can improve the¢ functiofling of this

office and what improvements were

1896 (SAK4) Oral Answers 10

brought about. I shall bring it to
your notice that when our team went
in July, there were 10,000 cases of
passport applications pending in that
office. After some remedial action
was taken and certain new procedures
were adopted, this number came down
to 4,000 by the end of July, At the
preseint moment, that is, as on 24th
August, there are only 1,500 cases
pending in Ahmedabad office. From
that it is clear that something bas
happered, as a result of which, the
office is now functioning satisfactorily.

As regards the tejam, it went there
and after visiting that office, it made
some recommendations which are of
the nature of both short-term and
long-term measures such as impro-
vement of procedures as to how the
applications should be received and
how they should be disposed ot
expeditiously. They also recommend-
ed a certain number of additional
staff which were engaged on an ad
hoc basis. As a result of that there
is a great deal of improvement there.
Ag regards long-term measures, there
are a number of points made in that
report which I would not like to go
into in greater details now. But the
main recommendation” is thit we
should have additional permanent
staff there, especially when\the work-
load has increased. They have al-
ready made a proposal for creating
certain permanent posts in that office
which are under the consideration of
the Government.

SHRI P. G. MAVALANKAR: My
second euestion is about certain com-
plaints of corruption. Has Govern-
ment’s attention been drawn to those
obtaining passports. The greater the
delay the greater the demand is for
the bribes by the offic s concerned.
Is it true? Then, you mentioned about
lcng-term measures. Can you give us
any idea as to what are those long-
term measures? And, whether they'
have started implementing those
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measures in that office. And, Sir, he
has forgotien to give the names of the
officers who were sent to Ahmedabad.

SHRI SURENDRA PAL SINGH:
As I sad, 1t is already under the
consideration of the Government.
We shall implement them as carly as
possible. It will be difficult to give
any time limit. As regards corrup-
tion, there has been a mention in
certain newspaper about this. We
have not received any complaints re-
garding this specifically. No specific
complaint has b&fn forwardud to the
Ministry of External Affairs. Only
an anonymous complaint has been
sent to that ministry. If the hon.
Membefr has any case in view, he can
pasgs it on to us.

SHR] P. G. MAVALANKAR- Wil
you not, on your own make an en-

\ .‘

SHRI SURENDRA PAL SINGH:
We shall certainly do that. We are
doing everything possible. The main
cause of corruption is the delay. You
were referring to delay in the issue
of passports. We can expudife the
cages as much as possible  But,
there is no specific case of corruption

SHRI N K. SANGHI: Sir, the
delay in the issue of passport is as
dificult as getting an industrial
licence Would the Ministry devise
some ways and methods by which
the applicant can come to know in
how much time his application is
going to be processed? Can you de-
vise some sort of procedure so that
a posteard he gent to him intimating
the period in which his passport
would be ready? If there are any
difficulties to be rectified some inti-
mation be sent to him and a time
fixed for the issue of passport.

SHR] SURENDRA PAL SINGH: 1
agree with the hon. Member that
there should not be too much of
delay in the fssuance of passports.
‘The applicant has to il certain forms

AUGUST 2, 1074
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and the entered in thowe
forms have to be verifiedl by fthe
passport officer, Some applicants de
not fill in their forms proparly thus
resulting in delay.

SHRI P. M. MEHTA: The hoa
Minister just now mentioned that a
team of senior officers inspected the
passport office at Ahmedabad and at
that time 10,000 applications were
pending which have now since beem
clcared and the pending number s
1,500. I would like to know what
were the reasons for such inordinate
delay. Has this team of senior offi-
cers mentioned about it in their re-
port and what action has been takem
against the concerned authorities for
not disposing of the 10,000 applica-
tions in time?

SHR] SURENDRA PAL SINGH
The number of applications during
1970 and 1971 remained more or less
the same but the increase came im
1972 when the number jumped to
18,000 At that time we had to give
thought to this matter. As the work-
load increased suddenly we were not
able {0 appoint additional staff imme-
diately. That is why The work piled
up. Now, it has been taken care of
and more people have heen appoint.
ed

didfee i WY wwrdt wite
wen Frafy s & wfy o afawee

¥s51. ot wTRIC Crw o
ofY vz fagrdt wrordedt

w7 s oA gy TR Y v el s

(%) o 1981 M gar ¥ ww
a% wyafirs afaei ¥y qod ¥ ek
witrw f7 g€ & oy xe wafe ¥ oo
frkrg sqn ¥ femrr afewa wfg gt 8,
144

(@) w7 oy & glafewn s ¥
firr chretfore srfirst & ofew Gl mw
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AUGUST 20, 1074

Oral Annvers 16

v, 1974 . . 283
7€ 1974 ) . 294
w7, 1974 . 301

st wwre o weht 77 o waTer
farar a1 I5 TIT H wilt o ay
W A T7 QA WEIET WIRT, 1974 A%
REWE 2w B T IR
frre 4 ¢ aY ug whd 3% are
FarroE WY 1971 aF ¥ wivd & AT
oA 7Y grar Iy & oY FEO Y AT
LGl

# SyAr qrgarg fF AT ST
fataw g-¥a9 agar /T Wr & o Ay
feafa A4 w777 o) fawar o w@r ?
afz sz s AT MAagdat ey Y
AT 37 F1 qeT 777 7 Ty o gy S
fre arver 289X AE Ay AT Al
ITR TR fFawdand e asA & am
sra wrfeafy A savdromAtdaT fam
wmafe yamamyrmy @’

st are fer oot T dfgaw fadw
FO{AT agA & cAWMY 7 9 &, 9% A
ez ure fafay ¢ aa® ¥y omar
sraufaedy £t o 3T AT § e
ug wgwT fE 378 faedY avg w1 qFam
gYar &, QAT i - Y g 1 oy g e
¥ arare 4 qrare A i O wat g

M e WA S AT
qgm€ a3d) o @ &, vwey qaw F
a1 g o g, qar feafa ¥ d{e
QAT Q1T A4 Y a7 ¥ wEweady
feorrfore & & I wgi aw Sfwa g wr
QY aral wy e oy 8 Fesrewdr g ?

oft wyer sifry wwt : o e Ay ST
far &, wear grar afe mw Wy o™
weve faferegt & wo few feg oy @



17 Oral Answers

REFT IUT T T § 1 9 ) e A
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SHRI VASANT SATHE: May I
know whether the tethod of prepar-
ing the cost of living index is and
has been found to be faulty by even
experts, ecunomists and the authori-
ties concerned, as has been discyssed
in this House already? The weigh-
tage given to the items in the basket
"5 out of date and, therefore, the
whole index does not really reflect
the real rise in the cost of living of
the working class. @What measures
are being taken to correct this
method of preparing the cost of liv-
ing index belcause this doee not re-
flect the correct rise in the cost of
Yiving?

SHRI BALGOV'ND VERMA: The
methodology followed in preparing the
consumer price index is the inter-
national one. It is not that we are
following something which is our own.
This is the method followed all over
the world. Sometimes the prices go
up, sometimes they come down and
that is why it is agitating the minds
* of workers. For example, in January
—March generally, prices begin to fall

SHRI VASANT SATHE:
understood the question?

Has  he

SHRI BALGOVIND VERMA: I am
coming to his point. He feels that
this method is defective.

BHADRA 7, 1896 (SAKA)
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SHRI VASANT SATHE: I am not
talking about the international method.
I say the method and the manner in
which it i3 adopted in our country in
choosing the itemg in the basket is
defective. That is why you do not get
the correct rise in the index. Do you
know that?

SHRI BALGOVIND VERMA: I do
not agree with the hon, member, be-
cause generaily we try to collect these
prices of articles from such centres
where a large number of workers
reside,

SHRI VASANT SATHE: What is the
weighiage given? He teils me that 1
do not know. Al right. What is th»
weightage given to various items?

MR. SPERAKER: Mr, Sathe. when
you sit here, you do not nermit talking
like this. How will vou be able tc
control it when you are in the Chair®

SHRI VASANT SATHE: From there
I wili give protection. Here T seek
vour protection.

SHRI BHAGWAT €A AZAD: What
are the items in the basket? That
wili show  whether the articles are
relevant or irrelevant. Let him say it
straight,

SHRI BALGOVIND VERMA: We
have taken 50 cenfres all over the
country for the collection of data re-
garding ihese prices. In every centre,
we have selected two shops which are
generally patronised by labour for the
purchase of articles or things they
generaliy use. T can give details. We
have divideg things into five cate-
gories: one is food, then pan, supari,
tobacen and intoxicants, the third ic
fuel and 1light, fourth housing, Aftk
cloth efc. and ,six miscellaneous. I
vou vermif I will give further details.

SHRIMATI PARVATHT KRISHNAN:
Is it not a fact that in more than one
big cily, Delhi, Bombay, Calcutta and
Ammedabad the trade wunions have
raised thig igsue and proved that there
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was & fraud in the mannver in which
the cost of living index was calculated
as a result of which the workerg have
Jost in DA, and afier the revision of
the cost of living index crores of
rupees have been paid out to the work-
-ers to make good the losges that they
had suffered May 1 know what steps
Government are taking to see that
these frauds are not repeated and also
what frauds have been carried out till
now and whether the lLabour Ministry
have taken steps to approach the Fin-
ance Ministry to see that workers
should get what is due to them and
not come under the plea of the so0-
calleqg inflation?

SHRI BALGOVIND VERMA: Some
of the unions have demanded a revi-
sion of the consumer price index.
Particularly, one reguest has been sub-
mitted by Shri Umanath from Madras.
We have looked into all these matters
and have not agreed with it

SHRIYMATI PARVATHI KRISHNAN
What steps have been taken to avoid
frauds being repeated? This haz hap-
pened in West Bengal just a few days
ago, in Ahmedabad, three or four years
ago,

SHRI BALGOVIND VERMA: 1f you
bear with me very patiently, 1 would
be able to explain. I am listening to
you; but, you become very impatient,
The West Bengal Government appoint-
ed a Committee to look into the de-
tails of consumer price index. They
wanted to appoint a commitiee; we
did not agree to that. They insisted
and we sllowed them, Thereafter, the
committee itself was not sure of the
recommendations they have made and
they said that many of the data were
not available to them. Although they
made certain recommendations, I can
say that they are not worthwhile, This
is up to the West Bengal Government;
we have nothing to do. They have
appointed a committee and they can
do anything thev like, But, we did
not find anything worthwhile, to go
into the details of their recommenda-
‘tions and acecep! their Andings.
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SHRIMATI PARVATHI KRISHNAN
Why don't you investigate the whole
process and see that théy are not
repeated?

SHRI DINESH CHANDRA GO-
SWAMI: Sir, the hon. Minister has
said that in determining the consumer
price index, he is following the inter-
national procedure. In view of the
fact that in advanced countries, food
items constitute only 15—20 per cent
of the total pay packet of the worker,
whereas in this country, they con-
stitute 70-—~80 per cent of the total pay
packet of the worker, does he not feel
that adoption of the international pro-
cedure means doing great injustice to
the workers in this country? In view
of this fact, is it not necessary 1ts
rationalise the procedure in regard to
the determination of consumer price
index? Secondly, from the statement
we find that from 1862 to 1971 there
was an increase in the consumer price
index, except in between 1968-69, whern
has been a decrease in the consumer
price index from 171 to 169. In view
of our own experience which shows
that actually the value of the rupee
did not increase in one of these years,
May I know what were the determin-
ing factorg by which you came to the
conclusion that between 1068 and 1069,
the consumer price index came down?

SHRI BALGOVIND VERMA  Hon.
Member has made certain querries,
I can tell him that certainly we are
following the international practice,
mn the field of preparing the consumer
price index. Conditions differ from
country to country, In Western coun-
tries, it is something else and in our
country, it is something else. We know
that the people spend a large port of
their income on these cereals here, Our
Labour Bureau iz looking into every
ftem and they are trying to find out
various means to arrive at certain con-
clusions which are accentable to the
people. They are making exercises
He says, sometimes the price increases
and the consumer price index begins
to fall. 1 can tell him that in som®
industries, particularly jute, thers is 2
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practice to pey dearness allowance on
the basis of quarterly price index

SHR! DINESH CHANDRA GO-
SWAMI It wan, not my question
When we go through the statement,
we find tnhat though the consumer price
mdex rose during the period 1962
1971. in between 1068 and 1969, as
per the statement, there has been a
decrease in the consumer price inde
from 171 to 169, which is contradictory
10 our gwn experience May I know,
under what condit:ons vou came to
the coneclusion” ,

SHR1 BALGOVIND VERMA: We are
always trying to lLink the consumer
price 1ndex to the prevailing prices
If the hon Member does not feel gatis-
fied, he can come to me and I would
bhe able to explain to him

SHRI BHAGWAT JHA AZAD BSir,
while arcepting the generality and the
printiples of assessing the consumer
price index, may I reguest the hon
Minister to come from  the inter-
national plane to the domestic plane
and fell ur, 1n the light of rising prices
and decline mm the value of money do
there different heads and different
standards set-up not need a change”
I would alse like to know 1s 1t 2 fact
that the Supteme Court has given a
ruling that the present proress of de-
termining consumer price ndex is
faulty® U thut Le 80, how do the Gov-
ernment propose to meet that ruling
and to change the d:fferent heads of
articles and other thirgs as well as
the centres that thev have chogen®

SHRI BALGOVIND VERMA" So far
as the Supreme Court ruling is con-
cerned, the Labour Bureau at Simla
ir looking into the matter

SHRI BHAGWAT JHA AZAD
SBhould we ask the Simla Institute for
the answer? We want to know from
the Government

MR. SPEAKER. After ihe Supreme
Court ruling, what steps have been
1aken by the Government {0 meet it*
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THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY) This is a
very complicated procedure to select
places and also to make a departure
from the established procedure.

MR SPEAKER The question is,
what have you done after the Supreme
("ourt ruling”

SHRI RAGHUNATHA REDDY: The
Labour Bureau which 1s the techniecal
hody, 18 trying to evolve new pre-
cedures and s examining them

MR SPEAKER S0, you are seriously
examimng them

it uq famy wew W, Wy
RuY wgEE T var g fe 11 WTe oW
T IR T e ¥ Y T e
2€ 41, 79 ¥ A ArwwTarar WAy 4
9 oY 3% 718 WS * 97 wemd war
WATYT | I HE AT Y 7 ATy
} i ofrsr anrar T SYowr? w0y iy
4y, 397 A aars frar g, s wREr
A TAT SOANFT 54 ¥ WA
aasdynid ? drwarsa g Y yd
g7 vaA g, wd wERw ww gy
WA $TR FY GETTN FT TART R 7

ot wrw mifee wwt : woow wEew,
oy agdy ot v & 5 gt o drz A
Sy ara ¥, T AETCH qE wEy fas aré
GraiEr IR § g T8y & Afrs witfe
T fz ¥ 4y, gafom god swarew
&Y wrar ¥ €Y ) 39w A I ey
2, 3T i A FawAr g OV W
ygrmEwEfrd MunRfewd 3@
oo ¥ a3 A e A e
oY 827 91 7 T I %y i fer iR
qY AT ITHTQATNE § | wulfan @@
o F ARy T wgewT agafeew
T i v G Y Qe ag ANy
famtardy §, ag o o
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oft 7y formd : o fafar wirfort
e i o oy fasig & Q § e war &
WHT 3, AY W4T A Y e ag wTaORe
ag and § 5 wre et aneE vaes
%Y gurya e ?
SHRI BALGOVIND VERMA" I have

said, we are already looking into the
matter,

SHRI VASANT SATHE: The Supreme
Court ruling came in 1966 and you
are still look niginto it.

ot ww fomd . e wEr wEE A
afadw A g AT g A
AT Arfge W Wy e A W §, ar
AW T St ST JarTh;w | O AT
wravs @ i g g ag s w
GO AT AT G | ‘TH QA F S
T 1T T Y A e ¥

SHRI RAGHUNATHA REDDY: The
West Bengal Government in their
wisdom appointerd a commitlee to go
into the question of consumer price
index, on the representations made by
various trade union organisations. The
comeittee had submitted a report. The
West Bengal Government is seized of
the matter and I do not want to make
any comments on the nature of the
decislon that the West Bengal Govern-
ment may or not take.

oft oy forrd : o ¥ ofvam qar WY
¥ wae IR faar ur ) Ao waTw
w2 2 e sy wrey o qrew S%9w WY
AT W !
MR. SPEAKER: I gave another

chance. After all, I have given sv
much time to this question,
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oft vy fond : UTO ERT T AT A
watefrar § 1 aerdiard  avo sy,
wg T § freml fafrex §, vt
AT AT AR | (WIeWiY)

SHRI 8. M. BANERJEE: A questiox
has been asked in this House about
the serious erosion in the matter of
dearness allowance because of the
faulty and fraudulent cost of living
index arrived at by the department and
it has been proved in Maharashtra and
ulso by the Supreme Court judgment

VR SPEAKER Ask the question

SHRI 8. M BANERJEE May we
know whether he {s aware that eroglon
to the tune of Rs. 600 to 700 crores
during the last ten years has taken
place in the mutter of dearness allow-
ance of the employees 1n the public
seclor, deparimenta’ undertakings and
also prvate sector® In view of the
tact that tlus has been raised by the
various State Government. and somae
trade unions, will a commitiee be ap-
pointed to investigate into the whole
matter and submit a report within
six months”

SHR! BALGOVIND VERMA. I{ 1, «
fact that the wages have been eroded
due to the increase in prices. We are
aware of it. That is why, as the hon
Member himself knows, we have
adopted the variable dearness allow-
ance linked to the cost of living index
The moment the wages erode, immedi-
ately the dearness allowance increasss

frgeam furw fufrde saaye & emer

*557 ot wreelt wrf : wITRET
e asNay Ty rarkife:

(=) = fergew faw fafwde
IZAYT, TR F a§ 1972-73 6T
1973-74 ¥ wemRw wqwifaa wee
T gor ; Wi
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(w) afx g1, & wwx Wy wTOW
§ Ot w oy § s Yi@roeas
wraargY #t wk ¥, F1ow @ Wy &
AT ?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). A statement giving the required
nformation is 1aid on the Table of the
House

Stotement
fa) Yes, Sir

(b) The following were the reasons
tor the shorttall in production vis-a
™y, target’ —

1972-73.

Production i the mines wax jess on
<ccount o! water shortage inihally in
November-Decemter. 1072 and lafer
during January—March, 1973 due to
power restrictions The coneentraw
production was zlso affected due tn
iow metal content 1n the ore

Production 1n  the Smelter
affected on account of ucute power
shortage. The meiting furnace com-
pletely broke down in February, 1873
and affected s.ne metal production
Superphocphate production was res-
tricted owing tn considerably reduced
demnnd caused by drought in the areas
1 which fertilizer was bemng <old

wasc

1973-74

Production from mines and bene-
ficiation plants was seriously affecled
on account of power rvestriction in
April/May, 1073, (Power cut o the
extent of 20 per cent was imposed from
6th February, 1973, 33.1/3 per cent
from 26th Pebruary, ang 50 per ceni
from 20th March, 1973 i1l June, 1973)

Targelted production in the Zine
Smelter could not be achieved on ac-
wount of power restriction/inter-
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ruption. In fact the plant was com-
pletely “Off the steam” for pearly 3
months from April—June, 1973 for
want of power. Production in the Lead
Smelter was less on account of short-
age of concentrate due to disruptiow
of rai] traffic and due to power inter-
ruptinns/restrictions.

o et g . wod wEET,
ELEi AL A £ |
1972-73 WY 1973-74 & Jeqrew
0 g & are ¥ A A g7 987 @,
-quw“rai‘rmﬁ fagt & wamr &
e Wi v afrage, gy At TEi W
waar ¢ 3T W At #7 gued
m g fxma s=rer @A % qTER
w1 wTe at Ay A Syt & g
T ) [/ T F] e g1 T
1 T} WK WY T Q0 S qF
ot 1 qF7 @Y wadt & 1w 7 fawet
W F I T T avar Wi W
dragr ¥ A Civar 9@ oHE a §
w‘rmna‘tﬁmmgﬁr
ﬁmqrrﬁza?‘m*fm ¥ HORX
tmamﬁmfﬁm@mtfww&
E 4
FELY AT TAICT ROAT 3 TT £Y )

sy guRw taTe - Wewry ¥ wey
7 woradi w7 qarr N FA A7 IO H
e @ fer &1 & [abew w0 wgmy
g fs 1972-73 Wit 1973-74 X%
Qi wrdi § Forw oz ¥ Newny ¥
TRy 3 Y fewwd vg K ol vt
faarsfr & wft, T e AT A W
vt wiy W wvaAr ) @ WY oy
¥ o & vere® § agw wat o)
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0 v el Y qeark weuY & af
§ ot & Afaaw W wedt § W
Wa Eren Wit A & A1 ER g vy
8 v 1974-75 X gwrg M T
§ Suw gW wdE w7 AR

ot et wif F A WT
Fg % T § Fard ATEYT ¥ I Q
QF W AT W G & e
FeUYT ¥ F97 AT g (o § W
Ay § AArE ATHR A T s |
O ar f5 aw qX Frar o qand
WIEIYE & ST W& FIVEET ANAT A
®r & agr wwE fAmoow v e
w1 A s A g Rl
FEEY & T W (BT § WR gad
glavd Wit §, ®ir G305 ARG B QW
Qg FIATT A AT AWAT A0G, w4
ag vt sfaq @@ @vm ¢ W\ TEw
qE ¥ Avere fa=r 77 H E7

o Wi wal (e W
Aeiiw) . SEEyT w1 omard wege
# groe ¥ A1 Al gl & oF aug
W quY # FwT TVRT IH 97 q Y7
wT gt § Wi O W 9w T
WAITREA 1 am agA [ agr &
78T Wil § 7 Aivger o7k 5w Aad
%Y aw w7 Fgar st o qr e g e
# WY 7 Aavy § WY W W ¢
fie 1 ot v gw W wit e
¥ I arfe Sravew @ wR At e
b WL wiew Sz @1 5% 1 QW
fwat W wer gult G A oo
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®Y WY Fawr gr ) wyr SANET g W X
ag aqnf wralgr & wawr § v Al
3 @ v A Frare aoee X ot e
Y Favar &

e W qtd: WA wERE A
weqrar & (6 vt ol fawelt o it &
NI eare & w g & o
fasdlt #t wtasw @ =i wggw 7 R
atr gt yratey ffaga et v wad
frq wre %l o vaw 3aT @ 7 W
AT W AT FT oW e g
Laa B (s O

Yt & W wrenlw : TTEdTY
TR F Arg avadly g1 E & 2w
gy & fo fawlt v g9 79w
7T ) #R I aeng qle W
faweft 7 qaaw A1 &3 v gy
Ffea QAT T TAATT AT IET KT FAT

Fin(ll

ot W W TEE A AT A N
AP AR TN @ FAR
AT sy A &) K weAw g g fe
war foest wosT w1 wray o § R
i § A fedr Y farirge sgar
&7 e & T & A Tweww § oft
ol & o v Y WA §

off qw W W CAgrAw . L,

MR. SPEAKER He has invited your
attention to the inefficiency of the stal2
You just note it down.
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Prodpction of Fllament Lamp by
HMT.

+

*854. SHRI D. B, CHANDRA
GOWDA:

SHRI C, K. JAFFER
SHARIEF":

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether Hindustan Machine
Tools is entering the filament lamp
Hne in a big way; and

(b) f so, the broad outlines re~
garding 1ts plan and necessary let-
ters of intents?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b). Hindustan Machine Toolg Ltd
have plans to set up production of
GLS Lamps and Fi'aments in  their
unit at IIydera“ad alonpwith g'ass-
components, load-in-wire, caps and
tungsten wire and lamp-making ma-
chinery. The programme is to achi.
eve a production of 32 million GLS
Lamps by the sixth vear Necessary
Jatter of intent has been issued to
the Company Investment decicion is
still to be taker by the Government.

SHRI D. B. CHANDRA GOWDA:
May 1 know from the hon. Minister
when they are going to have these
plans for production implemented,
secondly, whether this target of 32
million GIS lamps will Fe sufficient
to meet the demands in the count-
ry, and, thirdly, whether the Ministry
has any plan to have the same unit
opened at other places like Bangalore?

THE MINTSTER OF HREAVY IN-
DUSTRY (SHRI T. A, PAT): T ex-
pect the foundation of thly facnry
for production to be laid some time
this Novemher and the actus! produc-
G0y §0 shapt whin thees meavs  This
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project is for making plants for
making bulbs. But a ong with that,
32 million bulbs wil] be made because
we would like to see, when we sell
these plants, we also transfer the
technology to the buyers Ultimately,
there will be eight chains, may be
every year, through these plants and
Y suppose that the full requirements
of the Sixth Five-Yeir Plan will be
met out of the plants that the HMT
will be making in the matter of pro.
ducing bulbs.

SHRI D B CHANDRA GOWDA:
What about Bangalore?

SHRI T. A. PAI* The bulbs will
be sold all over, including Banga-
lore

SHRI D. B CHANDRA GOWDA:
What about the last part of my ques-
tion, whether there are any plans
to set up a manufacturing unit in Ban-
galore?

SHRI T. A PAIl: HMT's produc-
tion of bulhs as a part of the produc~
tion of machinery wil'! be confined to
Hyderabad. Anv individual entrepre-
neur at Rangalore is welcome to buy
the machinery and set up another in-
dependent unit at Bangalore.

SHRI D B CHANDRA GOWDA:
May I know whether certain exer-~
cises have been made to have these
filment laxm~< exportrd and if so,
what is the foreirn exchange that is
expected to be earned from this?

SHRI T. A PALI: At present 140
million bu'bs are made in the count-
ry and the anticipated units that are
coming into existenre as a result of
clearance of capital goods, are ex-
pected to make another 73  million
bulhs  Therefore immediately during
the Fifth Five.Vear Plan we will be
making about 300 million bulbs, and
1 Ao nat think we will have any sur-
e hulhe for sxnort.
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WRITTEN ANSWERS TO QUES-
TIONS

Increase jn Employment Capacities in
States

*552. DR. RANEN SEN: Will the
Minister of LABOUR be pleased to
state:

(a) whether Government have in-
<reased its employment capacities in
certain States;

(b) if so, the increase in the em-
ployment percentage in the States of

West Bengal, Bihar, Assam, Onssa,
Punjab, Manipur, Agartala, UP,
Kerala, Mysore, Goa, Tamilnadu,

Madhya Prad-~sh and Andhra in 1972,
1973 and 1974; ang

{c) the percentage of unemployment
in the above-mentioned States for ihe
same period?y

THE MINISTER OF LABOUR
{(SHRI RAGHUNATHA REDDY)- (a)
Government have taking all possible
steps to increase employment oppor-
tunities, Apart from the normal de-
velonment programmes, a number
of special employment promotion
schemes have been taken up in re-
cent vears viz (i) Crash Scheme for
Rural Emvlovment (ii) Programme
for educated Unemp'oved, (ili) Spe-
<cial! Emnlovment Programme and (iv)
Half.a-Mi'lYfon Job Programme.

(h) Information regarding the
percentage increase in employment in
the oreaniged  eector in the States
concerned 13 given in Statement I,
Jaid on the Table of House IPlaced
in Libraru. See No. L'T-833974),
This is based on the statistios collect-
ed through the Employment Exchan-
gos.

(c) Information about the number
of aon'icants on the ‘ive register of
Employmant Exchanzes In the States

AUGUST 29, 1974™ Written Answers 32

concerned is given in Statement H
laid on the Table of the Honw
[Placed in Library. See No. LT-833%/
74).

Expansion of Bokaro Steel Plani

*555. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government have de-
cided to expang the Bokaro Steel
Plant;

amount sanctioned
the salient features

(b) if so, the
therefor and
thereof; and

(c) the other existing steel plants
proposed to be expanded and their
names?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):

(a) and (b). It was decided ag ear-
ly as March, 1970, to take up expan-
sion of the capacity of Bokaro Steel!
Plant to four mi Lion ingot tonnes in
continuation of the first stnge of 1.7
million ingot tonnes. The work was
accordingly taken in hand and a sum
of Rs. 125 crores has been spent on
this expansion during the Fourth Plan
period. The total cost of expansion is
tentatively estimated to be Rs 513
crores, but this estimate may unde:
go some change after the Detailed
Project Revort has been fully updated
by MECON.

The coordinated construction sche-
dule of Bokaro for expansion to fouwr
million ingot tonnes, finalised last
year. envisages completion of cons-
truction and erection work by Decem-
ber, 1976, and commissioning by
March, 1977.

1 has been decided to further ex-
pand this capacity to 4.75 million io-
got tonnes. Both these schemes for
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expansion are being implemented with
Soviet cooperation and assistance.

{¢) The Bhilai Steel Plant is pro-
posed to be expanded from 25 to 4
million tonnes ingot steel per an-
num,

Mineral Development

*556. SHRI RAM PRAKASH: Wwill
the Mmster of STEEL AND MINES
be pleased to state:

(a) whether the Union Government
have decided not to provide any as-
sistance to States for mineral develop-
ment; and

(b) 1if sn, the reascns therefor?

THE MINISTER OF STEEL AND
MINES (SHRI K D. MALAVIYA):
(a) No. Sir.

(h) Does not arise

Blended Pelletisation Plants on Kar-
nataka Coast

*§57 SHRI B V. NAIK: Will the
Minister of STEEL AND MINES be
pleased to state:

{a) whether there 18 any proposal
to start blended pelletisation plants
on Karnataka coast where low grade
coastal ore cuuld be blended with
high grade Hcpet ore for export; and

(b) it so, the reaction of Union
Government thereto?

THE MINISTER OF STEEL AND
MINES (SHR!I X. D. MALAVIYA):
(a) and (b). Besidey a proposal for
the setting up of s Pelletisation Plant
to utilise low grade ores of coastal

1960 L-S—1
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regions of Karnataka State, there is

no other proposal under considera.
tion,

#TT T WY svaEawen

558. s wWW W wor: AT
O W W AE T gg T A A
w7 fr
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a8 72-1973 1T 197374 (wiw-fewaart) o oufe # WY¥ ohe g

AT WY :
F-WTAT T

W 1972-73 1973~74
wi=-frmmae,
afewm . . . . i 56,492 50,976
[T T . . . . 16,696 14,682
RIS . . . . . 20,669 12,906
FHA g TR . . . 1,27,393 71,045
WHA FAATET AU . ) ) 10,474 9,351
— . 3,73,582 3,03,538
L S X . . . 36,274 18,143
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g (g )
afewaw . . 8,46,67 10,54 34
Y eATfEaT . 3,34,84 3,45,81
- 4.84.71 4,12.76
Fdw qE TS 25,99,60 20,56,86
oNH A ATy AT : . . 2,01 31 1,58,78
. $2,76,93 64 45,63
gy e 4,58.55 3 87 05
7o %o 52 60,30 2091,42
- 712,99 5,78,22
- 8,25,17 6,96.48
& 40,09,57 22,25,90

‘ AN 2,20.10.64

1.6 482,25




37 Written Answers BHADRA 7, 18068 (SAKA)

giefi dror ¥ tom  faww
wAFR €7 ST A Fovay v § Fw qiady
oy wafa & g g5 GErer A
* ww ¥ ¥ wrenfnir @ oW
e . 3o ST ¥ IeTE ArARAHAT
& ufew g ot yo o= safral #§
gores wR gen faeew ad a7
am@E fiear st @ar

Charging of Capitation Fees/Donations
from Students by Medical Colleges

*559. SHR1 SHANKERRAO SA-
VANT: Will the Minister of HEALTH
AND FAMILY PLANNING be plegsed
to state:

(a) the medical colleges in the
country which take capitation fees
or donations from their students;

(b) what is the extent in each case
of this capitation fee or domation; and

(c) what attempts are being made
to do away with this disgraceful prac-
tice?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) The private medical col-
leges charging capitation fees/dona-
tions fall into two categories. Those
medical colleges whose degree is re-
cognised by the Medical Council of
India and others whose degree is not
Yyet recognised by the Medical Coun-
cil ot India. The colleges in the first
category are—

1L Kakatiya Medical College,
Warrangal.

2. Rangaraya Medical College,
Kakinada.

3. Kasturba Medical College,
Manipal,

4. Medical College, Guibarga.
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S. JL.N. Medical College, Bel-

gaum.

6. J.L.M. Medical College, Davan-
gere,

7. M.GM. Medical College,
Jamshedpur.

-

The colleges in the second category
are—

1. Nalanda Medical College,
Patna.

2. Pataliputra Medical College,
Patna,

3. 8hri Krishna Medical College,
Muzaffarpur,

4. Magadh Medical College, Gaya.

5. Guru Gobind Singh Medical
College, Faridkot.

(b) The amount of capitation fee or
donation varies considerably from col-
lege to college. From the information
available with us the range is bet-
ween Rs. 5,000 to Rs. 25.000. Hagher
capitation fee is charged from over-
seas students.

(c¢) The question of introducing
legislation to regulate the functioning
of private colleges is under active
consideration.

Chinese Naval activities in Indian
Ocean

*560. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government’'s atten-
tion has been drawn to a news-item
in a local English Daily regarding
‘Chinese Naval activities in Indian
Ocean increase”;

{b) whether China's warships and
submarines have started appearing in
the Ocean more frequently; and

(¢) if so, Government’s reaction
thereon?
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THE MINISTER OF EXTERNAL
AF¥FAIRS (SHRI SWARAN SINGH):
(a) Yes, Sir.

(b) Government are not aware of
any such increase in the frequency
of visits of Chinese naval vessels in
the Indian Ocean.

{¢) Does not arise.

Charter of Demands submitted by
the Federation of Junjor Doctors
Association of Delhi

*561. SHR1 SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government have
taken into comsideration the charter
of demands submitted recently by
the Federation of Junior Doctors’
Association og Delhi; and

(b) it so, the action taken there-
on?

THE MINISTER OF HEALTH AND

-« FAMILY PLANNING (DR. KARAN

SINGH): (a) The Government have

not received any Charter of Demands

recently from the Federation of Junor
Doctors Association of Delhi.

(b) Does not arise

Grand Smithy Works Private Ltd.

*562. SHRI KARTIK ORAON: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Grand Smithy Works
Private 1id. has been a
buyer of iron and scrap materials
from the Hindustan Steel Ltd., Cal-
cutta; and

{b) if so, the ealient features of
sales made to the said company since
its first purchase of iron and scraps
and other items from HSL., Cal-
¢utta or direetly from any of the
steel plants?

AUGUST 29, 1974
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THE MINISTER OF STEEXL AND
MINES (SHRI K. D. MALAVIVA);
(a) Yes, Sir.

(b) In the period March-—July 1973,
the Sales Office of Hindustan Stee?
Limited booked orders for a total of

* 50,000 tonnes of Ingot Mould Scrap

from a number of parties of whom
Grand Smithy Works Private Limited
is one The quantity intended for
them was 27,000 tonnes. Ilowever,
supplies, against this order have been
made to the extent of only 8200
tonnes upto December, 1973 and no
further despatches have been effected
thereafter This is the only sale of
scrap by the Sales Office of HSL. to
the party in the last five years. In-
formation relating to Sales by the
Sales Office prior to this period and
direct <ales from the Plants of H.S.L.
is not readily available.

Nine Nations Plan on Territorial Seas
*563 SHRI P M. MEHTA:

SHRI V. MAYAVAN:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

{a) whether U.S. had turned down
nine Nationg Plan on territorial seas,

(b) if so, the reasons therefor;

(¢) whether the propocal was also
favoured by India; and

(d) whether any compromise pro-
posal was put forward by the Ses
Conference in this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a/
No, Sir.

(b) Does not arise,

(c) India has co-sponsored the
Nine Nations proposal,
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(4) No compromise proposal has yet
been put forward on the subjects
«covered by the Nine Nations proposal.
although separate proposals on these
subjects have been submitted by
several delegations,

Stainless Steel Sheets Produceg in
Durgapur Alloy Steel Planty

*584. SHRI D. K. PANDA: Will the
Minister of STEEL AND MINES be
Ppleased to state:

(a) whether the indecision over
price and distribution policy of cer-
tain categories of stainless  steel
sheets produced in the Durgapur
Alloy Steel Plants have resulted 1n
fall in production as well as uncer-
tainty to the cusiomers about the
availability of the materials for over
mine months; and

(b) if so, the reasons thereof, and
the steps being taken to golve the
problem?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
«a) No, Sir,

(b) Does not arise.

‘Suggestions from Workers of Durga-
pur Steel Plants

*565. SHRI N. K. SANGHI: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether some labour leaders
representing workere of Durgapur
Steel Plant met the Prime Minister
and placed before her their sugges-
tions for improving production of
the plant which s the sick
child of the Ministry;

() 3 s0, whether the labour lea-
‘ders have souwhi a chenge in the
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3-tier administrative gystem in the
management of the plant; and

(c) if so, the broad outlines of sug-
gestions that the workers representa-
tives have given to end inter-union
and intra-union rivalries ang also to
boost production of the plant and
Government's reaction thereto?

THE MINISTER OF STEEL AND
MINES (SHR1 K. D. MALAVIYA):
(a) to (c¢). Shri G Ramanujam,
General Secretary of the Indian
National Trade Union Congress met
the Prime Minister on the 5th August,
1974. During the discussion, he
generally referred to the problems of
the Durgapur Stee] Plant. He did not
submit any written suggestions.
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Allegeg irregularities apd lapses in
Hso0

*567. SHRI BHAGATRAM
MANHAR:

SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government's atten-
tion has been drawn to the complaints
sbout 1rregularities and lapses in
IISCO; and

(b) if so, the action taken thereon?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) Yes, Sir.

(b) The matter fa under examina-
tion.

Heavy Engineering Corporation,
Ranchi

*568. SHRI N. E. HORO: Will the
Minister of HEAVY INDUSTRY be
pleaged to state:

(a) whether Centre is making
efforts to ensure that the Heavy En-
gineering Corporation at Ranchi
break even during the current finan-
cial year; and

(b) if so, the target for each month,
to emable correct evaluation of per-
formance?

THE MINISTER OF HEAVY
INDUSTRY (SHRI T. A. PAD: (a)
Yes, Sir.

(b) A statement is laid on the table
of the House. {Placed in Library.
See No, LT-8340/74).

ADGUST 28, 1074
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Discussion between India and
Indonesly for Cultural Exchange

3880. SHRI MADHU LIMAYE:; Wil}
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether there has been eny
discussion between the Governments
of India and Indonesia recently on
cultural exchange betweepn the two
countries; and

(b) if so, the concrete programmes
chalked for the year 1974-75?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) and (b) Yes, Sir. At the 5th
annual Indo-Indonesia Bilateral Talks
held at Jakarta in early August 1974,
a number of suggestions for promot-
ing cultural exchanges were consider-
ed. The Indonesiap side stated that
as far as they were concerned, they
did not work on the basis of annual
programmes but on that of concrete

programmes.

Decling in Production of Saleable
Steel

3881. SHRI D. D. DESAI: Will the
Mintster of STEEL AND MINES be
pleased to state:

(a) whether the production of sale-
able steel went down in 1973-7¢;

(b) it so, the reasong therefor;

(¢) whether Govermment are mak-
ing efforts to reach the target; and

(d) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yé5
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Sir. The aggregate production of
saleable steel from the five major
steel plants in 1973-74 was 4.353
million tonnes as against the produc-
tion of 4.798 million tonnes in 1872-73.

(b) The production in 1978-74 was
affecteq adversely mainly on account
Of toeee »

(i) Severe power cuts and power
interruption, especially in the
period April to mid-Novem-
ber. 1878, directly affecting
production in all the plants
except Bhilai.

{11) Inadequate availability of
coal, again largely due to
power cuts and power inter-
ruptions during thig period
which effected the entire
Jharia Coal-fields and led to
curtailment in the operation
of coal washeries and of coal
mines which, in turn, affected
steel production in all the
plants,

(iti) Intermittent slow down and
industrial unrest in Railways,
especially in the South
Eastern and Eastern Railways,
in August, 1973 and thereafter
from late November, 1973 on-
wards, affecting movement of
coal and other raw materials
and of finished products and
necessitating the imposition of
drastic cuts on production in
keeping with the minimal flow
of raw materials.

{c) and (d). The targets of produc-
tion for 1974-75 which envisage higher
production than that achieved in
1873-74 have been drawn up in con-
sultation with all the appropriate
agencies after making an assessment
of the requirements and possible sup-
ply and availability of power, other
estentia] inputs, rail transport etc.
Clote and constant laison is being
maintained with these agenties to en-
sure that production does not suffer on
account of shortage in the supply or
availability of these requirements.

BHADRA 7, 1896 (SAKA)
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Japanese Firm 1o Mine Coal

8882. SHR1 D. D. DESAIL Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have al-
loweg a Japanese firm to mine coal
at Telchar m Orissa using a new tech~
mology of production;

(b) if so, the main features thereof;

(¢) whether similar technology is to
be employed 1n other coal mines also;
and

(d) if so, whether Government in-
tend to buy thig technology for use
all gver India?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) No.
Sir.

(b) to (d). Do not arise.

Big Power Pressure in Indian Ocean
Sought by Pakistan

3883. SHRI BANAMALI PATNAIK:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Pakistan is seeking Big-
Power presence mn the Indian Ocean
as a balancing factor against other
States in the region; and

(b) it so, the reactlon of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Government have seen a press
commentary on a Pakistani official
spokesman's statement to this effect.

(b) Such a move would contradict
the UN. Resolution declaring the
Indian Ocean as a zone of peace, tO
which India and the overwhelming
majority of the littoral States have
subseribed,

—- —d
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Contracts for Coastruction of Bulid-
ings, Roads, Aerodromes for Defence
Services

3884, SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO:

Will the Minister
be pleased to state:

(a) the names of contractors who
have been given contracts by the Gov-
ernment for construction of buildings,
roads, aerodromes for the Defence
Services with contracts exceedings

- Rs. 10 lakhs during the period 1871 to
30th June, 1974,

(b) the amount mvolved in each
case; and

{¢) whether the work in each case
has been completed in time and if not,
the reasons thereof?

of DEFENCE

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The requisite information 1is being
collected and will be 1aid on the Table
of the House.

Production of Polio Vaccine

8885. SHRI S. A. MURUGANAN-
THAM: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether due to lack of funds to
import monkeys, the production of
polio vaccine has severely hampered;
and

(b) if so, the extent of the shortfall
in production and the steps being
taken to tackle the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) No, Sir. The shortfall
is mminly because of technological
:ii:!ctﬂtiu, occasional power failuve

AUGUST 329, 1974
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(b) As against the instaliéd annual
capacity of 1250 lakhs doses of tri-
valent vaccine, the actual production
during 1972-73 anq 1973-74 was
1,72,500 and 19,350 doses respectively.

Studieg are in progress to determine
and eliminate the factors responsible
for the shortfall in production.

Steel Production Target during Fitth
Plan

3886. SHRI S. A. MURUGANAN-
THAM: Will the Minister of STEEL
AND MINES be plenzed to state the
target fixed for the production of steel
during the Fifth Plan period and the
steps being taken to achieve the tar-
get?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): The steel
development programme in the Fifth
Five Year Plan has been drawn up in
such a manner that about 10 million
tonnes of saleable muld steel would be
available by 1978-79 to meet the
domestic demand. The existing
integrated steel plants have a total
capacity of 8.9 million ingot tonnes of
steel equivalent to 6.5 million tonnea
of finished steel per annum. The
increased demand for steel by 1878-79
iz proposed to be met through the
expansion of Bhilai Steel Plant {rom
its present capacity of 2.5 million ingot
tonneg to about 4 million ingot tonnes
and by the expansion of Bokaro on a
continuing basis to a capacity of 4.73
million ingot tonnes. Thereby, an
additional ingot capacity of 6.26 mil-
lion tonnes, equivalent to 5.4 million
tonnes of steel would become avail-
able. Taking into account the produc-
tion build-up at Bhilai and Bokaro
after the commissioning of the expan-
sion schemes and the capacity utiliza-
tion possible in the other integrated
plants, it is estimated that finished
stee] available by 1978-79 from integ-
rated steel plants would be about 88
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million tonnes. The electric arc fur-
nace units are expected to contribute
to the availability of at least a million
tonnes of bara and rods by the end of
the Fifth Plan period. Thus, the total
overall indigenous availability of mild
steel by 1978.79 would be about 9.8
million {onnes. which would more or
less mect the estimateq domestic de-
mand.

.

Import of Spare Partg for Steel Plants

3887. SHR1I KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether
spare parts
plants; and

India ig importing
required for the Steel

(b) if so, the percentage thereof in
the years 1870-71, 1871-72 and 1972
8?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) Yes,
Sir, v

(b) The information is being col-
lected and will be laid on the Table
of the House.

Follow Up Action to Improve Rela-
tions with Iran

3888. SHRI MADHU LIMAYE: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a) whether there has been any
follow-up mction with g view to im-
proving relations with Iran after the
visits to thet country of the Prime
Minister and External Affairs Minis-
ter; and

(b) if g0, the detaily theceof?

BHADRA 17, 1896 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) The main proposals under con-
sideration relate to development of
ron ore mines in India and setting
up of a pelletisation plant along with
allleq power and port facilities; set-
ting up of an alumina Project in India
for export to Iran; establishment of a
Joint Indo-lranian Shipping line, and
developmeni of industrial capacities
in India for exporis to Iran. Preli-
mmnary discussions with the Iran
authorities have taken place in
July regarding the alumina project,
and further discussions are envisaged
shortly regarding this project. the fron
ore project, increasing of industrial
capacities and the joint shipping line
Requests have been received from
Iranian authorities for recruitment of
medical doctors, veterinary surgeons,
handicraft, tea and fisheries exports,
which are being processed Ten
mechanised fishing boats and crew
have been sent to Iran for demonstra-
tien and training purposes. A long
term trade agreement is being nego-
tiated, and commercial contracts are
being discussed for exports of various
commodities and manufactured items.

Increase in Tractor Prices

3889 SHRI MADHU LIMAYE:
DR LAXMINARAYAN
PANDEYA:

Will the Minister of HEAVY
INDUSTRY be pleased to state:

{a) whether Government had

decided to increase the selling price
of tractors;

(b) the order of the increase;

(¢) whether the Food and Agricul-
ture Ministry was consulted; and

(d) the reasons for sanctioning the
increase? » S
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
The tractor manufacturers have w.e.f.
10-6-1974 been allowed increases in
selling price ranging from Rs. 1,515 to
Bs. 8,110 per tractor.

{c) No, Sir.

(d) The above increases have
been allowed due to appreciable rise
in the cost of raw materials, compo-
nents and over-head charges.

Postponement of Visit to India by U.S
Secretary of State

8890. SHR1 MADHU LIMAYE,
SHRI D. P. JADEJA:
SHRI VEKARIA:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the vimit of the Ameri-
can Secretary of State was postponed
at the instance of the U.S. Govern-
ment;

(b) whether it has anything to do
with the Rajasthan nuclear blast;

(¢) if not, the reasons therefor; and

(d) when will the visit materialise
now?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (c). The delay in the American
Secretary of State's visit to India has
nothing to do with the India’s peace-
ful nuclear experiment, but has been
due tc his preoccupations in West Asia
and internal developments in the

United States.

(d) The visit is likely to take place
in the near future. The precise dates
will be announced after mutual con-
sultations.
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Employees of Goal Mines Autherity

3991. SHRI MOHAMMAD ISMAIL:
will the Minister of STEEL AND
MINES be pleased to state whether
the same benefits that are being en-
joyed by N.C.D.C. Employees will be
extended to the employeesg of the Coal
Mines Authority Limited should the
latter come under Wage Board to
mamntain parity in the Coal Industey?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR!I SUKHDEV PRASAD): The
benefits available to coal-mine wor-
kers in National Coal Development
Corporation under the accepted re-
commendations of tho Wage Board
have already been extended to the
workers in Coal Mines Authority.

Hindustan Steel Construction Works
Limited Workers on Strike

3892. SHRI MOHAMMAD ISMAIL:
W1l the Minister of STEEL AND
MINES be pleased to state:

(a) whether about 11,000 workers of
Hindustan Steel Construction Works
Limited went on strike on the 25th
April, 1974;

(b) what were their demands; and

{¢) the steps taken by Government
to meet the demandg of the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUBODH HANSDA): (a) Yes,
Sir. Out of 12.500 departmental daily
rated workers of Hindustan Steel
works Construction Limited, about
11,000 workers resorted to strike from
25th April, 1974, to presa for accept-
ance of their demands by the Mansge-
ment, The strike was called off 0D
6th May, 1974,
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(h) The main demands of the
workers were:

(1) Need-based minimum wages
and monthly wage structure
with benefits of dearness
allowance, provident fund,
leave, medical facilities etc.

(i1) Adequate opportunities cof
promotion in different grades.

(¢) The Management has decided to
bring daily rated workers who have
completed two years service to a
monthly wage structure. This would
give them a graded pay-scale with
dearr,ess  allowance, Construction
allowance, Provident Fund benefits,
leave and medical facilities.

Explosives Plant in Andhra Pradesh
3893 SHRI ARVIND M PATEL:
SHRI D. P. JADEJA;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is 3 proposal to
set up a slurry explosive plant in the
public sector in Andhra Pradesh;

(b) if so, the annual capacity of pro-
duction and the estimated cost of the
plant; and

(c) when the plant 15 likely to be
set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (s)
Yes, Sir. A proposal for getting up a
slurry explosives plant at Rama-
gundam in Andhra Pradesh is under
conzideration of the Government.

{b) The annual capacity of the pro-~
posed plant will be 15,000 tonnes per
annum, The capital cost of the plant
is estimated at about Rs. 8.00 crores.
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(c) The project is expected to be
completed within 30 months from date
of its sanction.

Sterilisation Cases in States

3894. SHRI ARVIND M. PATEL:
Will the Minister of HEALTH ANDr
FAMILY PLANNING be pleased to
state:

(a) the number of sterilisation cases
performed during the last three years;

(h) the State which has recorded
the highest average: and

(¢) whether the progress made in

this field 1s considereq to be satigfac
tory?

THE DEPUTY MINISTER IN THW

MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRL
KONDAJJI BASAPPA;. (a):—
No. of
Year pﬁeﬂ
1971-72 2,187,336
1972-73 . . . . B121,426%*
197374 . 015:204%*

(b) Maharashtra.

(¢} The percentage of achievenent
against the targets fixed for Steriliza-
tion during the last three yeara is as
follows:—

ez . . . . 105°3%
1972-73 . . . . 54-8%°
1973-74 . . . . 4 4%

“::Fm are provisional.
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Approval of Degrees by All India
Medical Counoil

3885. BHRI C. K. CHANDRAPPAN:
‘Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Al India Medical
Council has not given approval to
some of the medical degrees given by
the Central Universities in Soviet
Union including the one of the famous
Lumumba Friendship University;

(b) the names of other countries
whose medical degrees are not recog-
mised by India and the facts thereof;
and

{¢) the criteria for recognising a
medical degree from abroad?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) There 15 no reciprocity
between Soviet Union and India in
regarg to mutua] recognition of medi-
cal qualifications However. the fol-
lowing Soviet medical qualifications
are recognised under the Indian Med)-
cal Act, 1856, when held by Indian
nationals:—

General Physician (Moscow Medi-

cal Institute, First and
Second).
General Physiclan (Patrice

Lumumba Friendship Univer-
gity, Moscow).

Candidates of Medical Science
(USSR) in Medicine awarded
by the Institute of Therapy of
the Academy of Medical
Sciences of USSR.

{(b) Under the provision of the
Indian Medical Counci]l Act, 1956, the
Medical Council of India is authorised
to negotiate a scheme of reciprocity
with other countries in regarg to
mutual recognition of medical qualifie~
tiona There is at present reciprocity
only with the United Kingdon, Malta
and Vistoria (Australia).
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() The medical qualifications,
whether Indian and £ are re~
cognised under the Indian Medical
Council Act, 1956, after consultation
with the Medical Council of India,
The Council makes recommendation
only after satisfying itself about the
standard of the qualification.

Non-Deposit of EP.F. by Jaipur
Udyog Limijted@ Cement Factory

3896 SHRI C K CHANDRAPPAN:
Will  the Mimister of LABOUR
be pleased to refer to the reply given
to Unstarred Question No 0733 on the
9th May, 1874 and state;

(a) whether M/s, Jaipur Udyog
Limited Cement Factory owned by
Aloke Uidvog group has cleared off
the provident fund dues for the
months of February and March, 1974;

(1) whether this company has made
any further default in paying provi-
dent fund contribution; and

(¢) if so, the facts thereof and the
steps taken ty realise it?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The provi-
dent Fund Authorities have reported
as underi—— -t

{a) No.
(b) Yes.

(c) Employers’ share of Provident
Fund contributions for February and
March, 1974 has not been received.
Revenue Recovery proceedings have
been initiated.

The Provident Fund contribotions
for the month of April, 1874 have been
paid by cheque and the same has besn
sent to Bank. The Provident Fund
contributions for the months of May
and June have not been paid. The
Regional Commissioner has issued re-
covery certificate on 30th July 1974
and for the month eof June, 1074
assessment order has been jssued on
20th August, 1974 Notices under sec~
tion 14A of the Employess’ Provident
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Fands and Pengion Fund Act
and section 408/409 Indian Penal Cede
have been issued,

Blood Banks ip the Capital

3897, SHRI BISHWANATH JHUN.
JHUNWALA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government's attention
has been drawn to the news-item ap-
pearing in an English daily dated ihe
27th May, 1974 that while the private
blood banksg in the Capital maintain
high quality standard, the same is not
being mamtained by Government
blood banks;

(b) whether no elaborate tests are
held before accepting bloog donation
in Government hospitals and as such
many donors keep their disease a see-
ret and this may cause transfer of
germs, and

(e} if so, what steps are being
taken to step up the quality standards
in Government blood banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISK): (a) Yes It may, however.
be added that the standards observed
in the Government Blood Banks are
not 1n any way less than those in the
Private Blood Banks.

(b) No Due care is taken to pre-
vent transmission of most blood borne
diseases except that of Australian
Antigen.

(¢) The tests for Australian Antigen
will be instituted shortly.

Seiting up Homoeopathy Colleges and
Hospitals during Fifih Plan

9808. SERI M. K. KRISHNAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state the number of Homoeopathy
Colleges smd Hospitals that Govern-
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ment are going to set up during the
Fifth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FaMI-
LY PLANNING (SHRI A K KISKU):
Central Government does not have
any plan to set up any Homoeopathy
College and Hospital during the Fifth
Five Yesr Plan, since these matters
fall w:thin the State Sector.

Service of Employees of Pre-Nationa-
Lised Coal Mineg

3899 SHRI BIJOY MODAK: Will
the Minister of STEEL AND MINES
be pleased to state whether the total
pa-t service of all the taken over em-
ployees, prior to nationalisation of
o1l munes, will be treated as conti-
nuous at the time of payment of gra-
tuity and pension which were being
enjoyeg by the staff in theyr erstwhile
companies and payment would be
made by CMAL/BCCL according to
the amount arriveq as above?

THE DEPUTY MINISTER IN THE
MINISTRY OI' STEEL AND MINES
(SHRI SUKHDEV PRASAD): The in-
formation is being collected and will
be laid on the Table of the House.
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Poliution of Areas Around Khetrt

3904. SHRI N. K. SANGHI: Will the

Miinister of STEEL. AND MINES be
pleased to state:

(a) whether Government are aware
of the findings of a study conducted
by the Birla Institute of Science and
Technology that large areas around
Khetr: in Rajasthan would be poliuted
by sulphur dioxide gas if the copper
smelter starts working without a sul-
phuric acid plant;

(b) whether nearly 10,000 people
of the Khetri township will be direct-
ly affected by the noxious gas; and

(c) if so, Government's assessment
of the situation and the steps being
taken to stop the pollution effects?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
(c). Tne design of the copper smeiter
at Khetri incorporates latest techno-
logy for effectively controling the
pollutivn problem. Several sophisti-
cated equ:pment like Electrostatic Pre-
cipitators, Waste Heat Boilers, Baloon
Flue, Ga: Air Heat Exchanger, Dust
Collecting Cyclones have been pro-
vided in the plant for treatment and
cleaning of the sulphur dioxide gases.
According to the programme, the com-
missioning of the Smelter will
Synchronise with the commissioning of
the sulphuric acid plant. However, to
meet eny  eventuality, Hindustan
Copper Ltd have constructed a
chimney having a height of 121 metres
{one of the tallest chimneys in India)
for disprersal of gases into the atmos-
phere without causing pollution to the
surrounding areas.

The stndy conducted by Birla Insti-
tute of Technology and Science did net
take into account the special precau-
tions and in-built checks provided in
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the Smelter design at Khetri t0
cumbat pollution problem. When this
was brought to the notice of Birla
Institute of Technology and Science by
Hindustan Copper Ltd., the Co-ordi-
nator of the Ecological Research Team
issued a press statement in the Hindu-
stan Times on 2nd July. 1974 clari-
Zying the position as under:—

“Ecology Round Khetri

Sir, The ecological studies being
carriec out by Birla Institute of
Technology and Science at Khetri
Copper Complex, are presently being
done with the full cooperation of the
authorities of Khetri Copper Com-
plex. Your news item seems to con-
vey the impressions that our studies
are complete and the Complex autho-
rities are doing nothing about pollu-
tion contiol. As a matter of fact, our
studies have preceded the actual start
of operation to ascertain the present
ecological environment in existence
before the actual operation begins.

Keeping in view the possible pro-
duction of sulphur dioxide, the Com-
plex authorities have incorporated the
latest available technology to effecti-
velvy combat pollution as far as
possible, They have taken all neces-
sary precautions and checks which are
incorporated in the plant design so that
there is minimal pollution of the
surroundings. In fact to avai] the
sulphur in the smelter gases, a sulphu-
ric piant has been installed so as not
to emit the gases into the atmosphere.
The fear and impression that the
surrounding areas of Khetri Coprper
Complex will be highly polluted be-
cause of ity operation is not correct.—
Wours cte.

K. 8. RAO,
Coordinator,
Fcologica] Research Team, Birla Insti-

tute of Tech. and Science. Pilani
(Raj.) June, 18”.
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Increase ‘in Unemploymesni ip Delthi
3005. SHRI N. K. SANGHI;

Will the Minister of LABOUR
be pleased to state:

(a) the increase in the number of
registered unemployed as recorded
during the last three yearg at Delhi;

(b) the break up for post-graduates,
graduates and matriculates and for
ladies; and

{c) whether lack of recruitment in
Government offices and commercial
establishments is responsible for this
steep rise and if so, the steps being
taken fo provide employment to the
unemployed?

THE DEPUTY MINISTER IN THE
MINISTRY OF  LABOUR (SHRI
BEALGOVIND VERMA): (a) and (b).
The information relating to the num-
ber of job-seekers on the Live
Register of Emplovment Exchanges in
Delh: 1s given in the statement
attached.

(¢) According to the available stati-
sties relating to ihe ‘organiced sector’,
the number of vacancies notified to
the employment exchanges in Delhi
increased continuously, during the
vears 1971 to 1873 namely from 43.1
thousand in 1871 to 47.6 thousand in
1972 and further to 48.4 thousand in
1973.

Apart from the job opportunities
created under normal development
programmes. twq special schemes for
providing employment ie., The ‘Half-
a-Million Jobs Programme’ and thd:
‘Employment Promotion Programme
have been initiated in 1973-T4 and
1974-75. About 2,700 educaled un-
employed were provided with em-
ployment under the ‘Half-a~Million
Jobs Programme’ in Delhi, In addi-
tion, 862 Industrial sheds are beinf
constructed, which on' completion, aré
expected to provide employment to
about 10,200 persons including 1.200
engineers, In 1074-75, under the
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‘Employment Promotion Programme’
the Union Territory of Delhi has been

allotted Rs. 60 lakhs and the details
of the schemes are being finalised.

STATEMENT

(In thousands)

Educational level Number of job-seekers on the hve register of Employment Ex-

changes at the end of the year.
1971 1972 1973
Total Women Total Women Total Women
(included (included fincluded
m Col. 2) m Col. g} 1n Col. 6)
1 2 3 4 5 6 7
1. Below Matnic (inclu-
dmng illiterates, . 62 6 36 671 39 6% 9 54
2. Matriculates (inclu-
ding Higher Sesondary) 50 8 87 81 9 14 b %3 ¢ 114
3. Graduates . 177 48 2 7 63 22 2 72
4. Post-graduates . 81 31 95 30 109 g2
ToraL . 139 2 20 2 179 2 RN 195 © 29-2

NoOTE. All the job-seekers on the Live Register are not necessanly unemployed.

Superannuation Age ipn Coal Mines
Authority Ltd.

3906, SHRI SAMAR MUKHERJEE:
Will the Minister of STEL and
MINES be pleased to state whether
superannuation age of 60 years which
is in force tn Bharat Coking Coal
Limited for their employees would be
sdopted for employeeg 1n Coal Mines
Authority Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): The
retirement age has been raised frum
58 years to 60 years in respets of
workmen in the Coal Mines Authority.

Trade Uniops for Healthy Industrial
Relations

3807 SHRI P. GANGADEB: Will
the Minister of LABOUR be pleased to
refer to the reply given to Starred
Question No. 521 on the 26th March,
1973 and state:

{a) whether the study of workers’
participation and other aspects of
management in Yugoslavia has been
fully made by now by his Ministry:

{(b) whether Government contems~
plate recognising only ome union in-
stead of having three centrally recog-
nised trade uniong in order to have
healthy industrial relations in the
country; and
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(¢) the steps Government propose
to evolve a healthy labour law to re-
move heart burning between trade
uniong in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) It is after
studying various patterns of partici-
wative management in Yugoslavia and
other countries that proposals have
been formulated for incorporation in
the proposeq comprehensive Bill on
indusirial relations.

th) Representation of central trade
unton  organisations at tripartite
bodies lhike the Indian Labour Cuon-
ference and Standing Labour Com-
mittee 1s governed by the decision of
the Indian Labour Conference The
question of proper and effective bar-
gaining agent is being considered in
the context of the proposed compre-
hensive Bill on Industrial Relations.

fc) The proposed comprehensive
legislation will cover matters relating
to various aspects of industrial rela-
tions.

Checking of Spurious Glucose Saline
in Orissa

3908. SHRI P GANGADEB" Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state*

{8} whether all the gtock of Glucose
Saline in the open market in Orissa
has been checked and declared as
standard quality si- -, the oceurrence
of Glucose deaths 1 UP,;

(h) whether Government hospitals
have taken action to verify their stock
for safety; and

(c) the steps taken by the Centre
to stop such serious drugs being in
operation in the open market?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) No. It was not possible

AUGUST 25, 1974
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for the State Government to.check ait
the stocks ag they did not have facl-
litles fcr doing to the same.

(b) Yes,

(c) (1) Necessary instructions have
been given to all the State Drugh
Control Authorities stressing the need
for tightening of the inspection pro-
cedures of the manufacturing firms
particularly those manufacturing life-

saving drugs;

(2) A crash programme for inspec-
tion of all irms manufacturing injec-
tibles and special drugs, such as
antibiotics, has also been imitiated by
the Central Drugs Standard Control

Organisation
() A note indicating the steps
taken by Central Drugs Standard

Contrcl Organisation to combat the
manufacture and sale of spurious and
substandard drugs is laid on the Table
of the House, ([Placed in Library,
See No LT-8341,74).

Meeting of Iranian Defence Team with
Defence Minister

39909, SHR1 VISHWANATH PRA-
TAP SINGH Will the Minister of
DEFENCE be pleased to state:

(a) whether an Iranian Defence
team recently met him; and

(b) if so, the broad outlines of the
discussion and the outcome thercof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) A team
consisting of 24 trainee officers and
instructors from the Imperial Iranian
Nationa] Defence College, Tehran met
Raksha Mantri on the Srd June, 1874

(b) This was §n the nature of 8
good~-will wisit,
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Shore Facilitieg for Storage Prepara-
tion, Repair and Over-Haul of
Massiles

3910. SHRI VISHWANATH PRA-
“TAP SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) whether consequent upon the
jntroduction of -sophisticated missile
weaponry into the Navy, Government
are thinking of setting up shore faci-
lities for storage, preparation, repair
and over-haul of missiles an allied
equipment; and

(b) if so, the progress made in this
regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Shore
facilities for surface to air missiles
‘have already been set up. Shore faci-
lities for storage and preparation of
surface to surface missiles have also
been set up and are functioning for
the last few years.

(b) Facilities for repair and over-
haul of surface to surface missiles are
being established.

Proposal to Set up a Synthetic Oil
Plant at Raniganj

3311. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND:- MINES be pleased to state:

(a) whether Govermment are con-
sidering to set up synthetic oil plant
at Raniganj as proposed by an expert
committee long back; and

(b) if so, the ‘main features there-
of?

BHADRA 7, 1896 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The report of the Ghosh Com-
mittee, prepared nearly 20 years ago,
being outdated, the Government is
setting up a Group of Experts to
formulate and evaluate a scheme of
coa] carbonisation, Central tar-hydro-
genation, gasification and oil synthesis,
to locate the appropriate know-how
and to suggest further course of action.
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Spurious Drugs

3913. SHRI GAJADHAR MAJHIL
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state: Ca

{(a) whether the widespread inci~
dence of spurious drugs, which has
sharply pushed up the mortality rate
in the country, is being sought to be
controlled by the Health Ministry with
a set of guidelines for the benefit cf
the common man; and

(b) if so, the outlines of the guide-
lines which have heen issued in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). The Central
Drugs Standard Control Organisation
has prepared a note on the manner in
which public can co-operate and assist
the Drug Control Organisation in its
campaign against spurious drugs. The
note gets out the precautions which a
consumer should take for his protec-
tion and also for assisting the Drugs
Control Organisation in investigating
cases of spurious drugs. A copy of the
note is laid on the Table of the House.
{Placed in Library. See No. LT-
8342/74]. The note containing the
guidelines has been circulated to the
Citizens Central Council and to the
State Governments.

Filling of appeals fn cases wunder
EPF. Act againgt M s Babul Bakery,
Forbesganj, Purnea District

3014, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleaseg to state

(ay whether 33 Criminal cases
under section 14 of the EP.F, Act,
1832 were filed against Ms Babul
Bakery, Forbesganj in the district of
Pumes, out of which 20 cases were

AUGUST 26, 1974
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dismissed on the ground of jurisdio-
tion and 13 cases were transferreg to
Arariz Court, Purnes as reported by
the conducting officer; and

(b) if so, what action was taken
for filing apperly against the cases %0
dismisseq and the stage at which the
remaining 13 cases stand at present?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Provi-
dent Fund authorities have reported
as under:—

(a) Yes.

(b) Since the cases were dismissed
on ground of jurisdiction, no appeal
was filed. The Regional Provident
Fund Commissioner is ascertaimng the
position regarding the remaiming 18
cases.

Crimina] cases under EPF  Act
against M/s Gyanodaya Press of Pataa

3915. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleaseq to state:

(a) whether a large number of
criminal cases under sectiop, 14 of
the Employees Provident Fund Act,
1952 filed against Mls Gyanodaya>
Press of Patma ended into acquittal
due to the lapses on the part of the
concerned Inspector; and

(bY if so, what action has beewn
taken against that Inspector?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): ¢a} and (b).
The Provident Fund Authoritiea have
reported that the information is being
collected. It will be laid on the Table
of Subha in due course,
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Canes under EPF, Act aguinst Mis.
Asiatic Trading Oo., Gays

3916. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether 86 criminal cases filed
umder Section 14 of the EPF. Act,
1952 against Mjs Asiatic Trading Co,

Gaya were dismissed by the trial
<cowrt ag the prosecution faileq to
pwove the requisite number of em-

ployees;

(b) if so, the reasons for the failure
snd what action has been taken in
the matter: and

{c¢) whether the Central Provident
Fomd Commission propose to institute
am enquiry for ascertaining the fac-
tmal position?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND YVERMA): (a) to (c).
“The Provident Fund Authorities have
seported that the information is being
eoliected. It will be laid on the Table
«f the Sabha in due course.

Watitlement for out of tum allot-
ment of ears and scootery

3917. SHRI SUKHDEO PRASAD
WERMA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) the¢ categories of Central Gov-
ernment employees who are entitled
for out of turp, allotment of cars
amd scooters from Government quota;

(b) whether Government propose
fo imclude some more categories in
the said list from the current year;
#nd

() it o, what are those categories
and the reasons thereofy
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Officers
in the Personal staff of Ministers,
Deputy Ministers and personages of
like status and officials in the Per-
sonal staff of officers of the rank of
Additional Secretary and above are
given out of turn allotment of cars
and scooters from the Central Gov-
ernment quota, if they are otherwise
eligible.

(b) No, 8ir.

(¢) Does not arise.

Impiementation of multi-purpose
Health Schemes for vulnerable pec-
tion of rural population

3918. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleaseg to state:

(a) whether the Central Goy.r -
ment have urged the State Gevern-
ments to take steps for immediate
phaseq implementaticn of multi-pur~
pose health schemes for vulnerable
section of the rural population:

(b) if so, the facts thereof and the
reaction of the State Governments
thereto; and *

(c) how far tae rural population
are hkely to be covered by) the
scheme? )

‘e [ 4

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING * (SHRI
KONDAJJI BASAPPA): (a) to (c).
Multi-purpise Workers Scheme is in-‘
tended te deliver health, family plan-
ning and nutritional services as a
package and is expected td cover the
entire rural areas in the country. The
scheme has been accepted by all State
Governments. Iter impiemendation i
to be carried out.in phases and-in-the
first stage it will cover districts which
are not in the attack phase of malaria’
and where small*pox is under cdntrol.

4
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Bpecialists facilitles in Centeal Gov-
effmmont Health Scheme Dispensaries

3919. SHRI SBUKHDEQO PRASAD
VERMA: W the Minlster of
HEALTH AND FAMILY PLANNING
be pleased to state the number and
names of the C G.H.S. Dispensaries in
Delhi where the facility of specialists
is not available at present and the
reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU)* Under Central Government
Health Scheme, facilities for Specialist
consultations are available in Willing-
don and Safdarjang Hospitals to all
beneficlaries. pecialist consultation
is also made available through visits
of Speclalist to certain Centrally
located dispensaries for which purpose
they have been suitably grouped

Opening a Cancer Institute in SCB.
!gedk:al College, Cuttack

3920. SHRI ARJUN SETHI: Will the
Minister of HEALTH AND FAMILY
FLANNING be pleased to state:

(a) whether Government have de-
cided to open a Cancer Institute in
S.CB  Medical College, Cuttack
(Orissa), and

(b) if so. the facts thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K KISKU):
(a) No.

{b) Question does not arise.

Strike by workers of Leader Engi-
neering Works, Jullandur

3921. SHRI JHARKHANDE RATI:
Will the Minister of LABOUR be
pleased to state:

{a) whether about 900 workers of
1eadér Engineering Workg in  Jul-
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lunduy A;C on steikg ﬂ‘ﬂh the bo;!h»‘
ning of May, 1974;

. (b) whether the Labour Ministry

has been requested to intervene end
seitle the strike; and

(¢) if so, the facts
thereof?
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and result

THE DEPUTY MINISTER IN THE
MINISTRY OF LABQUR (SHR! BAL-
GOVIND VERMA): (a) The matter
falls essentially in the State sphere
According to available information
there was partial strike by the worker.
of M/s Leader Engmeering Work«
Jullundur, during April, 1874, in sup-
port of their main demands relating
to payment of wages due, and retrench-
ment of some workers The strike is
reported to have ended during the
fortnight ending June 15, 1974

(b) No, Sir.

(c) Does not arise:

Slump in the price of Aluminfum

3922 SHRI M 8. PURTY' Will the
Minister of STEEL AND MINES be
pleased to gtate

(a) whether the price of aluminiunr
has slumped to Rs, 12,000 per tonne
from more than Rs 17,000 per tonne;
and

(b) it so, the reasons behind the
fall in price?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND WMINES
(SHRI SUKUIDEV PRASAD)‘ (&) and
(b) The prices of aluminium and
aluminium products (except foils and
extrusions) are controlled under the
Aluminium Control Order, 1970. The
present controlled prices of aluminiunr
ingots, electrical conductor and com-
mercial grades, are respectively
Rs. 7112 and Rs. 7084 per metric fonne
inclusive of excise duty,
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Committes for Indigencus

:mn of compomeniy for Jabal-
pur Pactory

3623 SHRI GAJADHAR MAJHI:
Wild the Minister of DEFENCE be
pleased to state:

(a) whetner the Ministry of De-
fence has constituted a  separate
technical committee for indigenous
production of components ang 1tems
required for army vehicles manu-
factured 1, the Vehicle Factory mn
Jabalpur, ang

(b) if so, the mamn features thereof?

THE MINISTER OF STATE (DE-

FENCE PRODUCTION) IN THRE
MINISIRY OF DFFENCE (SHRI
VIDYA CHARAN SHUK! A) (a) Ye-

Sir A (ommittee wa- constituted 1n
August, 1973

(L) The Constitution of the Com-
m:ttee 15 as follows —
Charrman /
(1) General Manager Vehile Fac-
tory Jabalpur
Members

(11) Local representative ot Director
ot Electrical & Mechamical En-
gineering.

{in) Local representative of
( ontroller of
velopment

(1v) l.ocal representative of the
Director of Ordnance Services

(v) Inspector of Vehicles (Central
Zone), Jabalpur (Representative
of Director General Inspection)

{v1) Representative of Director
General Supplies & Disposal, (to
attend meetings if and when
his presence 15 specifically re-
quired)

{vi1) Joint Financial Controller (Fac-
tories). Jabalpur

{viiz) Representalive of Director Gen-
eral of Technical Development
{to attend the meeting it and

Chief
Research & De-
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when his presence 1s specially

required),
The Secretariat 1» provided by the
General Manager, Vehicle Factory,

Jabalpur

2 The Committee has the discretion
to lay down the form of the tender
or inguities to be issued to prospec-
tive suppliezs/manufacturers includ-
ing the specaial terms and conditions
that may be warranted in individual
cases for the estabhishment of feasi~
bility  develupment o1 stabilising of
mdigenous production

5> Basel on the recommendation of
the Committee contract, can be con-
tludeqd by the General Manager, Vehi-
tle Factory Jabalpur for the procure-
ment of stores upto value not exceed-
ing Rs 5 lakhs

1 Al proposals for procurement not
cotered bv the preceding para as well
as matters of policy are to he referred
to the Department of Defence Sup~
ples for platement of orders

Coal Mines Reopened in 1973-74

3924 SHRI MARTAND SINGH:
Will the Mimster of STEEL AND
MINES be pleased to state

(a) the coal mines which were re«
opened m 1973 and so far :n 1974 to«
gether witp their reserve stocks of
coal State-wise,

(b) whether the workers of these
mines who were retrenched as a re-
sult of previous closure or lockout
have since been re-employed and if
so, their number State-wise, angd

(c) the present strength of workers
in each of these ymines?

THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) to
(¢) The information 1s being collected
and will be laid on the Table of the
House
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Speedy movement of Coa) and Steel

8625. SHRI MARTAND SINGH:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government have
drawn-up an emergency programme
to ensure speedy movement of coal
and steel;

(b) if so, the main features of the
plan; and

(c) whether any separate authority
is being created to implement this
plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD): (a) to
(c). Hon'ble Member's attention 18
drawn to the reply given by the Deputy
Minister of Steel and Mines to Un-
starred Question No. 7165 in Lok
Sabha on 18-4-1974 on the same sub-
ject and by Deputy Minister of Rail-
ways to Unstarred Question No. 7765
in Lok Sabha on 23-4-1974. No sepa-
rate authority is being created for this
purpose,

Loss to Alloy Steel Plant, Durgapar

3926. SHRI GAJADHAR MAJHI:
SHRI N. E. HORO:

Will the Mmister of STEEL AND
MINES be pleased to state:

(a) whether there has been any loss
suffereq by Alloy Stee] Plant at
Durgapur of ingot due to power
shortage;

(b) whether gas shortage has upset
the plant’s production of high valued
critical gradeg of steel, which was so
badly needegy to improve the finan-
cial position; ang

the salient features

(c) it '
o . e’ '..._‘ﬁﬂ

thereof?

80,
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Yes, Sir.

(¢) The estimated loss of produc-
tion of ingot steel due to power short-
age at the Alloy Steels Plant, Durga-
pur, during the period from April—
July 1974 is as under:—

Loss of

stion of

ingot stcel

(tonnes)

April 1974 1018
May 1974 230
June 1974 620
July 1974 1000
During April 1974, Durgapur Steel

Plant had to restrict its operations in
anticipation of the rallway strike and
in May 1974, as a resuilt of the rail-
way strike. Consequently, the supply
of coke oven gas from Durgapur Steel
Plant to Alloy Steels Plant was res-
tricted. This affected the production
of high valued grades of steel to some
extent.

Ex-gratia compensation to claimants
of evacuee properiies left in West
Pakistan

3927. SHRI SAMAR GUHA: will
the Minister of SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government had pro-
per lists of evacuee properties left
in West Pakistan and Western India
before 1965 Indo-Pak war; and

(b) whether, while granting ex-
gratia compensatio, to claimants
having evacuee properties in West
Pakistan lists of the properties of
such claimants were verifieq from
Government of West Pakistan before
disruption of Indo-Pak diplomatic re-
lation since 1971¢
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THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
BWAMY) (a) Government had been
sobtaining the revenue records on
=reciprocal basis in respect of agricul-
tural lands left behind by the dis-
placed persons in former West Pakis-
tan after Partition.

Records of property taken over as
evacuee property under the Evacuee
Property Law were kept by the Cus-
todian Organisation

(b) The compensation for displaced
persons from West Pakistan was not
given ex-gratia, but was regulated
under the provisions of Displaced Per-
sons (Compensation & Rehabilitation)
Act 1954 and the Rules framed there-
under

In the cac<e of claimg for rural agr~
cultural land the verification was done
with reference to the revenue records
mentioned n reply to part (a) of the
Question In case of claims for other

Written Answers 82

immovable property, oral and/or
documentary evidence was taken

Manufacture of Commercia}
Chagsis

Vehicle

3928 SHRI M S. PURTY Will the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) the number of commercial ve-
hicles chassis manufactured during
the last three years upto December,
1973, unmit-wise, and

(b) the number of such chassis sup-
plied by manufacturerg to various
States during the above perlod?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR!I DALBIR SINGH) (a) The
unit-wise production of commercial
vehicles chassis during the last three
vears upto December, 1973 has been
as under —

Name of the firm Production
1971 1972 1973

T M« Tata Engg & locomotive Compnay Itd,
Bombay 24,654 22,441 23,107
2. . Hindustan Motors, West Bengal 1,609 1,547 2,324
3 . Premuer Automobiles, Bombay 4572 3489 4,041
4 . Standard Motors, Madras 23" 1,418 965
g Ashok Leyland, Madras S 456 4244 5,659
6 «» Bapy Tempo Ltd , Teona 3322 3,416 $.008
7- « Mahindre & Mahindra 1 td , Bombas Q22 331 1,299
ToTAl 40,565 37,466 42,400
(b) There is no control over distri- dealers in  sequence of registration

bution Vehicles of different makes
and models are distributed by manu-
facturers through their authorized

Government has no Information of
allocation of all the make. of vehicles
to different states



83 Writlen Answers

Co~operation heiween India and
Canada for Defence Research and
production of equiPment

8029 SHRI D. B CHANDRA
GOWDA* Wil the Muster of DE-
FENCE be pleased to state

(a) whether India ang Cunada have
agreed to co-operate i the sphere of
defence research and production of
equipment, and

(b) 1if so, the gist of the agreement?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) (a)
There have been talks between India
and Canada for co-operation in the
fields of defence research and produc-
tion of equipment These talks were
however, only exploratory in nature

(b) Does not arise
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Increase in Malaria, Smalipox and
Polio cases in the Country

3932 SHR1 MARTAND SINGH
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether diseases hke malaria,
smalipox and polio which were
thought to be completely under con-
trol are once again showing an alarm-
ing r1se in the country,

(b) if so the number of persons,
state-wi~e, who are suffering from
these discases, and

(¢} the efforts of Govermment in
this regard to save the population
from these diseases”

THE DEPUTY M'NISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K KISKU):
(a) There bas heen an increave 1n the
mudence of malaria and  smallpox
There 1s no evidence to show that
there hav been an increase of poho
caves

(b) A staiement 1s laid on the Table
of the House (Plated in Lihrarv See
No LT-8343 74)

{¢) The Nafional Malaria Eradica-
tion Programme ang the National
Smallpox Eradication Programme are
being continued during the 5th Plan
ar Centrally Sponsored Schemes These
Programmes are reviewed from time
to time and action aq necessary is
taken for better implementation Faci-
Iities for immunization against polio
are being improved
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Requirement of oolg rolled grain
oriented Steel

3933. SHRI C. K. JAFFER
SHARIEF: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the present requirement of cold
.rolled grain oriented steel in the
country; and

(b) the quantity of pack steel
which is imported and the names of
the countries from which it is import-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The current demand for cold rolled
grain oriented (CRGO) silicon steel
sheets is estimated to be about 25,000
tonnes per annum.

(b) It is presumed that the refer-
ence 1s to Import figures in respect of
CRGO sheets, 1f so, import statistics
do not contain the break-up of grain
.oriented and non-orienteq sheets. Of
the total import of electrical steel
sheets in 1971-72 amounting to 23,735
tonnes, the largest share is taken by
the United Kingdom followed by
U.SA. and Japan. Small quantities
were also imported from Australia,
Belgium, Bulgaria, Czechoslovakia,
Denmark. France, GDR, Federal Re-
public of Germany, Poland and
Sweden.

Export of Steel worth Rs, 50 crores

3934 SHRI RAJDEO SINGII- Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether in the current year
Government propose to export steel
worth over Rs, 50 crores;

(b) if so, whether exports will be
to the develoned or developing coun-
“tries; : : '

de be
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£

(c) whether aur steel will be 40 per
cent cheaper than the world market;
and

(d) if s0, the reasong for this un-
favourable price-fixation?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Export orders worth over Rs. 50 crores
are likely to be secured during 1974-75.

(b) Exports are likely to be both
to developed as well as developing
countries.

(c) and (d). Export of stee!l is
allowed on the basis of best prices
obtained in world markets.

Disputes of Registereg Trade Unions
of Seamen of Indiy

3935. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
LABOUR be pleased to state:

(a) whether the registered trade
unions of seamen of India can raise
any dispute ag per Industrial Disputes
Act, 1947; and

(b) if not, what ig the machinery
through which such disputes could be
settled?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) No, Sir.

(h) Disputes between Seamen anl
employers are to be settled as per
provisions of Section 150 of the Mer-
chant Shipping Act, 1958  Usually,
the<e disputes are either settled by the
National Marntime Board, a bi-partite
hody of the shipowners apd seafarers
to consider and decide the wages and
other service conditions of seamen, or
by tripartite talks hetween Govern-
ment, Shipowners and seamen’s unions
Disputes can also be referred to Tri-
bunals for adjudication.
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Collection of copper raw material
from Aakawall Project i Rajasthan

3936. SHRI SHIVNATH SINGH.
Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether a Jease is being granted
to some private party to work and
collect copper raw material from
Aakawali project in Rajasthan;

(b) if so, to whom and the terms
thereof; and

(¢) the reasons of it not being
undertaken by g public undertaking
such as Hindustan Copper Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) (a) An
application of a private party has been
received but no fina] decision has been
taken;

(b) Does not arise, ,

(¢) The question as to whether
Hindustan Copper Ltd should take up
thi, deposit, or not, 1s under examina-
tion

Request for assistance for Land
Reforms in Sikkim

3937. SHRI NAWAL KISHORE
SHARMA* Will the Mimster of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether the Government of
Sikkim has approached the Govern-
ment to provide assistance in the
matter of land reforms;

(b) if so, when such request was
received from that Government; and

(c) the extent of such assistance
Government are considering to pro-

vide and on what terms and condi~
tions?

BHADRA 17, 1896 (8AKA)

Written Answers go

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
No, Sir,

(b) and (¢). Do not arise,

Tramsportation of coal from coal mines-
for power generation

3638. SHRI CHANDULAL CHAN-
DRAKAR' Will the Minister of
STEEL AND MINES be pleased to
state: s

(a) the names of coal mines in the
country from where coal 1s transport-
ed to other States for power genera-
tion;

(by whether Governments of these’
States had raised objection from whose’
mines coa] is being transported to
other States and power is being gen-
erated by Government; ang

() if zo, the names of those States?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD)' (a) Coal
1s being transported to other States
for power generation from a large
number of coal mines situated in the
States of West Bengal, Bihar, Orissa,
Madhya Pradesh, Maharashtra and
Andhra Pradesh,

(b) No such objection
received

has been

(c) Does not arise.

Increase in sale of Bharat Electronics
Limited

3839. SHRI RAJDEO SINGH: wi]l
the Minister of DEFENCE be pleased
to state:

(a) whether the Bharat Electronics
Limited has increased its sales by 22
per cent over the saleg of the previous
years;
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(b) whether along with the sales
the production of items also improved
‘by 11.5 per cent; and

(¢) if so, whether this tempo of
export and production is expected to
be at least maintained if not increas-
-ed? )

THE MINISTER OF STATE (DE-
FENCE ©PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) The
sales of Bharat Electronies Ltd. In
1973-74 rose to Rs. 48.61 crores from

5. 39.73 crores during 1972-73; thus
registering an increase of mnearly 22
per cent.

(b) The production of Bharat Elec-
tronics Ltd. in 1973-74 rose to Rs. 4510
crores from Rs. 39.11 crores during
1972-73; thus registering an increase
of nearly 15 per cent.

(¢) The producticn in Bharat Elec-
fronice Limited has Dbeen adversely
affected by power cut recently but
every effort is teing made to maintain
the tempo of export and production.

‘Setting up a factory by M.P. and Kar-
nataka for Manufacture of
Transformers

3540. SHRI RAJDEO SINGH:
Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether the State Governments
of Madhya Pradesh ang ZXarnataka
have jointly set up a Rs. 50 lakh fac-
tery for manufacture of transfor-
mers at Gosalpur village near Jabal-
pur;

(b) if so, the reasons for selection
village, Gosalpur, for this joint ven-
ture; and

(¢) whether transformers ecan be
manufactured in small scale industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The
"NGEF Limited, Bangalore, a Karnataka
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State Undertaking, is setting up a
factory for the manufacture of trans-
formers at Gosalpur Village near Jabal-
pur as a joint venture with the Madhya
Pradesh State Industries Corporation,

(b) It would be for the State enter-
prises concerned to decide which is the
most suitable location for the project
they wish to set up.

(c) Small distribution transformers
can be manufactured in the small scale
sector,

Visit to India by a delegation from
Afghanistan

3941, SHRI JAGANNATH MISHRA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether a delegation from
Afghanistan visited India in June to
discuss matters of mutual interest;

(b) if so, the nature of talks held:
and

(¢) the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to (¢). Yes, Sir. The delegation
visited India in connection with the
3rd Meeting of the Indo-Afghan Joint
Commission, and the ©press com-
munique issued after the _discussions
is laid on the Table of the Housn.
[Placed in Library. See No. LT-8344/
741.

Malaria in the Country

3942. SHRI BANAMALI PATNAIK-
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state: ’

(a) whether over one and g half
million cases of malaria were report-
ed last year in the ceuntry;
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(b) whether a review of the Na-
-tional Malaria Eradication Programme
bas revealed that despite years of

.spraying of varioug chemicals and
-pesticides, malaria has not been
eradicated;

(¢) if so, the reaction of Govern-
ment thereto and the reasons for
‘failure of the ambitious programme;
and

(d) the steps proposed to be taken
for eradication of malaria in the coun-
‘try on a war footing?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
"LY PLANNING (SHRI A. K. KISKU):
(a) About one and a half million
cases of malaria were reported in 1973.

(b) to (d). The increase in the inci-
dence of Malaria can be tabulated
-to-—

(1) difficulties in the timely procure-
ment and distribution of insec-
ticides in adequate quantities;

(2) development of resistance to
conventional insecticidels by cer-
tain type~ of mosaquitoes in some
areas; and

(3) rapid urbanization and indus-
trialization resulting in increase
in mosquito-genic conditions.

National Malaria Eradication
is being periodically re-
necessary remedial
measures are being taken wherever
found necessary. Working Groups
consisting of eminent administrators
and scientists connected with the
malaria preblem have been set up to
-advise the Government about an
alternative strategy and research needs
of the National Malaria Eradication
Programme.

The
Programme
viewed and

Distribution of Foodgrains among
Coal Mine Workers

3943. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
"STEEL AND MINES be pleased to
-tate:

BHADRA 17, 1896 (SAKA)
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(a) whether Government have
worked out a Scheme for distribution
of foodgraing among coal mine
workers;

(b) if so, the broad outlines of the
scheme drawn up; and

(c) subsidy if any proposed to be
given by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Distribution of foodgrains among
the coal mine workers is the responsi-
bility of the State Governments. A
scheme for the procurement and dis-
tribution of foodgrains and other es-
sential commodities is also being
worked out by the Central Govern-
ment with a view to supplement the
efforts of the distribution system of
the State Governments.

(c) No, Sir.

Manufacture of Fixed Wings Agricul-
tural Planes

3944. SHRI RAJDEO SINGH: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the Hindustan Aerc-
nautics Limited, Bangalore has started
manufacture of fixed wing agricultu-
ra] planes, with financial assistance
from the Union Ministry of Agricul-
ture; and

(b) if so, whether such manufac-
turing capacity has been created re-
cently or the planes were manufactur-
ed at the cost of other design manu-
facture?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The agricultural aircraft
“Basant” is being manufactured within
the resources available in Hindustan
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Aeronautics Limited and through sub-
contract, No separate manufacturing
facility has been created. The project
has not affected design/manufacture
of any other aircraft.

Workers denled Gratnity during
closure and liquidation of units in
West Bengal

SHRI A. K. M. ISHAQUE:
of LABOUR be

3945.
Will the Miister
pleased to state;

(a) the number and broad outlines
af cases brought to the notice of Gov-
ernment in the industrial units where
the workers are denied gratuity dur-
ing the closure and liquidation of the
units in West Bengal during the last
three years;

(b) whether any action taken re-
garding any case; and

(c) if so, the broad outlines of the
action taken and the result achieved
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GUOVIND VERMA-: (a) to (c). Infor-
m. tion ig being collected. It will be
laid on the Table of the Sabha in due
course.

Gratuity Fund

3946. SHRI A. K. M, ISHAQUE: will
the Minister of LABOUR be pleased
to state:

(a) whether Government will cre-
ate gratuity fund for protecting the
gratuity rights of the workers espe-
cially during the closure or liquidation
of the industrial units;

(b) if so, the outlines of the work
done in this respect and the nature of
the complaint made by the workers in
* this regard; and

{¢) the particulars of the commit-
tee members which is going into the
affairs regarding this?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL~
GOVIND VERMA): (a) and (b), The
matter has recently bheen examinad by
a Committee set up by ‘Government for
the purpose, Information is not avail-
able about any complaints that may
have been made by workers of estab-
lishments in respect of which the State-
Governments are the appropriate
Governments. In the Ceniral sphere,
two complaints about non-payment of
gratuity in caseg of closure and liqui-
dation have been received biv the Cen-
tral Industrial Relations WMachinery
which 15 looking into the matter

Written Answers

(c) The Committee which went intor
the question of the protectinn of gra-
tuity rights and other allied matters..
consisted of—

1. Shri N. P. Dube, Chaurnran
Additional Secretary,
Ministry of Labour,
New Delhi.

2. Shri C. B. More, Member

Assistant Controller of
Insurance, Simla.

3. Shri V. Balasubramaniam, Member
Deputy Director,
Department of Economic
Affairs.
New Delhi.

4. Shri B, V. Laud, Member
Commissioner of Labour,
Government of Maha-

rashtra, Bombay.

5. Shri N. C. Kundu, Member
Additional Labour
Commissioner,

West Bengal, Calcutta,

6. Shri A. S. Unni, Member
Secretary

Kerala Sme Industrial
Development

Corporation, Trivandrum.

7. Shri R. M. Mchta, Mem ber
Mm?mg Director, .

Life Insurance Corporation

of India, Bombay.

8. Shri Dﬂin Singh, Secretary.
Deputy Secretary.
Ministry of Labonr

New Delhi,
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Priority in allotment of cars to Doctors
Doctory

3947 SHRI SHYAM SUNDER
MOHAPATRA. Will the Minister of
HEAVY INDUSTRIES be pleased to
state whether Doctors have priorily
over others in obtaining permuts for
purchase of cars for their practice?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) Yes, Sir.

New Trade and Paymenf Agreement
between Ching and Nepal

3948 SARDAR SWARAN SINGH
SOKHBI Will the Mimister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Government of India
are aware of any new Trade and Pay-
ment Agreement signed between
China and Nepal, and

(b) whether the agreement is like-
ly to have any adverse effect on
Nepal's traditional economic tieg with
India®

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a)
Yes, Str

(b) No. Sir We do not anticipate
any such effect on traditional Indo-
Nepal economic ties

Memo {rom Uniieq Mineral Workers’
Union Gua, Singhbhum. Bihar

3849, SHRI BHOGENDRA JHA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the General Becretary
of the United Mineral Workers’ Union,
Gua, Singhbhum, Bihar hag In a me-
morandum dated the 24th July, 197¢
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addressed to the Minister of Steel and
Mines demanded the taking over of
the Chinburu Quartzide Minera] Mines
of M/s Orissa Cement Limited Lot~
pahar, Singhbhum; and

(b) if 80, Government{ reaction
thereon with 1easons therefor?

THE DEPUTY MINIS1ER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) {(a) Yes,
Sir.

(b) The Ministry of Labour are al-
ready seized of the labour problems
and grievances at the mine which have
led to the demand for take-over.

Il effects of Gas Ripened Fruits

3950 SHRI BAKSI NAYAK: Will
the  Minster of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether attention of the Gov~
ernment has been drawn by the Con-
sumer’s Council of India to the ill-
effects of gas-ripened fruits; and

(b) if so, steps taken by the Gov-
ernment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A K KISKU):
(a) Yes

(b) The effects of the consumption
of gas ripened fruits on human-beings
are still being investigated

UN. List of Countries Worst-hit by
rising Food and Fuel Prices

3951 SHRI VARKEY GEORGE:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the UN. Secretary-
General has put India, Pakisten and
Bangladesh amongst the 28 countries
worst-hit by the rising food and fuel
prices;
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(b) whether he has circulated the
list amongst all the U.N. members;
and

(¢) the steps Government propose
to take to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAIL SINGH): (a)
Yes. Sir. The list has been drawn up
on the basis of criteria indicated in
the Programme of Action adopted by
the Sixth Special Session of the UN
General Assembly, which include
inter alia increase in the import costs
of essentials relative to export earn-
ings.

(b) Yes, Sir.

(c) The Government has been ac-
tively participating in efforts at the
international level for finding methods
to alleviate the balance of payments
problems faced by the most seriously
affected developing countries. The
steps currently being taken by the
Secretary General of the United Na-
tions are in pursuance of the decisions
of the Sixth Spectal Session of General
Assembly to launch a Special Pro-
gramme of assistance for this purpose.

Shortage of Iron and Steel for Maha-
rashira Small Scalg Units

3952. SHRI DHAMANKAR: Wil
the Minister of STEEL AND MINES
be pleased to state:

(&) whether shortage of iron and
steel have affected small scale units
in Maharsshtra and other States; and

(b) it so, the steps taken/proposed
in the matter to ensure restoration of
normal production by small scale
units?

THE DEPUTY MINISTER IN THE
MINISTRY OF BTEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
demmand for iron and steel is in ex-
cess of availability in respect of
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several categories and as such, amall
scale units in Maharashtra as'in othet
parts of the country, might be facing
the problem of inadequacy in supply.
Under the present system of distribu-
tion, there are no State-wise alloca-
tions. Despatches of steel from the
main steel plants are regulated by the
Steel Priority Committee after taking
into account the availability in a
particular period, end-use for which
the steel is required and the compet-~
ing demands.

(b) Steps taken to increase avail-
ability of steel included stepping up of
production by technological improve-
ments better industrial relations; im-
proved maintenance of plant and ma-
chinery; provision of baluncing facili-
ties at the steel plants, programmes
of renovation and capital repairs
aimed at better equipment availability,
a liberal import policy, particularly in
respect of categories in short supply
regulation of exports and streamlining
of the system of distribution

Expansion problems of Kothagudium
Coal Mines

3953. SHRI Y. ESWARA REDDY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the coal mines in
Kothagudium are having expansion
problems;

(b) if so, decision

thereon;

(¢) whether their coal mines ave
running on profit: and

(d) their production and profit for
1972-73 and 1973742

Government’s

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) to
{d). The information is being
snd will be laid on the Tauble of the
Houpe,
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Expansions of Hindustan Latex Lid, at
Trivandrum

3954. SHRI VAYALAR RAVI: Will
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
pleased to state

(a) whether there 15 any proposal
to expand the Hmdustan Latex Ltd.
at Trivandrum; and

(b) it so, the outlineg of the propo-
sal and the steps already taken in that
direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJI
BASAPPA): (a) and (b). Yes. Gov-
ernment have approved a proposal to
increase the existing production ca-
pacity of Nirodh Factory, Trivandrum,
from 144 million pieces per annum to
288 million pieces per annum  The
new plant is to be fabricated and
erected by the Engineering Project
(India) Limited. They have already
placed orders for a boiler and some
other items for the project

Agreement between Nixop and Brezh-
nev on Underground Nuclear
Explosions

3955. SHRI R S. PANDEY: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's attention
has been drawn to the recent agree-
ment between former President Nixon
and Soviet Communist Party Chief
Brezhnev on underground nuclear
explosions; and

(b) if so, the reaction of Govern-
ment thereon?

‘THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b} 5t is & matter of satisfaction
that the two Great Powers bave re-
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ached agreement on further limita-
tion of the arms race. The specific
exclusion of underground nuclear
tests for peaceful purposes from the
treaty is a welcome feature, as it cor-
responds to the Indian position which
favours non-discriminatory develop-

ment of all peaceful uses of nuclear
energy by all countries.

News report re: behind Bhutio’s
Olive Branch

3956. SHRI VASANT SATHE:

SIIRI DHAMANKAR

Will the Minister of DEFENCE
be pleased to state:

(a) whether the attention of Gov-
ernment has beepn drawn to the news
report gppearing mn an English daily of
the 7th August, 1974 under the cap-
tion ‘Behind Bhutto’s Olive Branch’,
and

(b) if so, the facts thereof and the
reaction of Government thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir,

(b) The Government have verified
the informatian contained in the
press report. It will not be in the
public interest to disclose further de-
tails All related developments
bearing on our security are kept yn-
der constant review. Our security
forces are maintaining constant vigi-
lance on the borders ang have orders
to take firm action where neces-
sary.

Inorease in Labour Unrest

3957. SHRI VASANT SATHE:
Will the Minister of LABOUR be
pleased to state:

(a) whether the labour unrest in
the country over the past three years
is increasing and has astumed alarm-
ing proportion;
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(b)Y it sp, the facta theresbout—
industry and State-wise for the past
three years;

(c) whether Government haive
formulated an integrated plan of
action to check the mounting unrest
among the industrial labour specially
core sector of the industry; and

(d) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The Statements I & II summarising
the available information about the
number of mandays lost, industry-
wise (major Industries), and state-
wise, during 1971, 1972 and 1973 (pro-
visional); are laid on the Table of
the House, [Placed in Library. See
No, LT-8345/74).

(c) and (d). The Industria] Rela-
tions Machinery, both at the Centre
and in the States, contineus to
make efforts to minimise work-stop-
pages resulting from labour unrest
through informal discussions, concilia~
tion, adjudication or arbitration as
necessary under the existing statu-
tory provisions and voluntary ar-
rangements. Institutional arrange-
ments to secure speedy settlement of
disputes/workers’ grievances are
sought to be made in the comprehen-
sive legislation on Industria] Rela.
tions, details in respect of which are
being worked out.

Closure of N.C.C. Technical Units In
Vidarbha Region Colleges of
Maharashtra

3958. SHRI VASANT SATHE:
SHRI DHAMANKAR:

Will the Minister of DEFENCE
be pleased to atate:

(a) whether there is a move afoot
to close down N.C.C. Technical Units
in  Vidarbha Region colleges of
Maharashtra;
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(b) if 50, the reasons therefor;

(c) whether such g move is unjust
as it would deny an opportunity to
the college students for technical
training to help facilitate selection in

military commission, apart from
throwing more than 150 employees
out of jobs; and

(d) if so, whether Government

would reconsider the move to conti-
nue N.C.C. Technical Units in the
region, if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK)" (a) No, Sir.

{(b) and (c). Do not arise.

Production of Durgapur Steel Plant

3959, SHRI SAMAR GUHA Wil
the Minister of STEFEL AND MINES
be pleased to state:

(a) whether in Durgapur Steel Plant
according to an announcement by the
General Manager, production has
reached an all-time record:

(b) it so, the facts thereabout;

(c) the factors contributing to such
increase of production; and

(d) the steps teken by Government
to appreciate the role of workers and
other technicians and officers in mak-
ing production target a success?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUBODH HANSDA): (a) and
(b). The General Manager of Durga-
pur Steel Plant has not made any
such announcement, The production of
saleable steel at the Durgapur Stegl
Plant in June, 1074 at 84,654 tonnes is
the highest since March, 1866 but 18
not an all time record.

(c) During the period of the Rail-
way strike, the plant built up. ade-
quate stocks of raw materials owing
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to reduced consumption, Once the
strike was called off, production was
gradually increased. The power posi-
tion during June was not unsatisfac-
tory and the industrial relations situ-
ation was relatively peaceful, The
overall performance of the finishing
mills wag also good As a result of all
these factors, the production of sale-
able steel in June showed a consider-
able increase.

{d) Government have noted with
appreciation the good work of the
workers and other technicians and
officers that has led to the satisfac-
tory production in June and hope that
this wiil be kept up and that the tar-
pget for the year with a hit;

Acquisition of Land in Gurdaspur
District, Punjab by Army

3960 PROF. NARAIN CHAND PA-
RASHAR® Will the Minister of DE-
FENCE be pleased to state:

(a) whether the Army authorities
‘have taken over some land from the
people in Pathankot Tehstl of Gurdas-
pur District of Punjab:

(b) if s0, the total atea acquired by
the Government during the last three
‘years.

(¢) the number of persons, both
jand owners and tenants, separately
who have been paid compensation by
the Government; and
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(d) the amount of compensation
paid to each one of these categories
sepgrately during this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK). (a) Yes, Sir,

(b) 37045 acres

{¢) and (d). The information is
being collected and will be laid on
the Table of the House.

Payment of Compensation to Tenants
and Land Owners of Gurdaspur
District

3961 PROF NARAIN CHAND
PARASHAR: Will the Mmister of
DEFENCE be pleased to state:

(a) whether some representations
have been received from the people
of Pathankot Tehsil in Gurdaspur Dis-
trict of Punjab regarding the payment
of Pathankot Tehs:] in Gurdaspur Dis-
tenantg and land owners whose lands
have been acquired by the Army

Authorities during the last three years;
and

(b) if so, the action taken op these
representations by the Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B PATNAIK)' (a) and (b Informa-
tion n respect of the various repre-
sentations received in this connection
is given below.

St Gist of representation Action taken
No,”
1° The houses/lands belonging to the pe- Investigntion chowed ~thet no abadi

titioners who

to them.

2 The Cost of
peid to the petitionet.

wercd‘Hanil!;; Ah;;e
been acquired in sbadi arca Y
and no compensation has been paid

area of FHarijans had been mcluded in
the acquisition proceedings.  Petitioners
have been informed accordingly.

acquisition has not been Investigation showed that the land is under

process of acquisiton and cost of land
will be pad only after the announced
ment of award by the Collector. Peri-
tioner has been mformed sccordingly
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XS}. Gist of representation Action taken
0. .
Land belonging to the donersiubu Investigation showedthntmmisnopw-
3 acquired by the !’urmyl:mI i for uimionlremﬂn!nm
the pmicutar lm Petitioners have
been informed.

4 Compensation has not
the petitioners.

5 Compensa

pad to him in comparison to the ad-

jocent land.

6 Compensation paid to petitioners
nm? fair. Have asked
pointment of an arbitrator u/s 8(b) of
RAIP ACT 1952.

7 Leand of the petitioners is under active
scquisition by De-
fence Department and rate of com-
pensmon should be Rs. 10,000 per

consideranon  for

8 Trees numbering
but no compensation

been paid to Financial sanction issued on
Local

is Arbitrator has
for the ap-

22-8~73.

o ML, e
to verify wi er com;

has been disbursed to the petitioner.

Disbursement is the responsibility of the

Collector.

tion at a lesser rate is being Financial sanction was issued on zz-&g,s

on the basis of rates proposed by
Land  Acquisition Officer who has
diiaced the area into three blocks taking
into consideration the mmauon}pot:nnal
of the land. The owner cun seek ar
bitration. Petitioner is being mfotmed
accordingly.

been appointed by the
State Government.

Government sanction for acquisition has
issued and the land is under process of
acquisition. Collector is yet to announce
the award.

18 were acquured Invesugation showed that trees were not

n the land acquired by Defence. Peti-
uu 1ier was informed of position.

9 House of the petitioner which msfm Investigation showed that the house was

tructed before  requisitioning o

had not bcen taken over by ﬂ;lé\rmy

constgucted atter the land bad been

requisitzoned, This 13 a case of en-

and no compensation had been croachment. Petitivnier was informed
accordingly.
Deposits of Copper ang Silver in Sidhi (¢) by when this work will be

District Madhya Pradesh

3962. SHRI RANA BAHADUR
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether extensive copper and
silver deposits have been found in
Sidhi Distriet of Madhya Pradesh:

(b) if so, the steps being taken o
exploit these deposits; and

starteq and how many people are
estimated to get employment in it?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Geological investigations conducted in
Sidhi District of Madhya  Pradesh
have revealed that Copper shows in
the form of malachite stains occur
profusely in carbonaceoys phyihite
assoctated with qualities and cry»
talline limestones near Byriah, Buhe-
ratolo Guriarra and Satnarah, Silver
is reported to oecur in traces along
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with siliimanite iIn an ares of about
18 hectares, ground Motagama village,
gituated about 24 km. west of Midhi
town.

¢(b) and (c). Exploration work by
the Geological Survey of India’s drill
units is being undertaken in Gunara
area for Copper. Since investigations
are still continuing on the above de-
posits, the question of exploitation of
these deposits does not arise at the
stage.

Central Gratuity Fund Committee

3963 SHRI A, K. M. ISHAQUE:
Wil the Minmter of LABOUR
be pleased to state the particulars of
members of Central Gratuity Fund
Committee which 18 going into the
affairs of protecting the gratuity rights
of the workerg especially during the
closure of lLiguidation of industrial
units?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The Com-
mittee has already submitted its re-
port. It considered of:

1 Shri N. P. Dube,
Additional Secretary,
Mimisery of Labour,

Charrman

2. Shn C. B. More,
Assustant Controller
of Insurance, Simla.

3. Shn V. Bahsubnmunum, Member
Deputy Directo

m:;em of Emnom:c

New Delhn

4. Shri B. V. Laud, Member
Commussioner of Labour,
Government of Maharashtra,
Bombay.

5. Shri N. C. Kundu,
Additional Labour,

Member

Member

Commissioner,
West Bengal, Calcutta.
Shn A. S. Unni,
Knnh gm Indlutxm
t Corpoga-

6 Member
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7. Shri R. M. Mchta Member
Life lmurlnce Corpo-

ration of India,

Bombay,

8. Shr1 Daljst Singh,
Deputy Secretary,
Ministry of Labour,
New Delhz.

Secretary

B
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Unemployment among Graduates

3965. SHRI P. M. MEHTA: Will
the Minister of LABOUR be pleased
to state:

[l did

(a) whether unemployment problem

is once again causing great harm to
the country;

(b) whether there are graduates
who have enrolled themselves in the
Employment Exchanges since 1972 but
have not been offered any posts so far;

(c) if so, how many guch cases are
there in the country; and

(d) whether any alternative has
been suggedted by hig Ministry to
deal such cages?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Precise
estimates of unemployment are not
available. Government is, however,
fully seized of the seriousness of the
unemployment problem in the country
as reflected by the rising trend in
the number of job-seekers on the
Live Register of Employment Ex-
changes. In addition to the normal
development programmes, Govern-
ment have recently initiated a number
of special employment generation pro-
grammes. The Committee on Un-
employment (Bhagavati Committee)
set up by the Government recently
had also covered a wide ground having
a bearing on employment promotion
in various sectors of the economy.

(b) and (c). Information in regard
to the number of graduates who got
registered with the Employment Ex-
changes since 1972 but have not been
offered any post 80 far is not avail-
able. However, the number of gra-
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dustes (hacluding post graduates) re-
gistered with the Employment Ex-
changes and placed in employment
during the yearg 1972 and 1973 was

10.92 lakhs and 1.01 lakhs respec-
tively.

——
(d) In addition to the recent

amendment 10 the Apprentices Act
1981 so as to extend its coverage to
the degree and diploma holders in
engineering, with a view to improv-
ing their employability, Government
have also implemented certain emp-
lcyment oriented schemes for the be~
nefit of the educateq unemployed per-
sons, including graduates/post gra-
duates etc., such as the scheme for
the benefit of educated unemployed.
Half-a-Million Jobs Programme, and
the Employment Promotion Program-
me.

Assam Suogar Mills Ltd,

3966. SHR] ANADI CHARAN DAS:
Will the Minister of STEELL. AND
MINES be pleased to state:

(a) whether the Assam Sugar Mills
Limited, Cachar, Assam has not estab-
lished any factory as yet desplte the
grant of huge quota of steels;

(b) whether the company hag sold
away through its promoter all steels
in plackmarket; and

(c) the action taken againgt the
company and the promoter, nameg of
the Directorg and promoters?

THE DEPUTY MINISTER IN TUE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to(c)-
The information is being collected and
will be laid on the Table of the House.
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Threat by Saigon foy Breaking Ties
with Indla

3067. SHRI NAWAL KISHORE
SHARMA: Wil the Minister of
EXTERNAIL AFFAIRS be pleased to
state:

(a) whether the attention of Gov-
eirment has been drawn towards a
news-item appearing in a local English
Dajly dated the 4th August, 1974
regarding “Saigon may break ties with
India”; and

(b) if so, the reaction of Govern-

ment in the event of such g threat by
Saigon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
({SHR! SURENDRA PAL SINGH):

(a) The Government has seen the
ncews itemn 1n question However, in
the course of discussions in Dethi and
Saigon, the representatives of the
Goveinment of the Republic of South
Vietnam (Saigon) have not said that
they would break ties with India

(b) The position of the Governmeunt
of India ix that any action taken by
us to develop more direct and formal
contacts with the PRG of South Viet-
nam Is not intended to affect the
relations that already exist between
the Government of India and the
Government of the Republic of Viet-
nam. We have been in touch with tte
representatives of the Government of
the Renublic of Vietnam, both in New
Delhi and in Saigon, and our position
has heen made clear to them.

Steel Plant in Dubal

3968. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether an agreement hag been
reached between the Metallurgical
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and Engineering Consultants of India
and Government of United Arad

Emirates to set up steel plant in
Dubai;

(b} if so, the salient features of
agreement;

(c) the time by which the plant is
expecteq to be completed anq gtart

production together with its annual
production; and

(d) the estimated foreign ex-
change involved in such a bargain?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA):

(a) The Metallurgical and Engmeer-
ing Consultants (India) Ltd. have been
commussioned by the Government of
the United Arab Emirates to prepare
a feasibility report for the setting up a

Sponge Iron Steel Plant Complex at
Dubay

(b) The Feasibility Report is to be
submitted in January, 1975. The
capacity of the plant will be about
400,000 tonnes of sponge iron and
300,000 tonnes of billets per annum,
The plant will be based on Indian
Iron ore and local natural gas

(¢} The feasibility report will in-
dicate the time schedule for the cons-

truction and commissioning of the
plant

(d) At present the only foreign ex-
change 1nvolved is the fee payable

for the preparation of the feasibility
report

Foreign Minister’s visit to Singapore,
Malasiya and Indonesia

3969 SHRI NAWAL KISHORE
SHARMA: Will the Minister of EX-

TERNAL AFFAIRS be pleased to
state:

(a) whether he recently visited

Singapore, Malasiya and Indonesia:
and

(b) it g0, the nature of the talks
14 by him with the leaders of thoee
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countries, especially with regazd to
maintaining Indian Ocean as peace-
zone?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) The Minister of Ex-
ternal Affairs visited Singapore from
4 to 8 August and Indonesia from 6
to 8 August, 1874,

(b) Discussions were held with lea-
ders of both countries on matters of
mutual interest covering bilateral re-
lations and developments in the In-
ternational field.

This included the question of the
Indian Ocean as a zone of peace. The
visit to Singapore was informed and
no forma]l statement or communique
was issued at the end of the wisit.
The Djakarta visit was, however, in
the context of the periodical Minis-
ter-level talks and the Joint Commu-
nique issued at the end of the Djakar-
ta visit stated that “the Foreign Mi-
nistars expressed concern at the lack
of progress towards realisation of the
objective of establishing the Indian
Ocean as a Zone of Peace in accord-
ance with the resolution adopted by
the U.N.” and, “called upon the Great
Powers to act with the restraint and
cooperate in preserving the Indian
Ocean as a Zone of Peace”.

Recognition of PRG of South Vietnam

3970. SHRI INDRAJIT GUPTA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of the
Republic of Vietnam has expressed its
displeasure over Government of
India’s announced intention to estab-
lish formal contacts with the Provi-
sional Revolutionary Government of
South Vietnam; and

(b) it so, whether Government of
Indfz has therefore decided not to

APATVDL way e en

give diplomatic recognition to the
PR.G.?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes. Sir.

(b) The Government of India
continues to feel as already announc-
ed, that a stage has now been rea-
ched when we should develop more
direct and formal contacts with the
PRG.
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Steps to prevent epidemics in Delhl

3973. PROF. MADHU DANDA-
VATE: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether it is true that there is
& sharp rise in the incidence of
diseases in Delhi gpread by mosquitoes
ang flies; and

(b) what concrete steps are taken
to prevent the spread of epidemics?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K.
KISKU): (a) Except for a slight in-
crease in malaria cases there has been
no increase in the incidence of other
diseases in Delhi,

(b) Anti-larval measures and spray
of insecticides in riverine areas and
jhuggies are being carried out to
check mosquitoes. Antl-fly measures
are taken by way of proper disposal
of garbage and human and animal
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Movement of Pak infiitrators on Indo-
Pak Border

38974. SHRI R. N. BARMAN: Will
the Minister of DEFENCE be pleas-
ed to state:

(a) whether after the Call of ‘Alert’
to Pakistani troops, a large number of
trained Pakistani infiltrators have been
seen moving across Indo-Pak Border;
and

(b) if so, the steps Government
have taken to meet the situation?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Gov-
ernment have no such information.

(b) Does not arise,

General Manager of Bhilai Steel Plant
patronising a transpor; company

3975. SHRI R. P. ULAGANAMBI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the General Manager
of Bhilai Steel Plant is involved in
unduly patronising a transport com-
pany in which his brother is a partner;

(b) whether detailed investigation
in the matter hag been ordered; and

(c¢) whether any penal action against
the General Manager of Bhilai Steel
Plant has been taken or is proposed to
be taken for violation of relevant pro-
visions of the Companies Act under
which he is required to intimate the
Company Law Board for his any in-
terest in the supplier/contractor of
the company?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1I SUBODH HANSDA): (a)
to (c). Among the transport compe-
nies functioning in Bhilai, there is
one in which the brother of the pre-
sent General Manager of the Bhilai
Steel Plant is a partner. It has been
operating there since well before the
time he became Genera]l Manager, No
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complaint has been received by Gov-
ernment of any undue patronage. The
contracts awarded to this company
after the present General Manager
took charge of the post and became a
Director of Hindustan Steel Ltd. had
not been formally brought before the
Board of Directors and approved by
them as prescribed by the Companies
Act. Consequently, the General Ma-
mager, Bhilai Steel Plant ijs deemed
10 have ceased to be a Director of
Hindustan Steel Ltd. with effect from
the middle of May, 1972 as provided
in Sections 283 and 299 of the Com-
panies Act.

Aluminium Foils Unit in Andhra
Pradesh

3976. SHRI Y. ESWARA REDDY:
‘Will the Minjster of STEEL AND
‘MINES be pleased to state:

(a) whether the Andhra Pradesh
#ndustrial Development Corporation
had applied for a letter of intent 1n
November, 1973 for the establishiment
of an Aluminium Foils unit with a
-capacity of 3,000 tonnes per year. and

(b) whether the Union Government
have taken g decision on 1t and if so,
the broad outlines thereof?

"THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1I (SUKHDEV PRASAD): (a)
Yes, Sir.

{b) The application of the party is
under consideration of Government,
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C.B1l investigation against Chief
Transport and ShipPing Manager,
H.SL, Calcutis

3978 SHRI INDRAJIT GUPTA:
Will the Mnister of STEL AND
MINES be ypleased to state:

(a) whether a CBI investigation was
in progresg against the Chief Trans-
port and Shipping Manager, Hindus-
tan Steel Limited, Calcutta on charges
of mshandling contracts;

(b) if so, whether the inquiry hos
beepn completed and the findings there-
of; and

(c) whether during the periog of
inquiry the officer concerned has been
allowed to continue his normal duties,
and thereby being in a position to pre-
judice the inquiries in his favour?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
8ir.

(b) The Central Bureau of Investi-
gation have submitted their report
and, on the advice of the Central Vigi-
lance Commission, a departmental in-
quiry was initiated against the Gene-
ral Transport & Shipping Manager,
Centra] Sales Organisation, Hindustan
Steel Ltd., Calcutta, The inquiry has
been completed, and the report of the
Inquiry Officer is awaiting.

(¢) He is continuing his normal
duties which did not interfere with the
inquiry.

Lockouts in Chiriburu in Quartsite
Mines in Bihar

8979 SHR1 INDRAJIT GUPTA:
Will the Minister of LABOUR be
pleased to state:

(a) whether the management of the
Chirtburu Quartzite Mines in Bihar
has repeatedly been imposing illegal
lock-outs since 1973;

(b) whether the latest such lock-
out is gomng on since 2nd May, 1974
leading to starvation of 2000 adivasi
wotkers; ang

(c) whether safety rules and statu-
tory welfare facilities like hospital,
canteen_ school, drinking water supply
ete. are violated by the management?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The matter of refusal of employment
to 1100 workers w.ef. 20th Septem-
ber, 1973 was referred for adjudica-
tion on 4th Yanuary, 1974. The conti-
nuance of the lock-out in existence
was also prohibited on the same date.
The lock out was lfted with effect
from 29nd January, 1874, The Union
alteged lock out agein w.ef. Znd May,
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1974 whereas the management report-
ed commencement of strike by the
worker,, from that date. The manage~
ment closed the mine w.ef. 28th June,
1974 after due notice of 60 days. The
number of workers affected by the
closure is stated to be 1621, Majority
of workers are reported to be adivasi,

(¢) In view of the closure of the
mine. the current factual position re-
garding observance of the safety rules
and provisions of statutory welfare
faciiitics can be ascertained only after
the mine reopens.

Malitreatment of a Ward Sahayika of
Pathankot Military Hospital

3980. SHRI R V. BADE- Wwill the
aAfinister of DEFENCE be pleased to
state’

(a) whether some J.C.Os. of the
Military Hospital. Pathankot, mal-
treated a Warqd Sahayika (lady em-
ployee) of the same Hospital and neut
her on the 5th June, 1874:

(b} whether Government received
any representation in this regard; and

(¢) if so, the outcome of the enqui-
11es and the actiop taken against the
J.COs.?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B PATNAIK): (a) to (c). On re~-
ceign of information regarding the
alleged incident on the 5th of June,
1974, the Officer Commanding of the
Military Hospital, Pathankot, ordered
a Unit Court of Enquiry. Copies of
the ccmplaint regarding the alleged
incident were also received by the
Government. The Court of Enquiry
ordered by the Officer Commanding
revealed that on the 5th Jume, 1974,
the Ward Sehayika went io the
Tradesmen’s Shop of the Hospital,
accompanied by another Ward Saha-
yika. Some other civilian employmes
of the Hospital were also present in
the Shop et that time. The J.CO,
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.

in-charge of the Shop, on failing to
get a satisfactory answer for the pre-
sence of a large number of civilian
employees who were not on duty in
the Shop, ordered then to leave. The
Ward Sahayika, answered back to the
J.C.O. refusing to leave the Shop.
Thereupon, the J.C.O. caught her by
the arm in anger, to make her leave.
There was no mala fide intention on
the part of the J.C.O. The Officer
Comrmanding of the Hospital has re-
commended that the J.C.O. be posted
out; and action is being taken to
iransfer him elsewhere.

123

Applicability of EPF. Act

3981. SHRI R, P. YADAV: Will the
Minister of LABOUR be pleased to
state:

(a) whether several important in-
dustries have not been brought within
the ambit of the Employees Provident
Fung Act and the employeeg of thase
industries are being deprived of the
benefit of the Employees Provident
Funds Scheme; and

(b} whether Government propse to
examine the class of industries and
establishments and cover them up
under the Employees Provident Fund
Act on a time-bound programme as
also to amend the provisions of the
Act for applicability from 20 to 10
employees and for entitlement of the
completicn of 240 days to 980 days
only?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
{SHRI BALGOVIND VERMA): The
Provident Fund Authorities have inti-
mated as under:—

(a) and (b) Ali important industries
have been brought under the purview
of the Employees’ Provident Funds
and Family Pension Fund Act, 1952.
The proposal to apply the Act to the
sstablishments employing less than 20
persons is under consideration. A Noti-
fication reducing the eligibility period
for membership of the Fund from
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“240 days during a period of 12 inonthg
or less” tg “120 days within a period
of six months or less” has been issued.

Revision of pay according to Third
Pay Commission’s Repori in E.P.F.O,

3982. SHRI R. P. YADAV: Will the
Minister of LABOUR be pleased to
state:

(a) whether the Federation and
Union of the Employees Provident
Fund staff have given advice not to
work for Compulsory Deposit Scheme
introduced recently unless the revision
of pay is done according to the Third
Pay Commission report;

(b) whether in almost all the Gov-
ernment depariments gnd undertak-
ings the Third Pay Commisison’s re-
commendationg have hecn implement-
eq but the staff and ecmployees of the
EP.F. Organisation have not been
given the benefit of the revision of pay
scaleg by creating procedural difficul-
ties; and

(c) the reaction of Government im
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-~
GOVIND VERMA): (a) to (¢). It is
not known whether the Third Pay
Commission's recommendations have
been implemented in all the Govern-
ment Departments and Undertakings.
The Central Board of Trustees, Em-
ployees' Provident Fund Organisation,
have recommended higher scales of
pay for its employees and the same
are at present under the consideration
of the Government, The All India
Employees’ Provident Fund Staff
Federation and certain staff unions in
the Regiona] Offices have intimated
that they have decided not to touch
gﬁ lwotk relating to the Additional

uments (Compulsory Deposits)
Ordinance, 1074, till the revised pay
scales sy approved by the Board are
implemented,
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Rest Houses near Regional Offices of
EPFO.

3983. SHRI R. P. YADAV: Will the
Minister of LABOUR be pleased to
state:

(a) whether to have Rest Homes or
Houses or Community Hallg in and
around Regional Offices of the Em-
ployees Provident Fund Organisation
in important cifies or tourist places
was under consideration long back and
if so, the broad outlines of the pro-
posal; and

(b) whether the above proposal is
still under consideration and whether
Government propose to get the matter
examined by a Committee, headed by
a senior officer?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAl-
GOVIND VERMA): The Provident
Fund authorities have reported a3
under:—

(a) No.
(b) Not at present,

Production Capacity of Captive Coal
Mines of TISCO

3984. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(i) From Captive Sovrces:

Washed Coal:

Jamadoba Washery .
West Bokaro Colliery .

Run of Mine Coal . . .

(i) Prom Outside Sources;

Washed, Blendable and R.O.M. Coals .
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(a) the average production capacity
of captive coal mines of TISCO;

(b) whether Tatas are fully utilis-
ing these captive mines for the pur-
poses of meeting coal shortage in
TISCO; and

(c) if so, the quantity of coal uscd
by TISCO from these mines during
the last three years and also the
quantity of coal supplied to TISCO
from other resources during the same
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Tata
Iron and Steel Co. Ltd. have collieries
in the Jharia coal fields and West
Bokaro Ltd, now a subsidiary of
TISCO, has a colliery in the district
of Hazaribagh in Bihar. The average
annuel capacitieg of these two groups
of collieries are as under:—

iy TISCO col-" 1-6 million tonnes of
lieries in raw
Jharia. ™
(i1} West Bokaro , 0-52 million tonnes
of raw coal
(b) Yes, Sir.

{¢) The quantities of coking coal
supplied to TISCO Works from their
captive mines and outside sources are
as follows:—

1971-72 1972-73 1973-74
(figures in tonnes)
873913 839,947 908,355
316,257 338,192 320,183
. . 92,191 68,437 25,644
. + 730132 723474 470600

2,012,493 1,569,030 31,7178
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In addition to the above, approxi-
mately 3,680,000 tonneg of hard coke
per annum are obtained by TISCO
from Sijua coke ovens, the Beehive
ovens of BCCL and Bokaro Steel, to
meet their requirements of Blast For-
nace coke.

Blackmarketing in Steel

3985. SHRI M. M. JOSEPH:
SHRI SAT PAL KAPUR:

SHRI NAWAL KISHORE
SINHA:

‘Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it has been reported in
the press on the 12th August, 1374
that about 300 firms in four States and
two Union Territories in Northern
India have been either debarred from
getting steel allotment for five years
or their licences suspended after 1t
was detected that they were selling
their quota in blackmarket, if so, the
factg thereof;

(b) whether the office of the Re-
gional Iron and Steel Controller in-
tends to launch a drive to detect
misuse of steel quota in other States
as also to stop the steel material
being sold in blackmarket; and

{c) the punishment Government
propose to inflict to stop its black-
market?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) Yes,
Sir; the report is substantially correct.

(b) There are six Regional Offices
of the Iron & Steel Controller at
Bombay, Calcutta, Delhi, Madras,
Hyderabad and Kanpur. Appropriate
action 1s being taken by the Regional
Iron and Steel Controllers within their
respective regions,

(¢) Iron and Steel (Conmtrol) Order,
1956 has been amended to provide
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specifically that the use of steel for
any purpose other than ihat for which
it is allotted or applied for is a viola-
tion of the Iron and Steel (Control)
Order and a penal offence punishable
under the provisions of the Essential
Commodities Act, 1955. Wherever mis~
utilisation is proved, action will be
taken under the provisions of the Iron
and Steel (Control) Order and/or the
Essential Commodities Act.

New Unit of Bharat Electronics
Limited

3966. SHRIMATI  PREMALABAIL
CHAVAN: Will the Minister of DE-
FENCE be pleased to state;

(a) whether Bharat Electronics
Limited have any plans of setting up
a pew unit;

(b) if so, the proposed location
thereof; and

(¢) if not, whether the backward
area of Maharashtra State is bemng
congidered as a possible location?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA); (a) Bharat Elec-
tronics Limited have no concrete plan
at present to set up a new unit.

(b) and (¢} Do not arise.

Production of 2 New Export Qualily
Wrist Watch “Chinar” by HMT
Srinagar

3987. SHRI M. M. JOSEPH: Will the
Minister of HEAVY INDUSTRY he
pleased to state:

(a) whether the Hindustan Machine
Tools Limited has started production
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of a new export quality Wrist-watch,
named “Chinar” ai Zainkot near Sri-
nagar;

(b) the approximate cost of the
watch;

(¢) whether Government hopes that
it will prove durable as compared to
the watches of other countries; and

(d) the approximate foreign ex-
change Government expect to earn
as a result of its sale in foreign
countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) (a) and (b).
HMT's watch unit at Srinagar has
been manufacturing hand-wound Wrist
Watches with the brand name
“Chinar”. This watch s priced Rs. 140
exclusive of taxes and quality-wise in
the same category as other HMT
watches,

(¢) Yes, Sir. It will, however, be not
correc$ to say that these watches are
designed primarily for export.

(d) No estimate can be made as
these watches have so far not been
exported. In the context of sizeable
unsatisfied local demand no special
export effort is also envisaged.

Alleged Allegations against a Private
Transport Firm

3988. SHRI R. P. ULAGANAMBI.

Will the Minister of DEFENCE
be pleased to state:

(a) whether the Director of Re-
seitlement had recommended the case
of a private firm for award of con-
tract for operating transport service
for domestic passengers at Palam
airport;

(b) whether the Director of the
firm was Black-listed;
ugéo LS—6
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(e) if so, the reasons (i) for black-
listing and (ii) for recommending him
for award of contract thereaffer;

(d) whether it 1s alleged that some
Army Officers had used their offices
in favour of the firm getting the
contract; and

(e) if so, whether any inquiry is
proposed to be made to find out the
veracity of the allegations

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B,
PATNAIK)* (a) After the I.LA.C. had
iaken a decision to stop their pas-
senger coach service between Delhi
and Palam Airport, the International
Airport Authority of India (IAAI) de-
cided to conclude a contract with a
private transport contractor for the
benefit of Airiine passengers, At that
stage, the Directorate General Resettle-
ment, whose responsibility it is to
sponsor ex-servicemen for employment
and to advise/guide tbem into self-
employment avenues, advised a group
of selected ex-servicemen to form a
private limited company for the pro-
posed work and recommended the
Company so formed to the IAAIL They
were considered by the International
Airport Authority of India and award-
ed contract for operating the passenger
coach service between Palam Airport
and Delthu for domestic fiights.

(b) No Sir
(c) Does not arise.
(d) As stated in (a) above
(e) Does not arise.
Eats Resettlement Project

3989. SHRI R. P. ULAGANAMBI:

Will the Minister of DEFENCE
be pleased to state:

(a) whether his Ministry has spon-
sored a Resettlement Project called
“EATS";



131 Written Answers
(b) if not, whether the EATS is get-

ting advantages as a sponsored pra-
ject; and

(e) if the answer to (a) is in the
affirmative, whether the project is in
the private hands and if so, the con-
trol being exercised by his Minisiry
over that project including its mone-
tary aspect?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) Yes. Sir.

(b) Does not arise.

(c) EATS is a venture of ex-service-
men registered as a private lhimited
company under the seal of Registrar of
Companies. for Dellu and Haryaha,
The Direclior General of Re-settlement
m the Ministry generally oversees the
functioming of the Company including
its monetary aspects in the light of its
main objectives.
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Sale of Zelor, T-25 and Swaraj
Tractors

3990. SHR] MOHINDER SINGH
GILL: Will the Minister of HEAVY
INDUSTRY
be pleased to state:

(a) the numbers separately of
Zetor, T-25 and Swara; Tractors sold
during the year 1973 and further
numbers sold from beginning of 1974
till the end of April, 1974;

(b) the number of orders separately
for the same tractors pending with
postal deposit of Rupees 1000.00 upto
the end of June, 1874; and

(¢) the steps betng taken by Gov-
crnment to meet the pending demaund?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b)
The required nformation 15 given as
under

Tractors sold during Pending

Name of the mode! tractor orders
1973 1974 as on
(upto 30-6-1974
30-4-74)
x. Zetor-2511 (25 HP) 1,871 2,129 7,622
2. T-25 (25 HP) . . 1,066 166 1,100
3. Swarnj-724 (23 6 HP) Nil 11 458
(c) All assistance mecluding allow- fl!R #§ Awelt  waTEat

ance of import of components has been
accorded by the Government. Produc-
tion of HMT tractors will go up sub-
stantially and is expected to reach the
level of 7000 tractors during the finan-
cial year 1974-75. The two other makes
@ tractors will also significantly im-
Pprove production to substantially meet
pending demand.
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Action agalnst manufacturing and Sale
of Spurious Drugs

3993. SHRI SAT PAL KAPUR:

SHRI NAWAL KISHORE
SINHA:

SHRI SHASHI BHUSHAN:

Will the Mumister of HEALTH AND
FAMILY PLANNING be pleased to
~tate

(a) the total number of firms black-
histed, the total number of persons
arrested, the total number of godowns
sealed and total amount of fine im-
posed 1n respect of manufacturing and
sale of spurious diugs i1n the country,
State-wize and Union territory-wise,
during the period from 1st January,
1974 to 3lst July, 1974,

(b) the stern action proposed to be
taken or taken against the persons
engaged m the manufacturing and
sale of spurious drugs; and

(c) what further strict measures
are being taken to unearth spurious
drugs racket?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K KISKU):
(a¥ and (b} The information 15 being
collected and will Le la:d on the Table
of Sabha

(cy The following fresh steps have
been taken for combating the manu-
facture and sale of spurious drugs

1 The que<tion regarding the pre-
valance of spurious drugs and the
steps that should be taken on all
Incdia level for iackling the men~
ance of spurnus (druge was  dis-
cus~erd at the last meeting of the
Central Council of Health held in
April 1974 The Central Council
of Health passed a resolution
which amongst other things re-
commended to the States that they
should set up a proper enforce~
ment machinery including an ‘Ine
teligence-cum-legal cell’ which
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should maintain a close liaison
with the Police at the headquar-
ters and also at the district level
for tackling the menance of spuri-
ous drugs,

2. Unmion Health Minister has writien
{o the State llealth Ministers em-
phasising the 1mportance of the
State Drugs Control Adminmstia-
tion 10 the Stute and the need for
tightening the enforcement pro-
cedures. The requisites for an
effective Drugs Control Adminis-
tration have been spelt out and the
extent of assistance that the cen-
tre can extend has also been ex-
plained. The need for 1mposing
the several possible penalties
available, where offenders are
caught, has also been stressed,

3. A crash programme for inspection
of all firms manufacturing injec-
tions has been initiated by the
Central Drugs Standard Control
Organisation in Co-ordination with
the State Drugs Control Adminis-
tration.

4. The drugs and Cosmetics Act is
proposed to be amended to pro-
vide for stringent penalties for
offences relating to the manufac-
ture and sale of spurious drugs.

Short supply of Medicine in C.G.H.S.
Dispensaries

3994. SHRI SAT PAL KAPUR:

SHRI NAWAL KISHORE
SINHA:

SHRI SHASHI BHUSHAN:

‘Wil the Minister of HEALTH AND
FAMILY PLANNING be pleased to
stale:

(a) whether it hag come to the
nofice of the Government that patenr
and standard medicines are either not
at all available or if available, 1n
very short supply, in the C.G.H.S. dis-
pensaries ags a result of which the
patients have to face a lot of incon-
veniences; and
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(b) the steps taken or proposed {0
be tuken to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLLANNING (SHR1 A. K KISKU):
(a) and (b), Generally «ll medicines
ineluded in the C G.H.S. Formulary
a1e available in stock except for a
few items At any given time if the
medicines are not available either in
the C G.H.S. or with the authorised
chemist, 1e. Super Bazar, the palient
is authorised to purchase them from
the market and obtain re-imbursement
In the meantime, however, suitable
substitutes of equivalent therapeutic
value are immediately prescribed and
supphied to the patient

ITE Building, Subzimandi Delhi

3995 SHRI SAT PAL KAPUR: wWill
the Minister of LABOUR be pleased
to state:

(a) whether the building of LTI
in Subzi Mandi, Delhi has been cons-
tructed:

{b) when the construction was com-
pleted;

(¢) whether the staff and other de-
partments concerned have since heen
shifted to the new building; and

(d) if so, when and if not, the reca-
sons for delay in shifting?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA)' (a) and (b). The
building 1» now in final stages of com-
pletion.

(¢) and (d) The work regarding
elecirification of the building and the
power wiring is i progress. The
same ig likely to be compleled in about
two months, The shifting will start
after electrification work is completed.
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Industry based en Findings of Geo-
logical Survey in Kerala

3996, SHRI C. K. CHANDRAFPPAN:
Will the Minister of STEEL AND

MINES be pleased to refer to the
reply given to Unstarred  Question
No. 666 on the 25th July, 1974 re-

garding exploration of natural resour-
ceg in Kerala and state whether any
industry has been contemplated con-
nected with these ores in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SIHRY SUKHDEV PRASAD). At pre-
sent some deposits of fireclay, kaolin,
lime-shell, sillimanite, mllica sand and
other sands, 1n Kerala, are being ex-
ploited. The State Government of
Kerala has formulated the following
plang for exploitation of minerals,
based on the recommendations of a
Task Force on mining set up by that
Government:—

(1) Minerals 1nvestigations, which
mnclude pilot mining and bulk
sampling of deposits of iron ore,
bauxite, graphite. chinaclay and
glass sand, in different parts of
the state.

(2) Detailed studies of the known
limestone deposits of Pandareth

near Walayar 1n Palaghat Distt,
(3)

Strengthening of chemical la-
boratory to conduct detailed
chemical examination and ore

beneficiation tests.

Detailed 1nvestigations of eco-
nomic mnerals in forested
regions of the State.

Advanced traiming 1o be given
lo technical personnel m the
field of investigution, prospect-
ing, mining and beneficiation of
mineral deposits,

(6

—

Intensification of research and
development activities now heing
carried out in the State Depart-
ment of Mining and Geology

BHADRA 7, 1898 (SAKAY
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4 and also the University Depart-
4 ment of Geology under a co-
ordinated programme.

Alleged purchase of obsolete Crusher
by Orissa Mining Corporation

3997. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a; whether hig attention has been
drawn to an allegation made recently
that a U.S manufactured crusher
which the company itself had at ¢ne
stage declared ‘*obsolete”, had even-
tually found 1ts way into the State
owned Orissa Mining Corporation;

(b) whether the gaid “obsolete
crusher” was purchased by the Corpo-
ration in 1963 ag a cost of Rs. 3t
lakhs; -

(c) if so, the facts thereof; and

(d) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(dY Onssa Muung Corporation is an
undertaking under the Government of
Orissa who have been requested for
necessary information, The informa-
tion when available will be placed on
the Table of the House.

e & W12y penn

3998. oV wwwt arerywaiva :
T g W W HET 4% A #Y
gar & v

(¥) w1 R q9r WA § o
e qferr fraY 21 were & 2 &
RN HYIT IERY K AT fEy
e & A & ¢ fawnd arey gt §;
YT



139 Written Answers

(@) afxgt, ot ow Afr el &
ary W ¢ Pl werw & fawrs s
g€ ¢ WX o frey W wanl
wmagd?

veqrr Wi AW swvew ¥ IoRe
(vt gt guwr) : (%) oY, 7@
(W) e wér Iza7 )

Appointment and Promotiop of S.C.
and S.T. Catidjdates in the Office of
BPFC, Bihar

3899. SHRI RAMAVATAR SHASTRI.
Wil the Minister of LABOUR be
pleased to state:

(a) whether the Regional Provident
Fund Commissioner, Bihar had not
appointed/promoted Scheduled Caste/
Scheduled Tribe candidates 1in the
cadre of Head Cilerks;

(b) if so, the reasons for not ap-
pointing/promoting the Scheduled
Castes and Scheduleg Tribe candi-
dates to the cadre of Heaq Clerks
against the reserved vacancies; and

(c) the steps Government propose
to take in this regard?

THE DFPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Employees
Provident Fund authorities have inti-
mated as under—(a) and (b). The
Regional Commissioner could not
appoint/promote candidates belonging
to Scheduled Castes/Scheduled Tribes
in the cadre of Head Clerks, because
none of them had completed three
years' regular service as Upper Divi-
sion Clerk to become eligible for pro-
motion against Departmental Promo-
tion guota. Further, no Scheduled
Caste/Tribe candidate competed and
qualified in the examination for pro-
motion to thr posts of Head Clerks
against the vacancies earmarked for
examination quota.

{¢) Does not arise,
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Issue of DPebenturey dy BALL,

4000. SHRI ARVIND M. PATEL: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Steel Authority of
India has proposeg to raise resources
through the issue of debentures to
overcome its present financial diffi-
culties; and

(b) the amount proposed to be rais-
ed through the 1ssue of debentures?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA). (a) No,
Sir

(b) Does not arise

Special Benches for Labour Cases

400!. SHRI D P. JADEJA Will the
Minister of LABOUR be pleased to
state-

(a) whether Government are con-
sidering to constitute special benches
in the High Courts and Supreme Court
to dispose of cases relating to labour
which take 5 to 6 years for disposal
at present; and

(b) if so. when it will be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA)' (a) and (b).
Labour Appeals are regularly hesrd
by the Supreme Court, As the Court
has to deal with constitutional writs
and appeals, election appeals, habeas
corpus petitions, criminal appeals, tax
appeals, ordinary civil appeals etc., the
Ministry of Labour is advised that it
is not possible for the Supreme Court
to constitute a Speclal Bench exclu-
sively for labour matters throughout
the year.

With regard to the High Courts, a
reference has been made {o the Minis-
try of Law.
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Bap on Import olleeul Generator
8

4003. SHR] RAGHUNANDAN LAL
BHATIA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government are con-
of a bap for import of die-
sel generator sets;

’
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(b) if %0, whether any fihal deci-
sion has been taken in this regard;
and

(c) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (c).
There 1s already a ban on the import
of diesel generating sets, The question
of Government contemplating the
1ntroduction of a ban does not, there-
fore, anse.

Study of Agricultural Labour

4004 SHRI K. LAKKAPPA- Will the
Munister of LABOUR be pleased fo
state

(a) when wag a study on Agricul-
tural labour conducted last;

" (b) whether Planning Commission
or Labour Ministry in co-ordination
with Ministry of Agriculture has
forwarded any proposals in this re-
gard; ang

*(c) it g0, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The Agricul-
tural/Rural Labour Enquiries under-
taken from time to time are studies
of macro nature to study the socio-
economic characteristics of rural (in-
cluding agnicultural) labour at the
level of States and the Country as a
whole. The last study under this
scheme was conducted in 196365 and
is known as the First Rural Labour
Enquiry.

(b) and (c). The Second Rural
Labour Enquiry—1974-75 is an ap~
proved Fifth Plan Scheme of the
Bureau. The field work hag already
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commenced from 1-7-1974 and would
continue till 30-6-1975, The Plannng
Commission 18 associated with the
Second Rural Labour Enquiry to the
extent that 1t had been approved by
the Commission as a Fifth Plan
Scheme The Mimstry of Agriculiure
1s not specifically associated with this
Enguiry The technical frame work
of the Enquiry has been finabised by
the Goverming Council for the National
Sample Survey Organisation This
Council 1s a high powered body repre-
senting the selected Mimstries of the
Government of 1lndia, the State Gov-

ernments and Independent Research
Organisations /Umversities
Under the Second Rural Labour

Enquiry information on the following
aspects i1s being collected

(1) demographic
household,

structure of the

¢11) duration of employment and un-
employment and labour time dis-
position,

(111) average daily earnmngs,

{iv) household income,

(v) consumption expenditure, and
(v1) indebtedness

Estimates would be provided at State
and All India level, concepts and defi-
mitions i1n the current Rural Labour
Equality have been kept unchanged
over the Tirst Rural Labour Enquiry
~—1963-—65 so as to provide valid com-
parisons.

Priority for Bus permifs to Educated
Unemployed

4005 SHRI SHYAM SUNDER MOH-
APATRA Wil the Mimster of
HEAVY INDUSTRY be pleazed to
state

(a) whether taxi, mini bus and bus
permits will have priorities for edu-
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cated unemployed men in Orisss and
other States; and

(b) if so, will the Government ot

India issue directive to- States 1n this
regard?

t

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) (a) and (b).
The State Governments and Adminis-
trations have been advised to earmark
a mimmum of 20 per cent of the total
allocation of cars and auto rickshaws
allocated to them for taa: trade to the
self-employpd matmculate faxi/auto-
rickshaw drivers and technically quali-
fied persons Besides, ad-hoc allot-
ments of uuto rickshaws and taxis
have heen made to State Governments
towards 1mplementation of schemes
for providing employment to the edu-
cated unemploved There 15 no con-
trol on the tistribution and sale of
buses including mum buse« Neverthe-
less whenever requests for special
allocation of vehicles for educated un-
employed have been received neces-
sary action has been taken

Dealers appointed by Automobile
Scooter Companies

4006 SHRI SWARAN SINGH
SOKHI Will the Minister of HEAVY
INDUSTRY be pleased to state

(a) the names of the Dealers, and
agencier with their addresses, given
by (11 Messers Hindustan Motors ()
Messers Standarq Motors (lu) Messers
Teleo Ltd (1v) Messers Premier Auto-
mobiles (v) Messers Bajaj Scooters
(v1) Messers Scooters India (in Pub-
lic Sectoer) 1n all the States in the

country, District-wise, with then
terms and conditions, by individual
company;

(b) whether these companies ep:
gaged i the manufacture of Buses,
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Trucks, Cars and Scooters, 1n the
country and their Dealers and agents,
are not supplying sufficient spare parts
to the actual cunsumers, ang are sel-
ling the partg in black-market, at
vely exorbitant prices and

(c) whether Government propose
to take immediate steps to fix and
control the prices of the spare parts
and take up thewr distribution by in-
troduuing permit system, through se-
parate agencies?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGI) () _ The
appontment of dealers for the distri-
bution of vehicles 1s « matter entirely
for the manufactures The details of
the names and addresses of dealers
appointed Y the various, companies
and the terms and conditions of their
appointment are not, therefore, readily
available with Government As re-
gards Scooters India Ltd 1n the public
sector, the scheme formulated by them
for the distribution of their scooters
envisages that the retail outlets which
will he established in the various parts
of the country wall be managed by
those recruited from among unemploy-
ed engineers and ex Army personnel,
Messrs Scooters India Ltd are at pre-
sent in the process of finalising the
appointment of dealers for -ale of
their scooters.

(b) The manufacturers of auto-
mobiles are not manufacturing all the
components for their vehicles  They
obtain their requrements from the
ancillary supphers who also supply to
the replacement market (Government
have allowed additional capacity both
by wav of expansion of exisling umis
and establishment of new umts 1 all
entical areas to meet the regquirements
of the automobile manufacturers
Government are aware of acute short
supply of certain spare parts No
specific instance of blackmarket has

been brought to the Government's
notice.
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(c) Government feel that in an in-
dustry, as dispersed as this with such
a widc range of preduction and dis-
tribution network steps to increase
production will have more long-rang-
ing effert than distribution control in
a scarcity situat on

New Captive Power Units by Steel
Planis

4007 SHRI D B CHANDRA
GOWDA W.i, the Minister of STEEL
AND MINES be plea-ed to state the
names of the Steel Pluants which pro
posc to nstall new captive power units
or extend the existing ones”®

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) There
are proposals for the augmentation of
captive power generating capacity for
the Bokaro, Bhilai, Rourkela and
Durgapur Steel Plants and the Alloy
Steelg Plant Durgapur as well as the
steel plant of TISCO

Life Imprisonment for Food Adul-
teration

4008 SHRI MUKHTIAR SINGH
MALIK Wil the Minister of HEALTH
AND FAMILY PLANNING he pleaged
to state

(a)} whether some State Legislatures
n the country have passed a Bill pro-
wviding life imprisonment for adulte-«
ration m food and other stuffs; and

(b) if so, the names of such Legis-
latures?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SIIRI A K. KISKU):
(ay and (b) According to the infor.
mation available with the Central Gov-
ernment only West Bengal Legislature
has enacted such an Act
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Provision for Research Schemey and

Surveys of Kabour Problems during
Fifty Plan

4009. SHRI VASANT SATHE:

SHRI DHAMANKAR:
Wil] the Minister of LABOUR
the pleased tp state:

(a) whether provision for research
schemes and surveys on various as-
pects of Labour problem have been
.slashed down considerably dunng the
Fifth Phan;

(b) if so, the extent of cut effected
©n the outlay proposed by the Labour
Bureau and facts thereof, and

(c) the steps taken to ensure that
.important research projects and collec-
tion of Labour statistics are not affect-

.ed by the proposed cut?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL~
GOVIND VERMA). (a) to (). The
outlay proposed by the Labour Bureau
was of the order of Rs. 184.21 lakhs
for the programmes relating to Labour
Research and Statistics under the
Fitth Plag The Flaoming Commis-
sion approved an outlay aof Rs. 120.00
lakhg for such programmes The
Planping Commission was of the view
that the need for the repetilive surveys
such as Rura)l Labour Enquiry, Occu-
pationa] Wage Survey could be con-
sidered in due course aftér the results
of the present surveys were fully ana-
lysed and evaluated. The other new
schemeg proposed might be phased out
over a longer period, keeping in view
the financial resources position. No
important Research Project of the
Labour Bureau, has, however, been
Aaffected by the proposed cut.

AUGUST 29, 1074
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Gresham and Craven of Indiy (Pvt.)
Ltd. Caloutta

4010. SHRI INDRAJIT GUPTA;

Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether the management of
Gresham and Craven of India (Pri-
vate) Limited, Calcutta, was taken
over by Government in April, 1971 as
a “sick™ unit;

(b) whether, since then, the value
of production has declined from Hs.
30 lakhs to Rs. 1 lakh,

(c) whether the concern ig facing
closure due to non-availability of vac-
cum brake castings, and

(d) if so, the action taken to re-
medy the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR! DALBIR SINGH) (a) The
management of Gresham and Craven
of India (Private) Limited, Calcutta,
was taken over by Government on 31st
March, 1971, under Industries (De-
velopment and Regulation) Act, 185l

(b) No, Sir Since take over of the
company, the value of production has
been progressively increasing as shown
below —

(Rs. lakhs)
1971-73 | . . 38-66
1972-73 . . . . 8367
1973-74W . . . . 10497

1974-75 . . . 2715
(April-June)— 74
(c) No, Sir.
{d) Does not arise.



349 Written Answers

Export Order Secured by Engincering
Projects India Ltd.
4011. SHRI D. P. JADEJA:
SHRI VEKARIA:
Will the Mfinister of HEAVY IN-
DUSTRY be pleased to state:
(a) whetlter the Engineering Pro-
jects India Limited has secured an
export order from Yugoslavia;

(b) if so, the value of the export
orders; and e

(c) the machinery proposed to be
exported?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir,

(b) Rs. 5.7 crores.

(c) The machinery proposed to be
exported includes. refractory material
over machines, coke¢ quenching equip-
ment etc., for the coke oven battery,
and equipment for by-product plant
and auxillary plants,

Promotion and Pay Seales of C.G.H.S.
Pharmacists

4012, SHRIMATI MUKUL
BANERJI:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the avenue for promotion to
the C.G.H.S, Pharmacists in their ser-
vice period;

(b) the scales for the
posts; and

promotion

{c) whether there are any separate
higher ,scales to  Pharmacists-cum~
Storekeepers in the C.G.H.S. Dispen-

agm and if s0, the particulars there-
o
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K, KISKU):
(a) and (b). The required information
is as under;

(i) Permanent Pharmacists Grade
I1 in the pay scale of Rs. *80—
110 after 10 vears service are
eligible for promotion to the
post of Pharmacist Grade I in
the pay scale of RS. *130—240.

(1i) 10 per cent of the permanent
posts in the Pharmacists Grade
are at present in a Selection
Grade in the pay scale of
Rs. *205—280.

(iii) Pharmacists Grade I with 3
years service in that grade are
eligible for promotion on senior-
ity-cum-fitness basis 1o the posts
of Store-keeper/Pharmacist-cum-
clerk 1n the pay scale of
Rs. *130—300

(iv) Storekeepers/Pharmacists-cum-
clerk/Pharmacist Grade I are
eligible to be appointed as Store
Superintendent {scale of
Rs. *270—380) and  Assistant
Store  Superintendent (scale
Rs, *210—-380) through a limited
departmental competitive test.

(¢) There are no posts of Pharma-
cists-cum-Storekeepers in the C.GHS.
Dispensaries. However, the general
question of revision of scales of pay
of Pharmacist-cum-clerk/Storekeepers
on the recommendation of the Third
Pay Commussion is under considers-
tion.

*Pre<revised scale,

NEISEY Y Loes
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12.00 hrs.
RE. QUESTION OF PRIVILEGE

SHRI 8. M. BANERJEE (Kanpur), 1
nave given noblce oL a pPrivucge o
uull. | showtd be eliowed 10 moke o
statement. We, Mewbers o Patua-
ment do represent ihe tases or  our
volers who indlude Lentrai  Govern-
meni employees and elmnpivyees in gov-
einment undertakings. ‘The Sung and
LOrama Division 1s also a Govermmnent
undertaking. Unfortubately, m the
case of the trunster oif une gentieman,
Shri Sushil Kumar, ‘lanwar the Mana-
ger of Song and Drama Livision was
to be transterred from Delhi to Bhu-
baneswar. His wife was very sick and
I represented his case not in writing
but verbally, to Shri Gujral und the
Minister, realising the difficulties, can-
celled the transter order. But to-day,
unfortunately he has been 1ssued a
show cause notice by the Department
why he did bring political pressure.
The office memorandum charged hum
with violation of rule 20 of the Cen-
tral Service Conduct Rules and he has
been warned that if such a lapse 1s
repeated m future severe departmental
action will be taken against him.

Sir, I represent the Central Govern-
ment employees and the State Gow-
ernment employees. All are our
voters. In the House of Commons, a
member of the House of Commons can
Tepresent the case of everyone and if
any voter wants to represent hig case
he has to represent through a House
of Commons Member Here I have
represented a case lor which he has
been penalised

Earlier also, in a similar case I took
up a matter with the Prime Minister
and ultimately I got the answer from
Shri R. N Mirdha that M¥Ps can re-
present the cases of Central Govern-
ment employees and Government
undertakings.  Here, Shri Sushil
Kumar is being victimised only be-
cause I spoke to Mr. Gujral. What are
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we working for? 1 requesi you to safe-

guard our interests and to ask the
Home Minister, and 1 request Mr.
Dikshut to kindly hear me. You send

it to the Home Mimster for an ans-
wer I will move a motion agamnst the
Home Mimmster if this order is not re-
voked I have got every right to re-
present the case of Central Govern-
ment cmployees ang also every emp-
loyee.

MR. SPEAKER. I examined thus.
But it may not be a question of pri-
vilege However, I will examne it
as v whore we stand. Many people
approach the MPs in ther piivate
capacity and some of the officers come
and somne uf the employees come.

They uapproach us and they bring
their grievances before us. Very often
we forward their requests to them. It
15 upto them to agree or not to agree.
I wall study this matter and also what
1s the practice m the House of Com-
mons and what 1s the practice here
and what should we do 1n these cases.
We should have some sort of a final
procedure ag to how to do it At pre-
sens, I am not 1n a posttion to say any-
thing. We have to examine where we
stand, where the Members of Parha-
ment or the legislatures stand if some
representations come to them. The
officers bring their grievances to the
notice of the Members., After all,
either they go to thoir Department or
they go to the Members.

" wito femd (TaT) - WETE N,
BT Y FW AT wrEd §  sE W
A ¥ fw A AT A e ¥ &3
HTHET ETAT 47 ST wedr X wher 7
gfary

MR. SPEAKER. That was an auto-
nomous hody, This is a Government

Department. In the case of autono
mous bodies, the position is different.
————te & b - oy s S—— .
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RE. PERSONAL EXPLANATION
BY MINISTER

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have wntten to Yyou
I want to find out from your
good sulf whether the direction ag writ-
ten under 115 C on personal expla-
nation has been made dormant or re-
versed, Sir ] find that i1t 15 the third
occasion when you were good enough
m your wisdom to allow a Minister 1o
offer personal explanation without giv-
Ing 1t wrniting to you as per rules
Without giving 1tin writing he has
spoken and 1t 1, objectionable During
the No-confidence Motion the same
Mimster, Mr 1. N Mishra, and Shn
D. P. Dhar got on their feet Without
sending anything 1n writing ang with-
out getting your approval they were
allowed to make personal statements
Yesterday from the debates ] read that
you had been insisting that he should
give it in writing but I am told after
the Prime Minister intervened you had
reversed your decision ang you gave
permission.

AN HON. MEMBER® No no

SHRI BHAGWAT JHA AZAD (Bha-
galpur): It 1e not that way

SHRI JYOTIRMOY BOSU
tion 115C 18 very clear.

Direc-
It says:

No Member shall be permitted to
make a statement by way of perso-
nal explanation under rule 357 unless
a copy thereof has heen suovnnited in
writing by the member to the Speak-
er sufficiently in advance ang the
Speaker has approved it Words
pharses and expressions which are
not in the statement approveq by
the Speaker, if spoken. shall not
form part of the proceedings of the
Housge

On the basis of this, what he has done
18 a violation of the rule. Thig 18 not
the Arst time, thig is the third time
when the Minister was permitted to
make a statement. T have to go
through the drill in the lengthiest form

BHADRA 7, 1886 (SAKA)
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and be subjected to adlitions and subr
tractions and then only I am allowed
Why this unun:formty in treatment.
Sir’  Why {lus bencit only to the
Guvernment people ang the Minste:
Su” How can we have confidence o
the Chair 1t thig sort of thing conti-
nues® Plecse tell us  one nstance
where you huve allowed the same faci-
Ity to us You ullowed Mr Inder
Guyral to make such 4 statement. This

1s very bad, this will ruin Parhamen-
tary Democracy, Sir

sty fasd (aiw) : geaw AR,
qN 79 % AT N soarqy w9 9T, 9
Frgaor #45 v 3578 ¥R syEeey
FT 9T ISTAT ATET 47 /7§ ¥ vy %r
=A 357 F1wv femar qry W A Ay
T3 T § ey Ter F A { iy

No debatable point shall be raised
and nn debale shall anse
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TR feazaw arse v+ 337 faar
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famrsr =rgar o, ¥ 7 wEr o 97
fo fafaa Tava wrm wifge o wqd
ggd wE1 & f¥ wiy Wy Hfwg
afyd i w=r F¥, @ af Wi
oy A gear {aaw axw faam ww
FEmarsT A ¥ 2 A A wEgA §
fr % fama 313 v @i sfee
Ffea w0 ogure wwir ¥ fag @f
FrA af o At arT faw & frg
sErAT 7P g afon®
faq a7 w=o" ad {HT) A% @4 AWt
Fémry.  (sgweE)
MR SPEAKER I am very well
aware of this rule. He iz replying
as a Member of the Council of Minis-

ters It 18 not a question of personal
explanation You make allegations
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{Mr. Speaker.) MR. SPEAKER: 1 do not agree with

againgt him. He can reply there and
then. He should make the position
cleay then and there. I do not take
it in this light that it 1s a personal
explanation.

sft 7y forlr . w9 WE WO AT
gt e diferg

" A woAr faoia qgeT) TE 9¢
39 A |WT WL AGTT FHT A Y@
T a8 az+ Y 017 9w FF aven &
g sresr 7€ gan )

MR. SPEAKER: He is sitting on the
Government benches and he 1s reply-
ing on behalf of the Government, This
was not a question of the Minister's
personal explanation. When my atten-
tion wag invited, I was under the im-
pression that his reply was on behalf
of the Government. I allowed that.
There is no question of any personal
expianation.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Sir, the Minister did say that
it was by way of personal explanation
and not on behalf of Government.

MR. SPEAKER: You made an alle-
gation against a member of the Coun-
¢il of Ministers.

I told you the other day that in such
cases this should be clarified before the
Rules Committee. But, when he is a
member of the Counci! of Ministers
and when you are attacking the Gov-
ernment, he has got the right to reply
to it. So. there is no question of per-
sonal explanation.

Yoy fowd: Sfew A faaw ar,
IH ¥ FdT AT gwr? wT gee
e fig gvefwr Y i &, ww xw
Iifw Y Teavg A s awd P

you. He is alloweq to reply.

SHR! SHYAMNANDAN MISHRA
(Begusarai): I rise on a point of
order. We want to know what is the
status of Rule 357 with regard to the
Munster. This requireg a clear pro-
nouncement from the Chair as to whe-
ther rule 357 stands in relation to the
Ministers or not. Secondly I am com~
ing to what the Mimster himself has
said, He said that he wag making a
statement on the basis of rule H57—
personal explanation. The words are
therc May I now rerall to your mind
sn that you may give a consolidated
reply that, during the no-confidence
motion, an unusual praclice had teen
adopted that even after the reply by
the mover of the no-confidence mo-
tion, the Mimisters were allowed to
make a statement——personal explana-
tion This can never be permtted to
be done.

The mover replied back to the points
that had been made by them. Two
hon, Mimster had been allowed to
make personnal explanations when the
mover hy then had already concluded
hig observations. At that time they
rlaimed their privilege on the basis of
personal explanations but they did not
submit to you any written statement
earlier.

SHRI H. N. MUKHERJEE (Calcutta-
North-East): Sir, I am very unhappy..
MR. SPEAKER: Just a minute,

SHRI BHAGWAT JHA AZAD: You
will all agree that Rule 357 applies to
everybody be he a minister or a mem-
ber. The question here is: does it
mean to say that in a debate when
any member either on this side or that
side is bheing attacked by a Member
of the Opposition and vice-versa we
all should silently hear? Yesterday,
you definitely said—it is on record—
that it he makes a personal statement,
under Rule 557 be has to give it In
writing. But, when he said that op
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the spot, you alloweq him. What the
hon Members say now would only set
wrong precedents for the future that
in a debate when a certain charge s
being levelled against a Member, he
wouid hear gsilently all the time What
is the next stage®” 1 want a further
explanation to Rule 357? This 1s a
wrong nterpretation of Rule 357

PROF. MADHU DANDAVATE (Ra-
japur) If you will check up the re-
cords of yesterday's proceedings you
will know 1t.

MR SPEAKER I have calleq Mr
Mukeriee  What do you want to say?
I am very clear of what 1 said

157

PROF AMADHU DANDAVATE Sir,
1 am only requesting you to see the
proceedings The Minister categoncal
ly saiwd that he wanted to make a per-
sonal explanation It 15 on record You
then said that, according to rules, the
rersonal explanation should be 1in
the form of a statement that should be
given to you early.

MR SPEAKER He has got the
right to reply.

PROF MADHU  DANDAVATE
That 15 never permitted under the
rules

MR SPEAKER
vou

I do not agree with

SHRI H N MUKERJEE Sir I
shall be very brief I am tery un-
happy, for whatever reasons things are
said in the House which suggest any
king of lack of confidence in the Chair
because that kind of expression is a
sertous thing which requires a substan-
tive Resolution, and any king of dif-
ference as far as the Speuker 1, con-
cerned should better be agitated else-
where But on this orcasion 1 feel,
yesterday's events did cause certamn
¢onfusion. You hag first expressed
your preference for a written commm-
nication, but you decided later on, if
the Minister wes making an extempore
statement you would not stand in the
way. The earler instance quoted by

BHADRA 7, 1896 (S4KA)
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Shri1 Mashra 15 a hitle more intriguing
if 1t happens that after the reply of
the mover of the motion of no-confi-
dence the Minister was  permitted
without carlier notice to make a state~
ment of a personal character., What-~
ever the qualitv and the desirabihty
of the statement 1t was procedurally
wrong In view of these things having
come to Light I would not like any
objectionable observations to be made
about the Chair in the House I would
desire that you call a meeting of the
leading Memberg of the House so that
you can diiscuss this matter

MR SPEAKER In the case of No-
Contience Motion the last reply that
the Mover gives 1s 1n relation to the
fart, that atise 1n the debate, but the
Mover of the No-Confidence Motion
while exercising his nght to reply in-
troduced many new things which were
not mentioned earlier but which he
mentioned in his last speech and to
which the Minister had no opportunity
to have any notice of and on the basis
of this consaientitious consideration, 1
think, it 1s much proper that the Mem-
ber shoulg confine himself to the facts
that arise in the debate If he intro-
duces new things or new allegations
of which the Minister wag not given a
chance earlier 1t 1s much proper the
Minister should reply there and them
op the spot

As regards the present case, yester~
day when the Prime Minister said it
1s not a personal explanation but is a
reply on behalf of the Government I
agreed to that When vou make a de-
finite allegation against the Minister
and he 18 sittiry there on the spot
should I say ‘no’ tn him and ask him
to come some other day®

After this ohservation of mine, I

am not allowing anything I have
made the position clear This is how
I thmk

SHRI JYOTIRMOY BOSU*: This is
a democratic nstitution. Is it a
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{SHRI JOTIRMOY BOSUj

Moghul darbar? What does the debate
say? Yesterday's debate s5ays:

“SHRI L. N. MISHRA: Sir. I want
to give a personal explanation. .
(Interruptions)

SHRI MADHU LIMAYE: Have you
read and approved it, Sir?

T WgG : AT A%t
s Sifor wife Sl oz 2 fr
I must get a copy of that.”

MR. SPEAKER: I had made the
position very clear. He was replying
on behalf of Government.
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Whatever I may have said, on re-
consideration, when the Prime Minister
got up, I was of the view that it was
not a question of having to give any-
‘thing in writing because he was giving
a reply to the allegations on the spot.

SHRI JYOTIRMOY BOSU: You had
made the observation yoursel Sir. I
feel sorry for you.

MR. SPEAKER: No, he need not
feel sorry for me. Let him look after
himself.

SHRI JYOTIRMOY BOSU: The de-
bate says:

werR W : W qF faawg
aw .  #ifE ST qz ¥ e

I must get a copy of that”

“That comeg from your mouth. Then
the Prime Minister got up....

MR, SPEAKER: 1 a sorry. I am
not allowing him. I made it very

«<lear.

@ g ww wgEm (som) :
WUy XX GIT sqaeqy AT AT & |
oM wF qx Afaw ) ged Fwy
il &Y Far §, i wit gy R &
(wwan) g Afedt Y oA

I .
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MR. SPEAKER: There ig no pro-~

tection at all. When it was said that
it was a personal explanation, I said
that he might give a copy. But the
Prime Minister saiq that it was on be-
half of Government and he was reply-
mg on behalf of Government, so, I al-
lowed it.

When I said that he might give the
copy, I thought he was muking a per-
sonul explanation; but later on I found
that he was speaking on biehalf of Gov-
ernment and replying to the allega~
tions, and I said that on the spot he
could do it

Let not the hon, Member put his own
meaning into it. I had called him and
he had every right to do it. and say
that it was not in that shape but in
this shape.

SHRI JYOTIRMOY BOSU: The de-
bate says very clearly:

“Shrnn L. N. Mishra: Sir, I want
to give a personal explanation.”

Now, you want to convert it to suit
Your convenience, ang say that it was
Government's reply, What distortion
of truth.

MR SPEAKER: If anybody wants
to refute the allegations, whether in
the form of personal explanation or
otherwisc, in my opinion, that ig the
very procedure fo be adopted.

SHRI SHYAMNANDAN MISIHRA-
You are changing the rule....

MR SPEAKER< That rule does not
apply when Government want to give
a reply.

1 have given my view. This is my
vew. There can be no points of order
now.

Whatever it is I have done it and 1
have done it conscientiously. It an
hon. Member makes allegations, the
hon. Minister has got the right to ¢
fute them there ang then,
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SHRt SHYAMNANDAN MISHRA:
We have also tried to bring up many
thingy But you are always pleased to
tell us ‘Plsase tell me the rule under
which you are wanting to bring up the
matter’,
(Interruptions)

MR. SPEAKER: Mr. Limaye, I
have made the position, as I see it
clear.

oY 3 ¥ ewy a4 frar, Wy owe
L& CE o d)

oft ®y forordt : XuH TR v T
§ winw gwednten agn § due
srdtac & Juwr gerdr w ofifagy
(vtewr) & s 1 fadhy A w1
T AT arQat w7 A s wdee
therdrdw § oW wo arfige

SHRI SHYAMNANDAN MISHRA:
Let therte be no French rule with re-
gard to our rules of procedure.

MR. SPEAKER: Mr. Jyotirmoy
Bosu 1 have heard you. I am not al-
lowing you.

ot Wil Wy - g e ¥ g
g 8, W g g vaw Wl v )

The chair skould expresy regret over
this lssue.

MR. SPEARKER: I woulg request
you to please sit down. Now, Shri
Dikshit.

SHRI P. 0. MAVALANKAR: On
a point of order.

MR, SPRAKER: No, I am not ul
lowing you. I have disposed of this.
Shri Dikshit,

THE MINISTER OF HOME AF-
FAIRS (SHHI UMA SHANKAR DIK-
m):mu--

SHRI P. G. MAVALLANKAR: Should
I have to shout fo make a point of
order?

You ary phifectly tight, and we ac-
et your rullng, that whenever any
1980 187
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member of the House, particularly of
the Opposition criticises any member
of the Government st any time during
the debate or makes an allegation,
particularly of a serious nature, either
the Minister concerned or any other
Minister on behalf of the Minister
whom the allegations are made is with-
in hig right to get up immediately and
intervene in the debate. That is not
under question at all. We accept that
and your ruling is very right. But
what happened yesterday was not in-
tervention by the Railway Minister in
the debate. He stood up and specifi-
against cally said ‘I want to make a
statement on a personal explanation’.’
Then you were about to tell him ‘No’.
But before you tild him ‘No’, Shri
Madhu Limaye at once got up ond
aked you: ‘Has you examined {t?
Have you approved of it? He did
not say anything. Therefore, you sait
he has not done it. So you were
about to tell him ‘You cannot do it
You tolgd him, ‘No, you give a writ-
ten statement; I will see tomorrow'.
At that point of time, the
bon. Prime Minister and the Lea-
deér of the House got up and requested
you—] do not know what exactly hap-
pened—that he must be allowed to
speak and he spoke. Even then I agree
with you that the Minister has got a
right to speak if the Prime Minister
wants him to speak on bebalf of Gov-
ernment. There, I agree. But, even
after the intervention by the Prime
Minister, the Minister got up again snd
said ‘I am on a personal explanation’
and you permitted him. That is what
we object to. Our objection iy this
Personal explanation is a sacred device
which cannot be abused by any
ber of the House, much less by a
Minister, and he cannot take the
for granted.
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¥

;

SHRI C. M. STEPHEN (Muwittu-
puzhs): Sir, my position is, even for
personal explanation, whendver an ul-
legation is made any Member of the
House including a Minister has got
right to get up and say ‘T repudiate

4 4
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(Shri C. M. Stephen)

and 1 would like to give a personal
explanation’. This is covered by rules.
I quote from the Practice and Proce-
dure of Parliament;
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“Normally if a member during the
course of debate makes any allega-
tion in the House against another
member or a Minister without giving
advance notice thereof to the Speak-
er as required under the rule on the
subject the member is called to
order. However, where any such
allegations have gone on record, the
Minister or the member against
whom allegations have been made, 1s
allowed, on his request, to make a
personal explanation in the House
with a view to clarifying the position
either on the same day or later on.

“When the member is present in
the House at the time the allega-
tiong are made he 18 normally per-
mitted to make a statement by way
of personal explanation at the end
of the speech of the member who
makes the gllegations or, if the lat-
ter gives way, immaediately after the
allegations are made ...

About the statement:

“When the member in question
does not wish to make a personal
explanation on the spot or if he is
not present at the time in the House,
he is allowed to make a statement
later on. In this case the member
seeking permission for personal ex-
planation either places personally the
factg before the Speaker in his
Chamber or makes a written request
to him enclosing a copy of the state-
ment to be made by him by way of
proposed explanation or a gist there-
of. The advance copy of the state-
ment is examined with a view to
seeing that it is brief and concise
and does not introduce any further
copiroversial or debatable matter.”

8ir, the tion, therefore is, when-
ever #n allegation i5 made the member
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has got the option either to make an
explanation on the floor of the House
or to offer to make an explanagtion on
a subsequent day. It it is on the spot
there is no question of any statement
being submitted to you for scrutiny.
But, if it is a latter submission, he
must go to your Chamber, give a state~
ment to you to scrutinise in order to
satisfy yourself that the statement does
not contamn any debatable matter. If
the Member ig present when the alle-
gations are being made, he is per-
mitted to make a personal expla-
nation on the spot. This is covered by
a catalogue of rulings a long lst of
rulings. Even on his own, not on be-
hailf of the Government, a Member can
make hig personal explanation and he
is perfectly in his right. Any Member
has the right to demand that he be
heard on personal explanation under
Rule 357.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): Yesterday, when the
House met, the House was exercised
about it and they wanted to know
the full facts. In fact for that pur-
pose, the opposition wanted suspen-
sion of the question hour also.
Certain allegations were made and
the whole House was anxious to
know in what circumstances the
licences were granted or the applica-
tions made, Certain allegations were
made against Mr. L. N. Mishra, who
was the Minister at that time, im-
plicating him. If he had not made

* that explanation, we would have ail

gone back with a wrong impression
and it is in fairness to the House
that the facts are stated.
(Interruptions)
Let us look at the pith and sub-
stance of the matter. Let us not go
into a web of rules, He has done
a great gervice by making the per-
sonal explanation and we appreciate
your having permitted him to do so.
(Interruptions)
MR. SPEAKER: The ruling is
clear, I am not allowing anyone,
Now, Papers to be laid,
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STATEMENT IN REPLY TO MATTER RAISED
BY SHRT MADHU LIMAYE RE. REPRO-
MULGATION OF ORDINANCES BY
BiAr GOVERNOR

THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR
DIKSHIT): 1 beg to lay on the Table
a statement (Hindi and English ver-
gions) in reply to the matter raised
by Shri Madhu Limaye in Lok Sabha
on the 30th July, 1974, under Rule 377,
regarding repromulgation of ordin-
ances by the Governor of Bihar.
[Placed in Library. See No. LT-8331/
74},

ASSESSMENT REPORT RE, PROGRAMME

FOR SFREAD AND DEVELOPMENT OF HINDI

AND IT PROGRESSIVE USE FOR OFFICIAL
PURPOSES

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir, on
behalf of Shri Ram Niwas Mirdha I
beg to lay on the Table a copy of the
Annusa} Assessment Report (Hindi and
English versions) on the programme
for accelerating the spread and
development of Hindi and its pro-
gressive use for various official pur-
poses of the Union, for the year
1971-72. [Placed in Library. See No.
LT-8332/14}.

ANNUAL Rerorr Erc. OF GARDEN REACH
Wonksnoms Lr1p., Carcurra, 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): Sir, on
Wehal? of Shri J. B. Patnaik I beg to
lay on the Table s copy of the Annual
Report (Hindl and English versions)
of the Garden Reach Workshops
Limited, Calcutta, for the year 1972-73
along with the Audited Account and
the comments of the Comptroller and
Auditor Genera] thereon, under sub-
section (1) of section B819A of the
‘Comapenies: Act, IUS8. (Placed in
Library, See No. LT-8333/74],

BHADRA 7, 1896 (SAKA)
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NOTIFICATIONS UNDER COAL MINES

(NATIONALISATION) ACT, AND ANNUAL

RErPORT ETC., OF BHARAT GoOLb Mints
L., For 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEEL AND MINES
(SHRI SUKHDEV PRASAD): I beg
to lay on the Table

(1) A copy each of the following
Notifications (Hindj and English ver-
sions) under sub-section (3) of section
34 of the Coal Mines (Nationalisation)
Act, 1973: —

(i) The Coal Mines Nationalisa~
tion (Provident Fund) Rules,
1974, published in Notification
No. G.S.R. 241(E) in Gazette
of India dated the 17th May,
1974,

(ii) G.S.R. 283(BE) published in
Gazette of India dated the
26th June, 1974 containing
corrigendum to Notification
No. G.SR. 241(E) dated the
17th May, 1974.

(iii) The Coal Mines (Statement of
Accounts) Rules, 1974, pub-
lished in Notification No.
G.S.R. 248(E) in Gazette of
India dated the 25th May,
1974.

(iv) The Coal Mines (Intimation
regarding Mortgage Charges,

Lien or other interests)
Rules, 1974, published in
Notification No. GSR.

332(E) in Gazette of India
dated the 26th July, 1974.
{Placed in Library. See No.
LT-8334/74).

(2) A copy each of the following
papers (Bindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review By the Government
on the working of the Bharat
Gold Mines Limited, for the
year 1972-78.

(il) Annual Report of the Bharat
Goid Mines Limited, for the
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year 1972.13 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
[Placed in Library. See No.
LT-8835/74].

(Interruptions)

MR. SPEAKER: The posiion is
made very clear by the ruling. I am
very clear about it. I am not allow-
ing any further discussion on it. Shri
Balgovind Verma,

NorisreaTions uwnpgr CoarL  MINES
ProvipENT Funp, FAmany PENsSION
AND BoNus ScHEMES AcCT, ETC.

SHRI BALGOVIND VERMA: 1
beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi end English)
versions) under section TA of the
Coal Mines Provident Fund, Family
Pension and Bonus Schemes Act,
1048: —

(i) The Coal Mines Provident
Fund (Amendment) Scheme,
1874, published in Notifica-
tion No. G.8.R. 833 in Gazette
of India dated the 8rd August

1874,
(ii) The Andhra Pradesh Cosl
Mines Provident Fund

(Amendment) Scheme, 1974,
published in Notification No.
GB.R. 83 in Gazette of
India dated the 3rd August,
1874,

(iif) The Rajasthan
Provident Fund
ment) Scheme, 1074, pub-
lished in Notification No
GER. 6885 in "QGazette of
India dated the 3rd August,
1874,

(iv) The Neyveli Coal Mines
Provident Fund (Amend-
ment) Scheme, 1974, pub-
lished in Notification No.
G.SR. 238 in Gagstte of India
dateéd “the 3nd Auguat, 1074,

Coal Mines
(Amend-
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(2) A copy of the Iron Ore Mines.
Labour Weltire Cess {Amendinent)
Rules, 1974 (Hindi ang English ver~
sions) published in Notification No.
G.SR, 909 in Gazette of India aated
the 24th August, 1974, under sub-
section (4) of section 8 of the Iron
Ore Mines Labour Welfare Cess Act,
1961. [Placed in Library. See No.
LT-8337/74.)

ANNUAL REPORT OF NATIONAL INSTI-
TUTE FOR TRAINING IN  INDUSTRIAL
ENGINEERING, BOMBAY FOR 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY ON EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): 1 beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the
Nationa] Institute for Training in In-
dustrial Engineering, Bombay, for the
year 1972.73. {Placed in Library.
See No. LT-8338/74].

12.36 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CATES AND SCHE-
DULSED TRIBES

RrrorTs or #Stupy TOUR Or STUDY
Groures 1 AN 11

SHRI D. BASUMATAR! (Kokra-
jhar): I beg to lay on the Table &
copy each of the following Reports
of the Study Tours of the Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes:—

(1) Report of Study Tour of
Study Group I of the Com-
mittee to Jumme snd Kash-
mir, Patisla and Chandigirh
during June, 1974,

(2) Report of @tudy Tour of
Study Group II of the Com-
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SHR{ JYOTIRMOY BOSU (Dia-
mond Harbour): The Chair is ad-
-opting two standards, one for the
Treasury Benches and another for
the opposition,

MR. SPEAKER: If you want to
bring anything ageinst the Chair, do
it in a proper way. There is a pro-
cedure for that. I am not going to
tolerate the way you do it.

SHRI C. M. STEPFHEN (Muvatiu-
puzha): Sir, we object to their
challenging your decision.

SHRI SHYAMNANDAN MISHRA
(Begusarai): 8ir, we were not able
‘to hear the Minister.

MR. SPEAKER: The Minister has
already laid the statement as item
No. 2,

it wy ot (wiwt) wead W@,
At qgra wr§ ga Afy arav . gufag
@ skt & fw e 1 A ES
W g faar oo

MR. SPEAKER: That is not the
practice. They are just laid.

PROF.
{Rajapur):

MADHU DANDAVATE
It is only of ten lines.

MR. SPEAKER: We

have to
follow our practice.

o ay fomd: sg ST W)
Y€ w1 oy w7 swrA Wl § Wi A
wger iy sy T d
MR SPEARKR: 1t you bave

alrogdy seen the statement you can
Taige the puint. But if the statement

8. C. & 8. T. Reports

hag come late and you have not seen
it, you can raise it mext day.

ot v e sy - gER faw W
s oofilmm @i w9 WX 39
Qi s g |

MR. SPEAKER: It all depends on
how it is fixed up. I am told the
point should be conveyed in writing.

SHRI SHYAMNANRDAN MISHRA:
Certainly.
st siwr ¥ (d7) : wemw W@,
¥ uF @R W% WET ISAT G §
=7 § age FR FATFATE | A T HGAT
TeAT g f% agr 9% sEAT g g g
fo Y ¥e FwE aey WA g &
I ETIW &1 'YRRE’ TN FET AT 2
0T qFT & G H WA SO T
wrar §, ‘wvfaw T FEr I &
T T AT ZeT AT 3 frn B ow
g g s fem e wga &
S g AR o T IV ERA § | w@r AT
fafaes sordsr & aga & age & Qw
T gAY o 43 g § W § 0y wa day
Fd {1 oY & ag qo AT g fv ww
A F1 WTEA’ FSW TgT AT § WX
TT F wTeal WY TG W S T
&, war Qe wrere W o ey W A wyt
9T EEAT P qEAT Y AT A ?

MR. SPEAKER: An objection
was raised by Shri Mishes abhaut my
ruling. I offer that it may be ex-
amined by the Rules Commitiee or
by a Judge of the Supreme Court,
It they think ¥ gave s wrong miling,



171 Comm. on Welfare of AUGUST 20 1974 Comm. .on Welfore of 172
Reports

S.C. &8 T
[MR. SPEAKER]

I will quit in & minute. I will send
it to the Chiet Justice of the Supreme
Court. But this is not the way that
it is taken up like this.
ot 7w fomd : wew, wERT WA
@ %31 & 5 wur welr 7 weaw w7
v far g

MR. SPEAKER:
practice. But I am red to do it.
I assure you that the foment I send
it, I will not enter the Hougse till the

finding is givem,

ot gwTwR W (A7) : WU
wAT WG T 7 T AT g A,
g aff gravar

It is not the

MR. SPEAKER: This is not the
way you make & point on it and do
not go through a proper procedure.
You go on like that. This is not a
proper procedure of the House.

SHRI S. ®. BANERJEE (Xanpur):
You are more than the Supreme
Court,

MR. SPEAKER: You appoint your
own Members. I offer ¥5u to appoint
your own Members. I offer myself
in the hands of the Members of the
Opposition leaders and I will stand
by the decision. I go upto that ex-
tent. But his is not the proper way
to question a ruling.

ofY wy formd : @79 AT AT A
G g ? ww N et § €9 o vy
fragainafiszg ¢ fs waw

woY o7 =g weuy A § |

v whew: & o0 Aed
fe @oamr gt W Nw feum
W A 43 gre o Xy

5. C. & 8. T. Reports
T Twr R g1 & F qy oA

gt § e saxwgow W wnie
ETIw ¥ oraAT § WX agt w gAYy
AT g’ wgr qmar g, oo
Tt g A ¥W A< FT A T LFAT
g awar § ar 75

ot o afto wrawer (wEaTETY) @
weqe WERT, W a1t grdfgy s
ol ¥ 7z dear 3 ¥ fewr war 4 ol
T frara forat fg=lr & st wi faerwy
%Y wfe Ao ¥ g7 ¥ ¥ fofory goerdry
T & fag g & IaderT wi ¥
W 1971-72 ¥ FFW T ATAw
e sfader (fedr qar st
) K O WA A9 G2 7 W@ |

werd AR, 197 1-72 ¥ afgs
T sfedm w7 gAY Am @y
e & aw w0 oy &7 TE § agw
farear €1 T § 1 wg W gl of
wgeaqw & fo ag o1 aifes weaiea &,
ag it & et & § ol g AT
agi #wa § fn fgedy & B i Wiy
sar & fawfaw 3§ v goer & qwe
wodt A &1 W zA & fewrw X
uxt ¢ e et wr qure wemr SO
g mragd. ..

oI WERT: on A gied
T AT INTE T W W f A
3w i § 1 oy @ fger vy Y wTATY
we &1 e o agt o O o @
W 79 9T W ot v wwr g



.73 Comm. on Welfare of BHADRA 7, 1896 (SAKA)

8. C. &k 8. T. Reports
w9 I & wrw &3 W IR 5T wT
¥, Afier ycac g W WA T A
o A &

st dfte  Wo wwwwe: weow
AT, AT wary T § fr fed &
farm E X Fw weecy N owm
At W, ww & oW, A
wE ara AR 1971-7%2 %
nfer gwarer o 1974 % W ™
tirmiagmag fs o woe
WAt & faowre & ¥ WE qwr
WIS T W T gt &) A 7 gw A
%2 uvs fr amee argw, e ¥ ar wfew

¥ e v g e v e

fedt #1 fawre v g, wow) 7 &
T, ST W qg A ) § e
LR L8 SLECE R L3
S3TT Sl AT 8 gw g 8 o
@ g % 1971-72 a% w7 afaw
TrAtET gt W A A ) ww ey
1§ S £7 $Y 37 wfg

WS WP ¢ W T Y AT WY
#iwgs < Qo xE D w1 qg vy
o € wrwer ot &)

ot o Wo wweine :
g Y ar aTT W)

.
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12.50 law.

STATEMENT NB CERTAIN
CHANGES CONCERNING POSTAL
SERVICES

MR. SPEAKER: §Shri Brahma-
panda Reddy to make a statement.

SHRI S. M, BANFRJRE (Kanpur):
On a point of order, Sir.

As regards item No. 8 I would like
to plead with you in the form of a
point of order that he should not be
allowed to make the statement.

MR. SPEAKFR: I cannot prevent

it without any reason.

SHRI S. M. BANERJEE: If you
read the statement, you will find that
certain additional amount is to be
charged from the people. (Interrup-
tion) I would invite your kind atten.
tion to the fact that the Express
Delivery Service is being discon-
tinued and about 1,600 Post Offices
will no longer be kept open on
Sundays. People will not get stamps,
etc., from these post offices; they will
have to go to Telegraph Offices or
R.MS. offices. In many villages we
do not have telegraph office or RM.S.
office.

SHRI VIKRAM MAHAJAN (Kan-
gra): What is the statement? Let
him read it first.

SHRI S. M. BANERJEE: I mm
not as foolish as you are. I have got
the statement with me. I do not
know how he qualified..

MR, SPEAKER: He is the son of
a former Chief Justice of the Supreme
Court. He belongs to the family of
lawyers. They have been lawyers
since four generations.

SHRI S. M, BANERJEE: Ibdmz
to the family of clerks. Sﬁll. am
more intelligent than he is. At least
1 read the statement Before 1 m!pk.
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(Shri S. M. Banerjee]
In the statement it is said:

“At present the P & T officers

observe 16 holidays per year
(including the three National Holi-
days)...It has also Dbeen decided
to suspend the working of Mobile
Post Offices on Sundays and the
three National Holidays....”

So, there will be no mobile post office
on Sundays and the three National
Holidays,

Then it is said:

“These decisions are expected to
result in a saving of nearly Rs. 35
lakhs per annum.”

1 agree, Sir. Let them save.
“Taking into account the need
felt by the public for a service

under which articles can be posted
and delivered under receipt, Gov-
ernment have decided to introduce
a new service to be called the
‘Recorded Delivery Service’. This
service will be available for all
classes of unregistered articles
except parcels on payment of a fee
of 65 Paise in addition to the usual
cannot allow you..

An additional fee of 65 Paise will
have to be paid for this. The Minis-
ter wants to make a statement.
Nothing has been discussed either in
this House or in the Consultative
Committee.

MR. SPEAKER:!
cannot allow you.. .

I am sorry, 1

SHRI S. M. BANERJEE:
not concluded, Sir,

I have

MR. SPEAKER: This is not to be

discussed when it is laid on the
Table.

SHRI S. M. BANERJEE: Certain
additional tariffs are levied. Can it

be done through a
this?
this.

statement like
I want to have you ruling on
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MR. SPEAKER: Whether this is
authorised or not it is a statement,
It can be laid on the Table. I cannot
prevent it from being laid on the
Table.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbrur): Unless they bring
in the form of Supplementary
Demands, through Budget, they can-
not impose these levies.

MR. SPEAKER: This is not a Bill.
This is just a statement.

SHRI JYOTIRMOY BOSU: He
cannot do it. It must be accompani-
ed by Budget proposals.

SHRI S. M. BANERJEE: Nothing
can happen without our knowledge.

it ay foR (FiT) S IR
AU EIT E 59 | gTUT HizTe H fFa<o
3% gAT F@e ) moR arg e {w
foper @i T AT ¥ 140 TAT F
U ZFG T A | IGF a1 § ;ST
YU H I AT
“He will make a statement on the
ﬁnanc’i’al condition of the Rail-
ways.
aZ FIF G U1 7 TART A% FGAT
gy a1 f& Wd F w7m A wud
g Y NAIAe | T8 781 T8 QIR 7
ag e 7 &1 Jfew feafrom, auT,
FEr gAT AM@RTL WS W ZART
IIWT T 3| fealrom 3F :3
FA HHE A A AFCIAAT AT
FH QMW TAGI X |
SHRI JYOTIRMOY BOSU: They

are assuming executive power with-
out Parliament’s sanction.
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MR. SPEAKER: That js the rea-
son why if any member wants to get
up to object to these, he gives
advance information of the points he
wants to raise.

SHRI MADHU LIMAYE: I was
intrigued by this item, frankly
speaking.

MR. SPEAKER: Will you kindly
correct it and lay it later on, in the
light of the observations made? I
will also have a chance to see it.

SHRI SHYAMNANDAN MISHRA
(Begusarai): My humble submission
is that this item on the agenda is
completely misleading. Services can-
not be equated with the imposing of
certain texes. We could not be ex-
pected to make submissions to you
earlier about it. What is the matter
that we are going to take up? In
future. it should be made quite clear
that if any hon. Minister wants 1o
make a statement which has some
financial implications and which can-
not be divulged here, he should take
your permission and make the state-
ment. That privilege can be given
to the Government. If any item is
included in the Order Paper, it should
be in the form which could be in-
telligible to the Members. But, here,
it is not.

MR. SPEAKER: I am not sure
about the proper form.

SHRI SHYAMNANDAN MISHRA:
Can services be eqguateq with taxes?

THE MINISTER OF COMMUNI-
CATIONS (SHRI K. BRAHMA-
NANDA REDDY): I want to know
what their objection is.

MR. SPEAKER: In the light of
the objections raised, if you have any
observations, you can make.

SHRI SHYAMNANDAN MISHRA:
Our point is very clear that your
description is very d@eceptive. You
are imposing taxes whereas you have
asked for permission to make changes
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in the services. Services cannot he
synonymous with taxes,

MR. SPEAKER: Let me listen to
him. Why are you so impatient?
You have spoken once.

SHRI K. BRAHMANANDA REDDY:
My submission is that there are one
or two points here. One is that the
Express Delivery system which is in
operation now is being given up for
very valid reasons and we have ex-
plained that also in the statement.
The second one is that on certain days
like the national holidays there is to
be a closure except for a limited
service in some post offices for selling
postage stamps. It is a facility to
the employees.

There is already a registered
service. It is there. Now, we are
introducing a recorded service where
you go to the post office and pay a
certain sum and get a receipt..

SHRI JYOTIRMOY BOSU:
is revenue.

That

SHRI K. BRAHMANANDA REDDY:
Not a question of revenue.

MR. SPEAKER: Let the Minister
explain. When the Minister makes
a speech if there is any question of
any interpretation in case of non-
existence of any law etc., his speech
will be the guide. It is more than
enough. When he says, something
is not like that, that is enough.

(Interruptions)
13 hrs.

SHRI K. BRAHMANANDA REDDY:

If you hear my statement everything
will be clear to you.

(Interruptions)

MR. SPEAKER: All of you are
speaking at the same time; if it is for
a few minutes only one can under-
stand, not all the time. I have asked
him to explain it. Members may
kindly listen to him,
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, c.aHRI K. BRAHMANANDA REDDY:
Jnder the existing Express Delivery
‘Service, for an additional fee of 20
paise, delivery of certain postal arti-
cles is made through a special mes-
senger, In a number of places, deli-
very is made on Sundays also. Since
no special treatment for handling and
conveyance of these articles, as dis-
tinct from ordinary articles, from the
office of origin to office of delivery is
practicable and since special messen-
gers employed for delivery have to
cover a much larger area than beat
postmen, Express Delivery articles are
often delivered late giving rise to
complaints. The P&T Department has
also been incurring a sizeable loss in
providing this service without any
commensurate benefit to the public.
P&T Department has therefore decid-
ed to abolish this service with effect
{rcm 1st November, 1974.

13.03 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

About 1600 Post Offices and about
130 post offices with extended work-
ing hours from 3 A.M. to 8-30 P M.
are now kept open on Sundays the for-
mer mainly tfor delivering Express
Delivery articles, and the latter in im-
portant business centres. With the
proposed abolition of Express Deli-
very Service there will be no need
for keeping these 1600 Post Offi-
ces open on Sundays. 1t is,
therefore, proposed to keep these Post
Offices completely closed on Sun-
days. Alternative arrangements will
however, be made for sale of postage
stamps and stationry either through
Telegraph Offices or R.M.S. Offices
which are open on Sundays. Regard-
ing 130 post offices at present working
with extended working hours, it is
proposed to keep them open on Sun-
days only from 10 AM. to 6 P.M.

At present the P&T Offices observe
16 holidays per year (including the 3
National Holidays). On these holi-
days, there is delivery of unregistered
articles, payment, of T.M.Os, a clear-
ance of letter boxes and sale of pos-
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tal stamps and stationary for a limited
duration. Considering the importance
of the 3 National Holidays (Republic
Day, Independence Day and Gandhiji’s
Birthday) when all Government offices
and most of business establishments
remain closed, Government have de-.
cided to close all Post Offices (except
post offices with exteadeq working
hours) on these three days. It has
also been decided to suspend the work-
ing of Mobile Post Offices on Sundays
and the three National Holidays.

These decisions are expected to re- -
sult in a saving of nearly Rs. 35 lakhs

per annum.

Taking into account the need fell
by the public for a service under which
articles can be posted and delivered
under receipt, Government{ have decid-
ed to introduce a new service to be
called the “Recorded Delivery Service™.
This service will be available for all
classes of unregistered articles ex-
cept parcels on payment of a fee of 63
Paise in addition to the usual postage.
The service envisages (a) grant of a
receipt by the office of booking when
you give the unregistered letter and
(b) delivery of the article under re-
ceipt to the addressee. An advice of
delivery can also be obtained by the
sender on payment of an additional
fee of 15 Paise. The service is ex-
pected to be utilised by the public as
an alternative to the comparatively
costlier Registered Service which costs
Rs. 1.25 (and 15 Paise for acknow-
ledgement). The service will be ini-
tially on an experimental basis and
its continuance will be reviewed after

a year.

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order.

MR. DEPUTY-SPEAKER: One by

one. I shall hear you all.

SHRI S. M. BANERJEE: My objec-
tion is this. The decision is that all
post offices with the exception of &
very few post offices will remain closed
on three National Holidays.
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MR. DEPUTY-SPEAKER:
Banerjee, we are not discussing
statement,

SHRI S. M. BANERJEE: It has al-
ready been decided to suspend the
working of the mobile post offices on
Sundays and National Holidays. Mo-
bile post offices were introduced after
a great deal of discussion here.

MR. DEPUTY-SPEAKER: This 18
not a point of order. You are discus-
sing this statement.

SHRI S. M. BANERJEE: My specific
objection to this matter is this.

MR. DEPUTY-SPEAKER: I shall
hear you. Let me clarify the position.
1 am not stopping you. We are only
laymng a certain paper. Mr. Limaye,
you want o raise a certain point,
Please listen to me. Let me clanfy
the position. The Minister is laying
a cecrtain paper on the Table of the
House. This 1s the business. As far
as I understand there are two aspects
of the statement—one is the decision
of the Government to reorganise the
postal  services—this is completely
under his jurisdiction and ambit and
he pesses on that information to the
House. There cannot be any discus-
sion on that. The only sting is in the
tail, as far as I can see. On this per-
haps all of you are exercisei that
he has also sought to introduce or has
ntroduced and he is only making an
announcement that a new service is to
be set afoot for which certain special
charges are to be made, And, your
objection as far ag I can understand
is that this is some kind of a taxation
by the backdoor. This is not my opi-
nion, I shall come to that later whe-
ther it is or it not a taxation. But, it
you have any objection on that, you
will confine yourself to that point but
do not go into all other things that
you have mentioned. Please conclude.

Mr.
the

SHRI 8. M. BANERJE®: This is
what is stated in the statement, I
quote:

* inte account the need
felt by the public for a service under

182

which articles can be posted and
delivered under receipt, Government
have decided to introduce a new
service to be called the “Recorded
Delivery Service”, This service
will be available for all classeg of:
unregistered articles except parcels
on payment of a fee of 65 paise in_
addttion {o the usual postage.”

When he says ‘in addition to the usual
postage’, this 1s an additional revenue.
He has not informed the House as to
what he 1s lkely to get out of that
system,

MR. DEPUTY-SPEAKER: You have
made that point. The point ig very
clear to me. I am not as wise as
Shri Mahajan but I can understand
you.

SHRI S M. BANERJEE: Let me
complete 1t. The service envisages (a)
grant a receipt by the office of booking
and (b) delivery of the article under
receipt to the addressee. An advice
of delivery can also be obtained by
the sender on payment of an additional
fee of 15 Paise.

My basic objection is it an addi-
tional revenue. This service will be
initially on an experimental basis and
its continuation will be reviewed.

SHRI JYOTIRMOY BOSU: Sir, here
is a glaring instance as to how Gov-
ernment want to curb the power of
Parliament by issuing executive order.
The Government has stealthily entered
four new services ang curtailed old
services and levying of charges will
mean making provision for additional
revenue for the Consolidated Fund of
India, I condemn this trickkery. The
Minister should not be allowed to

make the statement. .

oft oy fmd (aiwr) @ ovvewwr
T, W WA o W uy kgl
ey &Y a7 &vw Ty v fie ot wgrAc W
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Joit g fererd)

w W R owww A owr R §
W gfe % & tud frfree & wamr &
T ¥ uy Yy qr-egEw ¥ fer Q-

The other day Railway Minister came
to make a statement, but he increased
the fares gnd freights by Rs. 140
* Crores.

Afewr 39 § T 140 w07 T¥ S¥mw
A= AwT o7 1 17 forg gk A N
it qF wE ar) gw fog A=y age ey
wFoRE R o wE T ga
g UTEEN X o< ¥ forey ot mfgd a7

“Shri XK. Brahmananda Reddy to make
a statement regarding introduction

+of certain changes in postal services
linked to the payment of additional
fees,

X 5@ vy wiaz fefewomm §ary

O gH g2 SRWT T WA
g AT EH Wit W) wrdg A F forer amefy
A wr g A wX d . & faar
Aard & wg o Qe wEew f) w
ot & wrear g 0% @ 5 ww W
afwe 1+ wiae feferom faa v T *9
W 1 A o ) e 2w & At ¥
29 W W AP §, HE TS AW WL wT
F AT WG ) W TR § A A Ay
wamwr wfgy, feomm  sfr—g
Leet ks ckad ric kg

SHRI VIKRAM MAHAJAN (Kan-
gra): Sir, there is bamsic distindgtion
between a fee and a taxation proposal.
+A fee is always put on the services
rendered. A taxation proposal has no
relstion 1o the servipes mpdered.
‘&ir, the proposal that has been made
ummumw
& paw service,
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SHRI H, N. MUKERJEE. (Calcutia-
North-East): S&r.ubaanwrybde!.
I do not agree with my friend, Sbri
Limaye, that this is a matter inerely
of a verbal manner as to the kind of
a statement which should be made. I
fear this is again a surreptitious use
of the Government power by saving
some money in certain services and
collecting some more money by the
introduction of additional services
which would imply income and ex-
penditure. The Government is tinker-
ing with the Consolidated Funds of
India without giving proper notice to
this House. That is why, as Mr. Bosu
pointed out, it goes to the root of the
matter. Governmeni should proceed
better. Repeatedly we find the Law
Ministry and other Mimstries not
coordinating their efforts. It gives
us no pleasure to have to hold up the
work of the House in this fashion, but
we have to do it because it does seem
that even in a small way, certan
things are being done which mean
tinkering with the Consolidateq Fund
of India. They have already given us
a list of supplementary Demands and
that sort of thing. they could have
done this in a different kind of way
and done their homework a little
better than they have done. But the
Law Ministry and the other Minis-
tries Minder the leadership of their
great Prime Minister are operating in
a fashjon which is completely indiffer
ent to the parliamentary character of
our Government,

SHRI SHYAMNANDAN MISHRA:
On a first reading. I had the impres-
sion that this statement was only a
facade for raising taxes or for raising
resources, But I do find from the
statement that has been read out by
the hon. Minister that the predomi-
nant objective of it is the reorganisa-
tion of services and as a byproduct
certain savings emerge. I have abso-
lutely no doubt about that, The pre-
dominant ebjective is not to raise re-
sources, 80, I should think that there
cannot be much objection taken to his
making a statement of the kind that
Wehas made today. Bt the oslly point
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15 whether the House shouid not have
been taken into confidence sbout the
hature of the statement that he was
going to make today. The House
could not know the exact nature of
the statement that he was going to
make. Even if it involves a slight
amount, an amount which is not very
congiderable, . ..

SHR] JYOTIRMOY BOSU. It may be
anything. even one paisa; what does 1t
matter?

SHRI SHYAMNANDAN MISHRA: I
am saying that even if it amounted to
a very small amount, he should bhave
made it clear that this was also the
mplication of the statement that he
was going to make. Otherwise, the
House would not be put in a position
to judge the statement properly and
to make up its own mind about the
statement that he is making today.

1t is now a very valid point that the
Consolidated Pund of India is also in-
volved in this; there is going to be a
change in the Consolidatedq Fund of
India to some extent. S0, it becomes
an additional responsibility for the
House to look into it a little more
closely.

oft swrerer ol ¢ (o) -
TS WERE, W & wrew o ¥
WY Ferar vy &, e g fernir oY & gy
{—svyqiNw i fr & wwlt
e ot Gt @ guren e &,
o &v &, e o ol ¥ are—dar
W erR agy wrret oyt & Gt ferfe
# <fire & fier dwat wrw wrRivT
W, Y T ¥ 35 W WY W7 AT,
9Ty o W age wiewk o ardefr
e @ e W g dur Wy w0y o
LN A agrec ssdm e
v e Y E oy M wwr W
ﬁpww,wmmm

Y a4

SHRI K, BRAHMANANDA REDDY:
{ am very sorry that this very honest.
attempt at reducing....

MR. DEPUTY-SPEAKER: They say
that the road to hell is paved with
good, honest, intenfions,

SHRI K. BRAHMNANDA REDDY.:..
expenditure is not appreciated by hon.
friends. The point is this. Generally,
when a Department like the P & T
Department offers services to the pub-
lic, they will have to watch what
changes have become necessary, what
the reaction of the public is to any
service ...

SHRI JYOTIRMOY BOSU: How is it
relevant?

SHRI K. BRAHMNANDAN REDDY:
Absolutely relevant.

SHRI JYOTIRMOY BOSU: It is npt.
relevant at all.

MR. DEPUTY-SPEAKER: lLet us
have same meaningful discussion. I
have allowed—the hon. Members, and
now they must allow the hon. Minis-
ter also the same right to reply. He
is defending himself, hon. Members
cannot object to that.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. X. GUIRAL): When &ia Shri.
Jyotirmoy Bosu bother about rele-
vanhce?

SHRI JYOTIRMOY BOSU:
Inder Goebbels!

SHR] K. BRAHMANANDA RED-
DY: It becomes the duty of any
department like the P. & T. Degart-
ment to i assess  their
several jtemg of service and gpee-
whether the public are appreciating
it.

Pr.

In that process, we have over a
period of Wme tested it. This express
delivery sexvice is not seywing the-
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specially. Why should not the
P. & T. émployees enjoy these holi-
days?

SHRI JYOTIRMOY BOSU: You
- employ more pepple.

SHRI K. BRAHMANANDA RED-
DY: That is all” right. Bgt, 1,
speaking on behalf of my employees,
feel, when they make a request that
they should get these holidays, that
it is necessary to see that they also
get these® holidays. Consequently,
some post offices which have been
doing this work have to be closed
down. Therefore, there js a saving
in expendiftire. .

Here as you have rightly seen,
there is no questien of our increasing
expenditure. Here is a question of
saving some expenditure.

Thirdly, with regard to the record-
ed delivery system which ig proposed
to be introduced, you must realise,
and the public also should realise,
that instead of everyman being com-
pelled to have a registered service
and pay mor¢, we are providing an
additional facility where it dose not
require registration. It I am domng
something which is raising the rate
ar improving revenues, 1 can cer-
tainly appreciate the point made.
But here if a certain gentleman
wants a receipt at one end and @
receipt at the other end, he {s com-
pelled to registetr the article and pay
Rs. 1.25. Instead of that, we say
“You need not pay Rs. 1235; you can
by obtaifing a rwceipt at the frst
end and also af thet other end by
paying only 65P get the thing done’
Thereffore, thisg is not a revenue
raising business; it is a service tm-
provement. It js within our com-
petence to introduce this gervice,

MR. DEPUTY-SPEAKER: Points
of order have been raised and the
mistter con be settléd hy a rulihg
“from me.

Postal services (St.) :85

At the very beginning, ‘T Have said
that ag far agz the reorganisation of
the gervice within the department 18
concerned, it is entirely within the
jurisdiction of the Govetrnment and
they can do it any way they like. It
is only when something goes wrong
that we can criticise them. If they
reorganise the services with a view
to improving the public service and
they come before the House and
pasg on the information, we sghoull
be happy with it. Buf, as I said, the
only sitting is in the last paragraph.
We are not doubling the intention ot
Government to render better service
to the people by introducing a new
service,

SHRI JYOTIRMOY BOSU: 1
doubt.

MR. DEPUTY-SPEAKER: You
may; I do not. The only point of
order with which I am concerned
and with which the House is con-
cerned, is whether this new service
amount to taxation. This is the only
and thg new charge would not
limited question. If it amounts to
taxation, then it is very irregulsr
and the House must be seizéed of :t.
It cannot be treated in this way; just
information is given that something
1s done. In this regard, I must con-
gratulate my gooq friend, Shri Vik-
ram Mahajan, that for once he has
shown himself to be a real Supreme
Court lawyer by striking or nearly
striking the nail on the right head.

Now, whenever taxation is involv-
ed, I think art. 110 of the Constitution
is atiracted. But if you turn to art.
117, they make a differefice between
taxation and fees. 1 will read oul
the relevant portion.

Article 117(2) says:

“A Bill or amendment shall not be
deemned to make provisiop for any
of the matters aforesaid....

that is. within the ambit of Artk}e
110, taxation, regulation of tax or 8
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teration of tax or any kind of thing
of that nature—

“by reason only that it provides
for the imposition of fines or other
Ppecuniary penaities, or for the de-
mand or payment of fees for
licences or fees for services render-

Now, I think, what the Minister pro-
poses to do comes under this provi-
sion of the Constitution. It is not
taxation. It is a fee which they pro-
pose to charge for their service which
they propose to render. Therefore, i
think it 1s quite regular and there
cannot be any objection on this,

ofY ww forwd - qwif 117 371 120
FT gAY G §, THIdT WA 77 § W
feel frowr & gy wg Wi O A
wT w7 far strr o T o s ar
AMfeEPwaT 9T age w7 7 QI g
wenfa 3 T a1 TR R T A7
T e ® whwt fga ?

MR. DEPUTY.SPEAKER: You will
have an opportunity. I think today
Raelf, if not today tomorrow, if not
tomorrow on Monday, we are taking
up the Supplementary Demands for
Grants, We have discussed the
Finance Bill. Of course, thiz Session,
we are going topsy turvy. I will give
you special permission for this. We
first passed the Finence Bill. Now, we
are going to discuss the Supplementary
Demands for Grants; it should have
been the other way round. In wiew
of this topsy turviness, I will allow
you when we take up Supplemen-
tary Demumnds for Grants. Even it
ere is no dgmand im Tespect of the
:mmy of Communications, in view

g
4

MR. DEPUTY-SPEAKER: You
will have voting on the Supplemen-
tary Damands for Grants.

oft vy fom@ : a7 INT AN S
quitdr e g ?

MR DEPUTY-SPEAKER: After
my ruling, there cannot be any legal
authority.

SHRI K BRAHMANANDA REDDY:
What 15 the legal authority? It is for
the Government to look into it and
improve the efficiency of service,

MR. DEPUTY-SPEAKER: There
cannot be any question of legal autho~
rity after my ruling.

SHRI JYOTIRMOY BOSU: S,
May I point out™iMat you have over-
looked a very important part, that is
para 4, which says:

“These decisions are expected to
result in a saving of nearly Rs, 35
lakhs per annum”

MR DEPUTY-SPEAKER: Why
should you object to that?

SHRI JYOTIRMOY BOSU: I am
not objecting My question 15. why is
it that this 1s not reflected in the
Budget? Whenever we talk about
revenue and whenever there is saving
of expenditure also, this House is
entitled taoknow the details. Sir, this
is not the way.

MR DEPUTY-SPEAKER:
have an opportunity.

SHRI JYOTIRMOY BOSU: No Sir.
Whenever we dispute the revenue,
whenever we question the Govern-
ment’s athtude 1n respect vof fresh
levies, we are equally entitled to know
the details of the savings that they
have made and 1ts repercussions.

You

MR. DEPUTY-SPEAKER: You
have an opportunity.
SHRI JYOTIRMOY BOSU: No,

Sir. It applies equally to revenue as
well as expenditure. They bave said
that there will Be a saving of nearly
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Rs. 85 lakhs and they have chosen not
to reflect it in the Budget. Therefore,
both the things are essential. You
should revise your ruling. Otherwise,
the House will be reduced to a moc-
kery,

SHRI H. M. PATEL (Dhandhuka):
Sir, without questioning your rulng,
1 wish to ask this question that when
an item comes under the category of
fees, supposing the fee is excessive
supposing instead of 65 paise here 80
paise had been proposed, how would
we know on what basis 1t was decided
upon? Should all that not bej indicat-
ed? And the other question is, whe-
ther the fee is not intended to cover
more than the expenditure involved.
The distinction™ between a fax and a
fee is that, in the case of tax, you are
going to have additional revenue,
whereas in the case of fee, you are
expected to cover your expenditure,
that 1s on no-profit-no-loss basis.
There must be some clear indica-
tion that while rendering this service,
their intention is only to cover the
expenses invoved. Should that not be
a consideration? Otherwise, at what
time would the House have an oppor-
tunity of considering this questidn?

MR, DEPUTY-SPEAKER: An
opportunity will come when we dis-
cuss the supplementary demands for
grants

SHRI H. M. PATEL: Your ruling
almost gives a completely free hand
to them to put in a new service and
charge for it an excessively high fee
and an opportunity for discussing its
appropriateness or adequacy would
not be available to us. Every time
they make any such change or intro-
duce any new service, they should
indicate that it is entirely on a no-
profit-noJoss basis and it is purely to
meet tire expenses involved in ren-
dering this service,

SHRI SHYAMNANDAN MISHRA:
T db hot agree that the fee should not
jnclude an element of additional
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resources. The fee cannot be exactly
equal to the cost involved. The postal
department has net been working on
that basis g0 far. The postal depart-
ment has always been yielding some
resources for “general development,

SHRI I. K. GUJRAL: Not since
thg time you were Planning Minister.

SHRI SHYAMNANDAN MISHRA:
No, no. We are not being made to
know from para 3 what would be the
additional impost on the community.
He only tells us what would be the
change in the rates.

SHRI BRAHMANANDA REDDY:
There is no additional impost ag such.
Already Rs. 1.25 1s paid for a register-
ed article. Instead of that, we are
providing 8 new service to the public
that if they only want a receipt at one
end and a receipt at the vther end,
they can have that service by paying
65 P, only. I cannot appreciate the
objection.

SHRI S. M. BANERJEE: You said
we can discuss it during the supple-
mentary demands coming up today or
tomorrow. It you are in the Chair,
you will permit it. But if somebody
else is in the Chair he miy net permiit
it.

MR. DEPUTYISPEAKER: If I am
not there, you refer to my ruling.

SHRY 8. M. BANERJEE: He may
say, it is irrelevant. So, we want a
separate opportunity to discuss fhis
matter,

MR, DEFUTY-SPEAKER:
something different,
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18-35 hrs,
RE. MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: We

will now take) up the Statutory Reso-
lution.

PROF. MADHU DANDAVATEL
Rajasthan): What about my rule 377?

MR. DEPUTY-SPEAKER: Under
the practice it is the Speaker who
admits a notice under rule 377. in
your case, it has been brought to my
attention that you submitted it late
and the Speaker has not even seen it.

PROF. MADHU DANDAVATE:
Sir, you can allow it in your discre-

tion. i

MR. DEPUTY-SPEAKER: So, you
want this to be smuggled in?

PROF. MADHU DANDAVATE: It
is a very important information. On
the 22nd of this month there was a
Calling Attention Noticgf tabled by
Professor Rao and others. While re-
plying to the questions, Shri K. R.
Ganesh, the Minister of State in the
Ministry of Finance, made a very
lengthy statement. At the instance of
the House, he made a disclosure of
the names of the three leading
smugglces in  the country, namely,
Yusef Patel, Haji Mastan and Sukad
Narain., After the announcement of
the names, many Members of this
House were afraid that this might
help the smugglers to smuggle out of
India. My information is that the
three leading smugglers, whose names
were mentionud by Shri Ganesh, have
alrecady come to Delhi yesterday.
They are in the capital. My informa-
tion is that they are planning to leave
the country. ‘They want to avoid
Interpol in different countries and
they are likely to remain in the high
seags. This information I want to
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share with the House in the national
interest. 1 hope the Home Minister
will take note of it.

SHRI §. M. BANERJEE (Kanpur):
Sir, I want to raise a very important
issue. The employees of the Jawahar-
lal Institute of Physical Medicine and
Rehabilitation have made "a represen-
tation to the Prime Minister and
Home Minister for the taking over of
that particular Institute. This institu-
tion was founded in the name of the
late lamented Pandit Jawaharlal
Nehru and it was doing very good
wourk. Now there is mismanagement
and so the re¢presentation made to
the Prime Minister by the employees
should be gone into and the institu-
tion taken over by the Government.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, yesterday 1
have written to you under rule 368
that the Deputy Minister of Railways,
Shri Qureshi denied vital information
from the Housc on some ground. If
it would be inconsistent with publie
interest, Shri Qureshi did not claim
that the supply of this information
would be inconsistent with public in-
terest. So, they should not be allowed
to go away without giving the infor-
mation to the House to which the
House was entitled. .

Secondly, on th¢g Cooch Behar
firing there was a clear directive to.
the Home Minister that he should
make a statement on the floor of the
House and we were expecting that
today. But they have not done it.

Thirdly, Shri Ishwar Chaudhari was
hand-cuffed 15 days ago and the Chair
askad the Government to make a
statement. So far they have not
made any statement. This is how
they are treating the House with
contempt. :
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STATUTORY RESOLUTION RE. DIS-

APPROVAL OF PRESS COUNCIL

(AMENDMENT) ORDINANCE

PRESS COUNCIL AND (AMEND-
MENT) BILL

ot wy foredr (wiwr ) daFrsfam
& T A gANT AATHA GIIT W AR
WY et a1 & Sgw) waT AeArE F7
g AFET HTRAN ARATE | H A&
wew g f&

“This House disapproves of the
Press Council (Amendment) Or-
dinance, 1974 (Ordinance No 3 of
1974) promulgated Dy The Presi-
dent on the 28th June, 19747

JrEaAq J 39 TLITEN FT ARAT
a3 & arfwa 2 1 Afwa afy wgan
Frafam #1 wware § 37 17 MY AT
wAfc s WMEIG FAT AT 39
fraaw w71 | 39 F1 SEfA I
qr f fw *T SFFaaT &1 gw AR
# afrqre a7 d oreaalaT e gA
srzfam aRmrT &% agr swar Al
A9 FY AT AT T T8 AFATE N
fana g8 ¥ 7 97 1 caAAEAT
qF qIEIT AN T AT FT TG &
famre TREA=TIT W7 NAIT AIH &
waar? § 1% 7 e 777 faly
AT B 2, T WRMA X AT
¥ guer ¥z By & zAfag fagre
FY @THTT A A AL AT FET K OF
fort wYv g 1 famrow qwT ) @73 &7
faar 1+ woaT &Y ara § fo gy
saYAfoT ST AT AT AgAT R AN
fidgl fegv ot dow oy &
fagre amT &y 91€ famram i fe
WAE FgA A7 qutAT THFT TR
g 1 W waarl & am oY w1
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NPT Fqn-suagr< qdf wo Al
7T gewle A0 ggart W g
awE AT f@n ama,  gae
faans 3 & qrme e w4 A1
W F1 g g v dfea & o9t
AR A7 FT A FHH F a9
QAW FT WS T A1 wyvarasw fear §
IR FT oY IAAT T HIT A Wt
N AEMAE WY AMRIT AHEA AN
f 32 n e |Y wg R Ft I Ty
T, AWy A1 7 i faaraa fevar
aF a3 wAfaa F AT FTEE A
|qTHT TV g 5 5H T A WA 3ATH
9 AAAT FY |

gt a7z Adr wgrea faq g3 &
wA & 3T A ¥ QT AEET AT
gmrgeT A AR az A d g tEfaa &
g fgez ARTRIT A7 g FAO
qra % A1 faw wearmay 7 AT
39 & g Fou A7 1 AT
Fraeer | fean g, vaa fagn frar 1
§ WM %1 3T 7 8 91 AT 9§ FL AT
qrgAT g | I famr & .

“Hind Samachar was sanctioned
an electric connectivn for 8.528 KW
by the Punjab State Electiicity
Board since 1969.

On 7th Apnl, 1871, a requisition
for an increase of 26820 KW Jload
was made to the State Electricity
Board for running a new Web
Offset Rotary machine imported
from U.S.A. A security of Rs. 640
as demanded by the Board in res-
pect of the above requisition was
deposited and an agreement duly
executed in this bchalf was also
tendered. The above increase _01'
load was sanctionud by the Chalr-
man, Punjab State Electricity
Board....”
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ST F AT T Fd § ¢

“On 18th May, 1973, we applied

for further extension of 25.420 KW
requisition
dated 18th May, 1973. A further sum
of Rs. 520 was deposited as security
executed

electric load wide our

and the agreement duly
wag tendered in this behalf....”

I I W 9 TR E -

“On 8th August, 1973, we receiv-

cited a letter from the S.D.O. Elec-
rity, Civil Lines,

the existing load of 74.600KW....”

gramFarare fasdr 3 =fas
W F T | 39 & fog foay
faeer WX I ST A1 FUIT I IHAT
FW @, fodY aig & ufom aiwg
qEY o | AE H AT FY TR ATHT
3@ & 717 aga suret faqay aon
FT WE | 99 FT A g fF I=

Jullundur with
reference to our above application
that the load checked at site was
74.600 KW and directed us to apply
for further extension to regularise

198

BT AT AT A7 fqAr A § 7 AMRArg
fF @ar gy & wfaq & avy qone
TG, fagre @R qar w7 g
F 0g fGaraa 3 fF 99 &% 9 3@
TE &1 AR T 72|

UF TEA AT ATHAT Afgenfaq &
Frafma &, S9%r Taqadr F
wrafag 3 | g7 Fsfae ¥ ag wme
7@l QAT | AINFA I QT AT
SANF T aga g | FE AT F AN
FT AFT 2 fF agi A1 6t o7 wifz
e ST g 39 & I feet wET &
BT 99 38 & 34T a2 I g |
q@r ¥ AI2TT, AT TH I
# foq 9= 7 geraTie S WY W
qgl fFar | wegedAr AT AW FT
OF ATZF AT 39 & forq ot | ATH AT A7
5% Hagear Aarar § #fes ey
FALHIPI A F@ AT@AEAT &1 AT |
FHELT AT KT UF G0 FA7 A1 fF T0e}
ST &Y TH BT ATS H T TR ALTAL
IqqT g | 3§ F1 39 § fggm Ar |
Sa & fog WY 37T 7 dewARe 299

fawreit & FAFma #r are faar 1 w9y
¥l AR OF fa g T ar FT A F
IR AAA AR AT o Za T AT
FT T 3= fFar 91 @ & wAA
FALE TATA & 77 | FU Fgar a8 2 5%
3 T a9 frad faaFrad ufasr
feqafram<y arad g1 v g fiF o vy
TGATT K1 T 98 AZF FIA, L F1%
@I 39 & f@aATH rar faeaoiy F3m,
WAEAT 37 &I HaT ararar ¥
foret &Y faordr 1z gFa &, fFar &0
qifae 8T aFy §, fear &1 faama
RATIT FT TFA g AT TAET AFIT
FeAaA T FaTFCARTS | eHIfA
w6 & 3fm@ard & a ¥ 79 awd|
29 & for dae a8 & 1 faama 37,
fawrelY 3771 F1 FRART F1 (AW a7

art Tgf fwar

MR, DEPUTY-SPEAKER: All
these come “Within the Press Council?
Song and Drama Division also?
ufasafaa Fr
AT, HISH ATH  TIAARUA | HIEH
3 FT agd waaed  gfyart @

3 q¥ 7 wfus wwa &g oar

st Ay famd

MR. DEPUTY-SPEAKER: I am
not preventing him. Under the rules,
you have your half an hour, the sta-
tutorily allotted half an hour. You
can say anything you want.

ot wy fmdr 0 g8 wrdfaa aai
2 ? %W ATh uFEn A, niveata A
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[sfr my fored ]
wyamaT £t ArF A & fao | whwaafe
¥¥E gryT 21590F IAN § I W
aTu 8 ) T ATeF §Y O T TeT
qraT & 1 gAe SETee nar § gAY
oT% & GYq ATH & ATEH F TAITET
TErar A Igs FR A T I
g sk war & ar@ femer wE
WM me T & & omad ww
& g wizw few & qrn fear
T At 7 swEn ¥ Y A agw
wT | 37 T AT7 gA & HEAAA LA
78 AT 18 ATeE g TN TR 7 A
YT zzyenazr Sx e q81 R
wF AreF & mifg § TEA IS 139 F
FANTT ST AT, FATZT WIF g R 3A
a9 Tamm v qr) ¥ fea aafzg
Tt fFawm e T aAwt
T 29 97 UF a1 &Y AT 77
wa fF Aol gev qEr faFar, soTr
mEEARE P ATH aEY fEET Ssmaar
speit STt OF FATETT A 90T WOT AT
ggx wwr ¥ wIvoAm A1 &1t
&g FF Al AR 9Er AAT E
wa 3z & EumE wAry v v fT
14 feq % g7 oy A fowez w4 4
FrEwae & Fra oft Wt Anfer A
FRdTa ¥ 97 WY At 52T fRa ger
Tt o gr AT K fARa T |
&t 4F TF TAT? TATTA AT HATHA AT
¥ =1 g % fafaedt mme T7ATA
wEad ¥, §9 gt fraw & w2
ST $B T & apA WA

MR. DEPUTY-SPEAKER: 1f ob-
jection can be taken to Confucius of
3,000 years, why cannot objection be
taken to Hamlet of 300 years?

ot g fomd A foedt @
TAA A, WIT Gl WL qem A

s et

sMoved with the reco nmendation of the President
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grera a7 g7 vk &7 war AR € 8
AT Fr M7 E F JWAH BT 39
F 7 & ey o vpr g 1 T F A
¥ yrafed qORIRES & Tz A gWEA
F 9 ¥ wgde frad fadw v A W
ns qET A RO MTAm A AN 9w
Wt %7 2 31 fr T w1 3| Sifmar T
®IT AR T AT | | F7T ARG HqTUT T
A1 & Hfam & surer AW $A A7 MeT
4@l AR E | AT AE N 3200 B 3+ A
AF! 97 FAT HATIT TITW TTHA T 9T
T |

MR DEPUTY-SPEAKER: Resolu-
tion moved:

“This House disapproves of the
Press Council (Amendment) Ordi-
nance 1974 (Ordinance No. 3 of
1974) promulgated by the President
on the 28th Junc, 1974,

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BRIR SINHA). 1 move®*:

“That the Bill further to amend
the Press Council Act of 1965, as
passed by Rajya Sabha, be taken
mto consideration ™

As the hon. Member, Shry Madhu
Limaye himself says, the Bill has a
very himited object, that 1s, to extend
the life of the Press Council till the
81st of December, 1974. The House is
aware that a committee consisting of
Members of Parhament is going
through the consideration of at the
moment, the nominating processes and
the various aspects of the Press Coun-
cil. At the moment I would like to
confine my remarks only to this and
later, when the time comes, I will
respond to the various speeches to be
made.

ey . etsprono ot
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MR. DEPUTY-SPEAKER: Motion

moved:

“That the Bill further to amend
the Press Council Act of 1965, as
passed by Rajya Sabha, be taken
into consideration.””

SHRI SAROJ MUKHERJEE (Kat-
wa): There is nothing to object to in
this Bill as such. It seeks to extend
the tenure of the Chairman of the
Council and the Members of the
Council upto the last day of 1974 be-
cause the Parliamentary Committee
set up to find out the ways and
means for the selection of the Chair-
man of the Council and Members has
not yet completed its deliberations
and sent its recommendations....

MR. DEPUTY-SPEAKER: It looks
the Members of Parliament are very
slow in their work.

SHRI SAROJ MUKHERJEE: How-
ever, the Press Council of India is
responsible for the freedom of press
in our country. Therefore, the Press
Council of India and the concerned
Ministry’s performances have to be
analysed here during discussion on
this Bill.

To-day, in India we find freedom of
the press being suppresseid. ...

SHRI SOMNATH CHATTERJEE
(Burdwan): Every minute,

SHRI SAROJ MUKHERJEE:
though their leader. Pandit Jawaharlal
Nehru said in 1950, “I would rather
have
the dangers of misuse than a suppres-
sed and regulated press.”” Now, our
government. followers of Pandit
Jawaharlal Nehru, are flouting their
leaders advice and they are not only
suppressing the freedom of the press
but the saféty of the journalists is in
danger to-day. Nowhere in the
world and in no country in the world
the lives of journalists are in danger
as in India of to-day. Not only har-
assment and other things but the
journalists are being killed by the
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officials in league with the goondas.
Besides the case of ‘Searchlight’ and
‘Pradeep’ in Bihar, all of us know the
case of gruesome murder of the
Jamshedpur journalist-editor who was
killed early this month because he
wanted to find out and disclose the
links of the officials with the smug-
glers’ in the Jaduguda uranium smug-
gling case and he was brutally mur-
dered and even the tongue of his wife
was chopped off. Your heads should
hang in shame.

Our Minister here and the Press
Council of India cannot defend our
journalists. Nowhere in the world
journalists are torfured as in India.
In the democratic countries of the
world or in the socialists countries
the press and the journalists are held
in high esteem. They are respected
by the parties by the society and by
thel Government. But here in this
country they are being brutally tor-
tured. Sometime ago the Times of
India Correspondent, Mr. B. D. Gupta,
was arrested and harassed like any-
thing because he exposed link of the
high officials with police atrocities
against Harijans in U.P. In U.P. there
are other cases as in Banda district
where the editor and printer of a Incal
fortnightly has been hounded out of
Banda by the police because they
printed two special issues criticising
police atrocities in the dictrict. This
is the fate of our journalists in India.
Can any Minister, can any leader of
the ruling Partv imagine how much
freedom journalists of the U.S.A. are
allowed to emjoy? Everybody knows
what the freedom of the press and
journalists means there. They expos-
ed various misdeeds of the man in the
highest position, Mr. Nixon, the Pre-
sident and they have got the freedom
to exposel. the President of the USA
who had to face impeachment charges
and ~ subseauently had to resign.
Here what do our Congress leaders
do? You still boast of India being the
largest democracy. If von boast of it.
can vou take lessons from the USA
and democratic functioning of their
Press?
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MR. DEPUTY-SPEAKER: This is a
very significant statement,

SHRI SAROJ MUKHERJEE: They
could take lessons in this case at
least regarding frecdom of the press.
But they do not do it. They do not
even believe in the bourgeoise demo-
cratic rights and privileges of the
journalists. They are killing parha-
mentary democracy. That is why we
say that there arc symptoms or ele-
ments of fascism not Jurking but
clearly discernible in the attitude of
the Government and the Press Council
of India, a sregards their attitude to
of India, as regards their attitude to
wards freedom of expression and all
these things.

They have decided that the Press
should not be free; they want that
press and journalists should remain
tied to the apron strings of the ruling
party and monopoly interests. This
is the policy which they follow. This
is what they do by way of curtailing
edvertisements curtaiing many other
things, assistance, newsprint and by
all these things they want to harass
those who are critical of Government
policies and performance.

There are two Ministers of the 1&B
Ministrv They go round the country
and make speeches Particularly the
I&B Minister Mr Inder Guyral s
adept at making nice speeches on
varied subiects. He has snme ideas
and plans in his own ministry also
but these are remaining on paper
only, they are not implemented.
Drifting goes on. Everything gocs on
drifting. Nothing is being imple-
mented. He himself sometimes said.
he is helpless, he has to depend upon
other Ministries. In regard fo news-
print supply, he said, yes, it is related
to thd Commerce Ministry. Regarding
high price, he said ves, he has to
depend upon other Ministries who sign
contracty in foreign trade. In the
case of import he said, he cannot do
anything, he has to depend upon
other ministries. In the case of in~
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crease of production he said it de-
pends upon Industrial Development
Mnistry, and so on, .

14 hrs e

Attacking on the journalists and
press, representing them and all that
deponds upon the Home Ministry.
You must assert yourself if you want
to function or if your ministry wants
to get certain things done, you shoyld
not shirk on the plea of hclplessness,

We know that the journalists want
to write objectively and to cxpose
corruption. But, they are not in a
position to do it as the situation stands
to-day in Indiz. I am in this profes-
wion for so long and many of the
reporters of the newspapers and news
agencies told me that thev cannot do
that and if they c¢xpose anvone of
cetruption o write out in the papers,
their ives are in danger and they may
really be killed That 1+ the situation
to-day a hornfying situation There is
no freedom of the press, and journa-
list< arc being under the threat of
dismissal or are bemng killed if they
write anvthing  Theie are Tionest
journalists who want to writd but
the monopoly owners and vested inte-
1estes and alse Government do not
allow them io write under the threat
of distmssal That threat is there and
also their being killed by the persons
fo-dav a horrifying situation. There is
no freedom of the press: and journa-
lists lives are not at all safd in India
1 want to make this point so that the
Minicter can reply as to how he is
poing to protect them, This is not the
only method to control press in India.
Even in Punjab for two daily news-
papers in Hindi and Urdu supply of
electricity hae been stopped. In Ben-
gal also in case of the Opposition
papers and press, supply of electricity
is being stopped in the name of
load-shodding  Every now and then
in the plea of load shedding eicctfi—
city is being stopped. As they write
against the Government, the State
Fiectricity Bostd stops giving electri-
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city to them. Take for example Pun-
jab. There too the electricity was
stopped because of government’s inteir-
vention. That is because the journa-
lists are critical about. State Gov-
ernments. There are many instances
like this. In Gujarat about 25
journalists were beaten up some
time back. They gave a memc-
‘randum to the Prime Minister about
their grie¢vances. Nothing has been
done either by the Home Minis-
try or by the Prime Minister Lok
Satta and Jan Satta groups of dailies
in Gujarat are selling and re-selling
their assets. There is apprefhension
that they will lose their jobs. There
are talks of reselling and selling of
assets because the Minister had
announced in Parliament that very
soon he would bel bringing forward
the Diffusion of Monopoly Ownership
Bill. He said that the Bill was being
finalised. So, they are disposing of
their assets in various dubious and
illegal ways. That only means that

the journalists will have to suffer
for all that is done by the mono-
polists—vested interelsts. Sir, this is

a dangerous game. The President of
the Association of Press Photo Re-
porters was terrorised by the police
in Ahmedabad. This happens in

U.P, in Punjab everywhere. Their
cases were also referred to the
Press Council of India. It did
not move. at all. They did not
care for the rights and privi-
leges of the journalists; they did

not care for the freedom of the press.
The Press Council of India is to pre-
serve the freedom of the press and
to maintain the standard of the
newspapers That is not being done.
They only help the vested interests—
monopoly interests and not the jour-
nalists. These Press tycoons are
controlling everything and direct as
to what should be written in the
newspapers. The Govefrnment is
trying to control the entire press.
Take for example the Basumati, a
Calcutta daily. This has been taken

over by State Government.
also an editor there. Shri

Therej is
Vivekanand

Mukherjee is the editor. The Gov-
ernment has imposed another overall
editor-in-charge., An ex-Chief Re-
porter of the Statesman, Shri Kedar-
nath Ghosh has been imposed as an
overall editor over the head of Shri
Vivekanand Mukherjee. That means
they do not believe in freedom of
Press and want to control the Press
entirely so that it may toe their line.
With these words I suggest the Press
Council when reconstituted should be
very much democratic elected from
electoral colleges of various states,
and a democratically representative
body with all shades of opinion, that
is, representing Editors, Sub-Editors
specially of small and medium news-
papers and working journalisis and
other associations related with news-
paper industry, It should have a big
weightage of working journalists’
associations. Then only the freedom
of the Press can be assureld and
Government control could be fought
out.

With these words, I conclude.

SHRI B. V. NAIK (Kanara):
Hon’ble Deputy Speaker, Sir, this is
a very limited Bill and according to
the statement of objects and reasons:

“The members of the Nominating
Committee felt that it would not be
desirable to expose| their respective
offices to any possible criticism”

We had the opportunity of partici-
pating in this discussion last time
when we extended the term. The
key offices involved are tha of the
Hon’ble Speaker, the Chairman of
Rajya Sabha and the Chief Justice
of India. The| present Bill that has
been brought is in the form of a
temporary measure and, I think, some
decision will have to be taken before
the close of this year. The subject
has been exercising the mind of the
Minister and the Ministry and when
the persons holding eminent office in
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this country reffuse to perform & cer-
tain responsibility that has been
evolved by a legislation which has
been made under the Constitution. |
wonder whether at the tinfe when
they said they @b not want to carry
this office of a Committee fo nomu-
natel this Council any suggestion as
to the alternatives as to who else
could carry the job was made. I feel
it would not be possible for us to
accept this contention at all. Ult-
mately we cannot find anyone cisc.
Either it has to be done by the Coun-
cil of Ministdrs or by the hon'ble
Membeirs occupying this Constitutron-
nal office. I think we have becn
postponing an issue through this Act
which under the given circumstances
we are not able to find any solution.
1 would, therefore, bq grateful if the
hon. Minister were good enough to
tell us as to what are the alternate
avenyes which are up his sleeves.

Secondly, I would like 1o drow
your attention to a case as reported
in the Eleventh Report for 1972 of
the Press Council of India.

There was a case particularly in
regard to the late Chief Minister of
Goa, Mr. Bandodkar and the paper
called Gomantek in Goa, wherein the
the Chief Mimster had stopped the
advertisements to the local paper
called Gomantak on the ground that
the paper was highly critical about
the conduct or certain actions, or de-
cisions of the Chief Minister; and the
Press Council came to the conclu-

sion:

“The Council was clearly of the
opinion that this amounted to inte~
reference with the freedom of the
press and it had reached the con-
clusion that fhe Government hed
peen attempting to do this. Not-
withstanding the Government’s claim
that it had been following the
directives of the Central Govern-
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ment in regard to its advertisement
policy, there had been a clear de-
parture from these  directives,
namely in that i{he Government
had assumed that every attack on
the Chief Minister or any unfriend-
ly comment about his activities
called for action by the Government
against the paper in the form of the
refusal” of advertisements.”

This 15 the old thcory of the cane
and the carrot. If a journalist or a
paper does not behave properly, or
it he does not flatter the powers that
be at a particular point.of time, in
the absense of these incentives most
of the small papers are invariably
starved; so, if the financia] assistance
tap by way of advertisement rcivenues
is cut off, they can be disciplined.
This 1s the old theory. I could ap-
preciate, with due deference to the
memory of a very great son of
Goa, ihe late Mr. Bandodkar, while
not commenting upon the person but
upon his office and actions in office,
the Chicf Minister being a politician
indulging in such things. I could
appreciate a paper like the Gomatak,
financed by India’s highest wealth-
tax assessee, Mr. Chowgule going in
complaint before the Press Council,
spending all the money that is need-
ed for this costly and expensive liu-
gation and proving his point of view
and getting a verdict in his favour.
But 1 do not appreciate the way the
Press Council has given its wverdict.
If the Press Council is worth its name
and it has the signal objective ©f
preserving the freedom of the press,
which bas been laid down as the
reason for its existence,” it the press
council were to be worth its name
then this toothless wonder, this
commentary without its teeth is of n0
use. We can write such pleasant
shibboleths using the symbols of
cordial terms, but that was not what
was wanted. They could have pessed
strictures, They could have made
use of all the press media available
in the country; they could have 8% !
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advertisement saying ‘This is the
‘way we have dealt with the Chief
‘Minister, Mr. X, or Y or Z, so that
ho other Chiet Minister shall do such
things or any other dignitary in office
or .in power. There is no point in
having an expensive, and costly
press council in this country, if it is
going to act like a weak sister in
trying to protect the freedom of the
preiss. 1 would have. ventured to sug-
gest that it is true that we have a
*fair time to go and a"long way to
travel before we could have journa-
list like the two unknown journalists
.in the United. States who could
expose the racket thdat was involved
in the White House, of one of the
most powerful Presidents, and still
come out victorious and see to it that
the Prcsident of a great country was
removed from his office. We do not
have such strong press here. with due
apologies to the press. But if
we have got to have a strong press.
we have also got to have a very
strong press council, an effcctive press
council. For this purpose, T would
submit that rather than postponing
a decision, we should take a decision
right now. 1 would urge upon these
people holding the high office of the
Hon. Speaker or the Chairman of the
Rajya Sabha or the Chief Justice of
this country, not to be worried about
the slur that they might carry or to
card for what criticisms come and
from which quarfers they éome which
may please the one and displease the
othet; in spite of whatever may hap-
pen, they have got to do that.

So 1 would urge upon them to stick
to their office and perform their duties.

: MR. DEPUTY-SPEAKER: A strong
press without strong ﬂnance—[ do not
‘see where it comes.

& wm fog dra (whew) fed
mmm TR & forg ag far o
r{raﬂmg:w&fw TR
#m‘wmtlmh‘m i

k)

& gt AoEer 31 forrvarT o w3
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o its objects perform the following

functions: (a) to help newspapers
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cordance with professional stand-
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SHRI VAYALAR RAVI (Chirayin-
k1l)  Sir, 1 wag hearing the opposi-
tion members who were very vocal
about the freedom of the press and
attacked the Government all the time
on the ground that they are pressuris-
ing the newspapers to toe the line of
the Government. It is very surprising
that such an allegation is made that
the newspapers of the country are sup-
porting the Government. I request
them to name one national newspaper
which 1s toeing the line of the Gov-
ernment.

SHRI SOMNATH CHATTERJEE: It
is easier to name those who are not
toemng the Government line.

SHRI VAYALAR RAVI; Every
newspaper today is opposing the Gov-
ernment and the Congress Party. I
can cite instance after instance. Of
course, I agree with the hon. members
in their condemnation of the attack
on the journalist in Bihar who exposed
the smugglers.
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oHRI JAGANNATHRAO JOSHI:
(Shitjaptir): ' What -about Deshabi-
manii? , \ .

SHRI VAYALAR RAVI: They are
getting more quota of newsprint than
any other paper in Kerala! It is the
Congress Committee Secretary from
Bihar jissued a statement condemning
the murder of the journalist. I do nut
know why Government 1s noi taking
proper action aganst the murderers
In Gujarat the same thing is happen-
ing. There 1s a weekly cairying a lot
of reports against the top police offi-
cers for puiposely attacking the jour-
nansts who exposed the administrative
and bureaucratic corruption. I demand
severe action against such elements.

A point wag made about advertise-
ment In the Rajva Sabha the hon.
Minisfer gtated that small papers

MR DEPUTY-SPEAKER' May I <ay
that our rules do not permit reference
to the proceedings in the other House”

SHRI VAYALAR RAVI- I am sorry.

o g o T woAn: (giAT) A
g @ IAT §E frAadfi21 f-a8 w2
syfggnd A7 ¥ FeFiw oo 77T TEY
£

MR DEPUTY-SPEAKER The
whole thing was very unfortunate.

SHRI VAYALAR RAVI‘ According
to rehiable reports, the small papers
get 24.5 per cent., medium papers 25.5
per cent and monopoly papers 50 per
cent of the Government advertisement.
Thig shows that the monopoly press
corner the advertisements.

Take the speech which the Prime
Miister made in Calcylta a  few
months ago. How many newspapers
published that speech?
ed out because i{ was, an atlack on
them. The Howrah spgech wag not
reported properly by the ‘hewspapers.

It was black- ,

SHRI SOMNATH CHATTERIEE:
There were photographs of the foun-
dation stone as well as the' removing
of that by people who have no Igith
In your professions of socialisma. The
whole area was cordoned off and that
photograph had also come. Further,
do not forget that 1t was reported on
the radio

SHRI VAYALAR RAVI- The hon.
Member 1is referring to the offical
tunction. I am referring to the speech
of the Prime Minister in another meet-
ing where 1t was mentioned that the
Bihar agitation has been sponsored
with certain motives and some of the
businessmen tormed a committee at
Bombay to pour black money inio the
Bihar agitation  One top newspaper
magnate threatened that he will teach
them a lesson unless the CBI  case
agamnst him 1s withdrawn,

SHRI SOMNATH CHATTERIJEE- It

had appudred in the papers. You want
1t 1 block letters?

MR DEPUTY-SPEAKER I have
reaq this somewhere

SHHRI VAYALAR RAVI: The PTI

flashed this news the second day after
there was enticism. So, my point 1s
that the newspapers are not at all
with the Government They are not
serving the interests of the people but
monopoly interests.

SHRI SOMNATH CHATTERJEE:
Ask for diftusion of ownership.

SHRI VAYALAR RAVI. [ am for
it. This Government is not doing it.
That is my complaint against this Gov-
ernment.

There is a lot of criticism about
the Youth Congress rally held in Delhi,
to which many people had come from
all over 'the country. Did any news-
paper give a single cdlumn z: refer
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to jhis rally? Newspapers contamed
only what happened in the Lok Sabhae
Evep the spsech of Prime Minister ap-
peared 1n sungle column The Youth
Congress demanded capital punishment
for hoarders and blackmarketeers

SHRI SOMNATH CHATTERJEE
My hon friend 1s emphasising the
youth rally What was the percentage
of youth in that rally?

MR DEPUTY-SPEAKER Youth 1
a state of mind,

SHR] VAYALAR RAVI
disputing your criticism

I am not

SHRI SHYAMNANDAN MISHRA
(Begusara1) That slatement of mind
had a certain amount of liquor and
contraceptives

SHI1 VAYALAR RAVI  The entire
press carried the news only to malign
the rally The vyouth ot the countiy
<demanded capital punishment to black
marketecrs and hoarders They wan-
ted reforms in education  (Interrup-
tions) The hon Member's party had
beaten the editor of Alar Osar, Mr
Narayan who wa, in the hospital
(Interruptions) I do not know what
W the position now

A, regards the Bulsar inadent, 1 am
not going to justify what some of them
did 1 regret what some of them did
But one point has not been hightighted
properly Ususlly, the police resort to
finng because it may happen that
someone has got a pistol or a dagger
«nd attack the police The police
cooked up a story to cover the whole
mnadent  Nobody saxd whether the boy
who died wag inside the compartment
As soon ag the tram arrived, withun
seven minutes, the police resorted to
finng All the boys put down the
shutters they were all inside the com-
partment. The police resorted to fir-
g and broke tHe door and the boy
died inside the compariment The
police wanted to Justify their own
action They searched the compart-

ment They found some bottles and
other things. Is it a crime to keep
bottles or other things in the train
M: Jyotirmoy Bosu was very angiy
about the Cooch-Behar fining inci-
dent The same Mr Jyotirmoy Bosu
was justifying the police firing at
Bulssi He did not utter a word
against the police action

The entire press covered the inc-
dent A national daly from Dell
carnied o big story The Madhya Pra-
desh Correspondent had written from
Bhopal that theire were many Jana
Saugh people who ha dinfiltrated mto
the 1ally with the knowledge ot theiwr
leadets (Interruptions) Tlere
was a campaign carried with stories
alter stories Instead of saymg what
actually happened at Bulsar what was
the reason for resorting to firing, whe-
ther there was any justification for fir-
g o, the police acted m 4 mdnner in
which they should have acted All the
stortes werce built up to malign the
youth rally the youth movement in
the country

Some of the journalists have start-
ed wiiting diarieg on Mr Jav aprakash
Naiayan With all respect to him 1
differ with him politically not perso-
nally  Varous diariep have started
appeaiing in  these national dathes
Why? The whole agitation 1s fizzhing
out Mr Shyamnandan Mishia will
agree with me How many MLAs
from his pariy have resigned”

SHRI SHYAMNANDAN WISHRA
Where o they exist now? Do the M-
nlsters exist anywhere? Can they stir
out of their houses’

SHR] VAYALAR RAVI  You are

speaking on the mvth

There were agilations m Kerala,
ke the Liberalion movement I am
one who partiipated in the agitation
once upon a bme But I regret today
that we made a mistake My party
ang we had made a mistake when we
had a lLiberation movement in Kerala
tn 1959 ..
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SHRI SOMNATH CHATTERJEE:
That was done when she was the
Congress President. I{ was under her
auspices,

SHRI VAYALAR RAV1: It was not
with her permussion. I was then in
the Congress and it was imposed on
Congress leaderstup. Shri Shyamnan-
dan Mishra was then in our party.
You ask him and he will explain to
you.

Mr. Somnath Chatlerjee and his
party today taking the same hne. ..
(Interruptions) 1 am telling you how
the press is behaving. My whole argu-
ment is that the press is not toeing the
line of the Government. They are
opposing the Government consisiently.
I am proving that now. The entire
press is campaigning and all the news-
papers are building an attack on Gov-
ernment and supporting the reactionary
movement where the Communist Party
Marxist is also jomning the movement.
What happened in 1959 you are trying
to repeat. The agitation is fizzling out.
There is no momentum. Now they
have started writing diaries in the
newspapers on this reactionary move~

ment. (Interruptions) For them,
interests of the monopolics are
the interests of the country. It
is because the mofiopolies are
controlling the newspapers. As

Mr. Krishna Menon said, it is a jute
press. The monopolies are controlling
the entire press. The freedom of press
is distorted as the freedom of the meo-
nopolies. By freedom of press do we
mean the interests of the monopolies
group ang their vesteg interests or the
freedom of the people? Freedom of
presg means freedom of the people. In
1969 this country saw what wag the
reality and what was the myth. We
have seen how the whole propaganda
that had been carried out by the mono-
poly press to defeat the Congress in
the elections had been proved wrong
and baseless. They cannot misguide
the people. People will not be carried
away by their propaganda. These mo-
nopolies are trying to exploit the pre-
sent economic crisis. In the name of

freedom of press, these monopoly
groups ang their vesied interesis ave
trying to exploit the mituation. They
wunt to have f{ull copirol over the
press. This cannot be allowed. That
15 why I tully agree with the demand
that dillusion of ownership must come.
Without diffusion of ownership, peo-
ple's freedom cannot be protected.
Freedom of press doeg not mean pro-
tecting the interests of the monopolies
who control the press today. The Press
Council, on page B of their report,
has mentioned this. A former Chef
Minister of Uttar Pradesh—Mr. Charan
singh—has withdrawn advertisements
to the Times of Indiz because they
published something agains{ him. We
know, paper bundies and vans of Mala-
yalam Manorama and Mathrubumi
were burnt by the Marxist Communist
Party workers many times in my
States. They speak very loudly about
freedonm of press and at the same time
altack the journalists and the press.
Speaking loudly about freedom of
press, they make physical attackg on
the journalists, they attack the news-
paper offices. Today, Sir, freedum of
press 1s in peri or danger. In the
name of freedom of press they merely
attack the Government. You know,
Sir, how a distorted version was pub-
lished about the youth rally. The agi-
tation of Mr. Jayaprakash Narayan had
actually fizzled out. But what was the
propaganda given? It was just boost-
i . (Interruptions)

SHRI SOMNATH CHATTERJEE:
What 1s meant by ‘freedom of press’?

SHRT VAYALAR RAVI: It is free-
dom of thq people. If is not the inter-
ests of the monopolies,

SHRI SOMNATH CHATTERJEE:
They publigh only the speech and photo
of the Prime Minister..., (Interrup-
tions)

SHR] VAYALAR RAVI: If Mr.
Jyoti Bosu is the Chie? Minister of
West Bengal, his speech must come in
the newspaper because he is slected by
the people of West Bengal I agree
The people should know that.  Our
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people should know what the
bers of Parliament say. Our speethes
must come. I am not saying this only
of Congress members but ot the other
members also. My complamnt 1s that
they do not come. 1 have my own
experience. I was 1n  Nagpur two
months ago. Mr. Jayaprakash Nara-
yvan had come there one day earher.
There was black flag demonstration
against Jayaprakash Narayan. But 1
found the news in the newspapers of
Bombay next day was that Jaya-
prakash Narain addresseq a largely-
attended public meeting But the fact
15 that the meeting was held only 1n
a Hall. There was no news item about
the black flag demonstration because
the newspapers do not want to show
what has actually happeneq but want
to project a view Consistently the
entire monopoly newspapers are Ppro
tecting the monopuly nterests They
are consistently agamnst the Govern-
ment and attecking the Government
and it 1« because they beheve the pre-
sent government s against thewr in-
{erestg and only the Maraist Commu-
nist Party 1, their friends. they are at-
tacking the Government and the Com-
munist Marxists are supporting them
and are completely toeing their hine
(Interruptions).

Mem-

I do not want to take much time ol
the House. Lastly, a wold about the
third Wage Board for the Journalists.
The journalists of the country to-day
are very much agitated over the delay
in the appowintment of the Third Wage
Board. 1 hope the Government will
take a decision as early as possihle
regarding the third Wage Board he-
cause it 18 a vital matter so far as the
journalists are concerned.

The other thing 1s. I want to make
a submission about the Press Commis-
sion’s report. 1 know the Government
has not complelely implemented the
recommendation of the Press Commis-
sion where they have categoncally
suggested that the Presg Trust of India
be made into a corporation. I know
the Government hag not so far exa-
mined it.

222

Lastly, I will conclude with the com-
ment of hon. Mr, Justice K. K.
mathew. You agree with me that he

‘made a famous comment about the

ncwspapers that the adulteration of
news 1s being indulged 1n by the news-
papers. Aaulteration of news 1s as bad
as adulteration of foodstuffs and pol-
lution of the atr .

SHRI SOMNATH CHATTERJEE:
But he was in the mnonty.

SHRI VAYALAR RAVI. I hope the
hon  Minster will take note of that
famous judgment of Mr Justice Ma-
thew tcgarding adulteration of news.
To-day the polthical thinking of the
journalists and the vested interests of
the monopoly rapitulist press and the
adulteration of the news 1s poisoning
the entire atmosphere of the country
which the Government must take into
account

With these words, I support Mr.
Bhaura that the Press Councl must
suo motu act mnstead of waiting for a
complaint ang go mnto the whole work-
ing of a newspaper

With these words, 1 support the Bill.

=t wrne ow Wy (SragE) ¢
Farem wEvEr 8% 7fvey K mtEa B
TR &Y zfrz § A Ao warEw A
3 F g argTe qraATe wu fag o, )
q7 /27 ¥ §re arg wuf a9 @y d (aveaw
yrgw et et} frg e ¥
YA wgeaqel we & fom o7 Aewr ot
S ¥ WA FAT ATEATE (UF O
122 fEgn T TR AT 2097 1974
¥ AT YT ATAT 9T B AT AL,
QT A1 ge I8 & TN &) faguw & =
¥ AT T IR T FTF 07 AR q@r ?
weqRW A4T? 74 i 9 AT AT YT
dfqg o s FEY W F I XU
fara & 1 Y WY o] 91 gAm ST R AY
¥ §1€ wofa ol §, ey Sa T wr
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[t wwemg 1 Siveft)

fF 30 97, 1974 F) FatFEA FHTA
ZrT aY I8 ¥ g §) oF fedaw av v
QF FT F FFI9T FT & B foFaar qag
Fa aratd q94Yd av fro' g a7 qg=d
X, 3991 G99 331 3 Fd g% F =T A
Igaadanfaadt ot g e sy
Far AT AATE FIF7T 3, 517 gurA
graan 1 fer v wair Y Araerm d gz
feme17, 1976 AF &) qE WY WA AT
§ fr Qe Afmw @ ¥ arIn & o
gy quy v9AT T HA g wom ?
AT 7E At FEAEY BT § AIEIT F7 OF
FHAAITAATT A F smas a gy
weaTEw A7 A7 far Rt A v agz
F1 W& oF ZUT AT 39 F fagaw w1 W
g faar, g AA o 2 fr 3w agr 2
5g areAT 7 A 98 ofrar Y 9T 2
Y INFTVAATIHAAT AT 3
& 30 & wfuwrr v § o 84
AT B~ HRIAT 7 gWY gI & i
arexaz apegw g aar a3 ea
& geg - VIIY WY 7 A7 Rt ¥ g7
fay s s, IV A IAT ST
amr At aFifen Z az e foffe
3, fear frdfear & @ moer afAag
w7 AFA ¢, TV & qA1SAg 97 1 oY
AR AT, 0E A9 T8 zaw
Faggm sy a@T nfee | afr
anAaaFIiF rETwIarmE ST
Frfrar &Y zqra T &, vaerard, 39
faaar qefaq warsm, 3w % for
g, Amrawfaa d

fomg 79 o7 W g-fom A &

g YFT § 3127 42 Frve w1 afvamy faray

ferger o 3w A7g ¥ 9w wEY
for - 7or, ity fgege-ma % w7 grEFm T
arzv diz woe wgA 1 AR el ¥
FrzT A2 Fog 7 A AL AT, 44
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fegeam & w2t o age w0 i,
ta fom vam 7@« efir @, w0 Y
TATHNAT ! AU £ FY qTa Fil-
TENH ATNFT |

w7 faa wy fand At 3 gy
FT WIAAT gNIT ATNRA v@r ) 42y fgee
HATAIT VI QAT FFT Y & Farorsfy
famrelY 9Y- 77 ATy wrge A oy Al E
2, 32 fa@ it A g 2~ 3a %1 772 Faar
i fry A g dTa are
T7 I A FT HIA T B BT WY
BTy 72 3, & & weg7 fg At Y vy 2
g 17 798 § |91 Ay 2, wfes w2
g7 fa I grraar v gAY
ART IAF T eqrd 94T F1 2319 47 wifvm
AT AT AT ATTA & o 3ve «fY

&1

7771 wwen frzga w2 oay g
Tr3feT & maw q@r aury wg
AMAT 2 A48T M A 41 gfegror &
fraemm wraw &, a7 31 g 21 vRT B
azenAmiF foqrady & dq fegfy iy
TAFIT HATTAT § 7, 77 §F 700y
21EE T 7w ofr A w9 8 grarer
21T 2 A1 I WA T cqmrA N
77 ga At famra 3ae1 Py oy o,
q av¢ 77 fah o | w97 A7 FrIfeny
& wrad 9TAT ) N4 ®3faT i |y gaw
arv & xa1 F% g ar1 219 gt &, Afwq
9% Wt TR qdr wra, afeamon
Y TTHTT A Y AT | AXY fegfa |
ArEr7 & 3w &, A wfaar § s
qEATET FY 7R NI GA vl o
IAET A AT AT 9 Frfeer koA w1t
sfuwre afy § fr § wvwre 1 3% M
T forir areq %31 4Y o Ao qrUF A
ot 38 @17 #7 ge¥A fear § fF gEE
At “d1e” @ wrfgm, A Iak a1@ 9
g fad forveedy s &1
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g fermdr ot & o wmgz WY ndly
®T ATRAT WY FSMAT | IAH THKAT HT
JATAT AT, IAF AraRE WY Ag FadTwar
¥ famd % at wg TrE AEE A B4
w&IT B qedY P gy & fa
fear | afew et & fres & a2 oY
IR "o’ fdfear 71 78 Bren)

WA W H §B A W wdE |y
LIC IR

It seems that everybody hag a price
of his own.

g ¥ famd) mndiwar w1 @9aar
@A wrfgn, SEE A §B AW
Fufeaq FX—0AT 7@ WY § 1 AT &Y
IAEY IR FT NAE AT a1 IHH!
wlizd ¥1 I 2t ¥4 oar Al T
feawit ar 391 /0% %7 749y @19
e Ar—"%37 AYr S’y wy
A1 %7 7 framy, afr g sraard
A1 a0y 1 wrfow F30, wre ¥ A
FY Fifowr #2012 D w77 03 Afsw
grAar vgr gHy arfgu-—ag wEr
famear A8 84 9 a1 @@y @A g
fis 2w & gagrfon £1 ad w7 & wov
fasre =owr w79 Fr wfuwre gew
e d |

wdy ga? dre *fg F %@ fr ww
770 fag @ Ay 3= @Y 7@ fray an)
ag 7T A7 {57 a1 €qu oy @1 =)
3-AT Wl TAF FH F@TE, AQ@EAA
Y qTA §, IART wrATET gFy g
gar ¥ wai sgar §—ww dfay w1
fyerra &5 & Wy YEET §, oW
famrowr oud § 4% a9 =71 famgmw
Bt ¥, zareal & famwe ovar 8
A frarew 2 §, v 379 9 4@ fF
WM 99 FTIH RGO H g &
#f g T Ak §, av wamrfaw
1860 LS—10.

% g fawrow AT T2 wT AT-=7iw
78 &%t afere araar &, faad fady
a8 w1¢ mofy 7@ § 1 uF a@ A
garmfr & oF 17 IEH 0P @I
3 5w awgr 09 Y O
ar g Am T § fmnw 3 s
FaT, Wifs J1 gerT wEar s
a o 0 a o) & 59 ol g
wmar ¥ faam 7 & ga 2f aw
7@t grm—az afz fmrw I o=
7 391 & A1 39 7€ anfa wd &
afra ag v A1 AWar &1 &, qet
71§ safemsry arger &Y 4 A avdf
are s # 4%Y §, g1 a9 & W
a{; it wAw W oW zE fay
faaraw o7 97 1 A7 ey M &
qrH &, 9z fay ardt 1 7Y 8, 2w
qT &Y Z 1 AT AT WA AT Y
g oY maRT # gy owan g,
g fan @7 &7 & 3% i fawre
qFE F R 3T AT Frfgn

§ agT art g w1 AeaY
gR ¥ 717 g WE ¥ qu & fafwew
Wt § qAT g 1 3@ T g A
Foaw 3T & 9% dfzae aw e
gaare 21 §, afFa a7t wre-Fe faand
L EAE G 1 DR

oy satwmRR fasy
WY AdY g

T gEan

off wee Tw W AR N
@Y sA fa Qw7 #41 F  HTT ST AT
gEar? 958 =4 77, 9r7 Ay § e
| sl 7 93 | foea v @ afew
waniargaT A4 gEr ¥ fa=dy &y
Y eraT aw & g o g o e
FwrareY q@ 9w % fa=we g e aw
faeTii F1 o1 FT W97 wh Feal
R 9T A
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[sr spreAre T SredT)

#y wegfvez wid agt 43 §—
feggan Wt Ofafor A1 amw s of
}, ¥gm A AT g, AfETFT €A
fewgan st Afafor § ? ‘guafear’
fipqwr Sqar 8, «al & It is nullons.

Where 18 de-linking and where is diffu-

sion?
AN Y am wy eig Hfed
¥Z FTHTT JHT AT 9T AT @Y §—
gL 91 wfaes ey &, fafaw afaw
wfaiz g, @fuadr sfwe A, g
aa wfdy gy . .

ot oy ated (efgT) . oaET A
AP FEs adr ¢, ag a{ia) FY Fa1
FE . . (mEwm) ...
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37 vy W §\7 A oy §,
FHAAT A% & FY  PA—ITH fawr
Arar g7 a% € foee) d-xw @
arEar A1 @A gt ) wa sy
sfafafaes &1 qaw wrar & ar
gwr Gi Y waary & afafafe 4
s ooy g1 wW wegafr o ar
99T /Y ST FY qTF IO {—aATET
FT FI § T T G J17q AY
Faw A I &Y frard 3% g 1 gAr?
agr akfow wiarsY & WY wdw1 wAwe
fowra §, A% dre & wmafa &, wegmem
¥ waar §, FAQ AT § vaarg—
L9FT AraFAT FrHEY q37 &, fAAT AT
T AT F AL WY AIT6 A0 AT
T T HATIFY I ?

*ft wewTe T wht ¢ AR gAY
4% w1 =8 &1 afy o® &Y vz W

Otherwise, how are you going to im-
prove the glandards? They are already
being starved

AL awAT & g aF g fawre myaem
# a fefafen ) feegan = wwmdw
Fvar g, Afww A argT #7 dar o
g N E Ofafsag—-

I want a real de-linking oy f:!'ﬂli

FR g7+ g9 A fody Y ST &
faQu & 37 ARAWEY  gTET Y
grarerer, fazer AY 8, W Aq &
fasms § 1

9 1= 1 fa €Y emaAm
% gy ag WY 27T g s cdogd
# vz % g-nd) wgRT @
IR W A e § @) v 6
% wnrr &, 9T FCaT $F wayar

qT 7 xX AT
ITH FIAw ¥ wer g 7@y fqwar
g A% ATk g ¥ 31 wav HAEY AY
farm g Atz o ay od Aray d—
A7 w7 wgwEE & foor aray w5
g7 & ¢, a0 ® —darw & faa
FrE) ®Y g7 AW § gl g ¥ xey
avg § e 7 Ty Iy I w©Y
T ¥1 wier faqr wrar & wavar ¥
KT FALAT ¥ WRAATATC afaar ¥ w7
ST fa @ ST w7 wteT gRE
g & &Y wifee gg iy g &7
g sreraeay w0t §, ag avy Y waw A
7t wrer | St Wfaer w1 Awwx A @
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4 fo sixd W o wX dfew forr
*oe g7 B¢ O afer gwar awy
& I S ww pr e sfem a7
oy i forar | WY W@ wY
FHET @ATH FET gom Afyw W =y
Fy ¥ ag &y w1 § 99 97 I
oy forerm 7Y &1 wefee o W &
o waaTy 77 fy IR o7 frar 2
X qFTSER A A WA AT AT AR
ot & SuEY @z fars § fr o o
Fagr & sty wod 7w ¥ 3fwa am
a7 fafosa o o7 gw W A frermr 2y
TS B waar farge wow gzt fiw
¥ § sfr w1 fawaw Y fawdr
BAF FTTE N A et af | Ay § wear
g fr 9% #tfww 71 5w § e N0
Ty v AfEw W wEArd Wt
JAN AET TR + (A9 5% QW
g% #7 auar = g A1 {5 ag wmar
ECulr il

1500 hrs

THE YTAT A7 FY WIT WA 2
RN 7 7y A T A e
AT AT AR 3T AT 37
sfawer anr Y fory swray FY 979 2 A
WY ARIGHET 47 93 7T )
uifg ag ¥ 817 9o wlawa Swar
WY wray 99T & 39 4T ¥ mawo
O ot g 7T e ImT 9ifga )
TR ¥} sfaw mvar I9+eT BT Al
gfez & av fawraw ooy a1 /T A
A & v W wwwm 9w AF—ug
v ot agy wrawE § 1 (wrewr)

oft yome wewelt : ( swOE )
vmr%“mvh oifr ¥ frerar AP
I WO e g fgel &
Frere | (wwama)

ot wwew T wived : s &
Fav o1 g F e WAl # g0
SYcaTeT ¥ T A g #1E wf| A
ot #fes fasraws & afy e & T
¥ waatr "wfaaTe T ) qrA ey §
39 97 qH wmafa 2

o walr ¥ ¥ ver fr fv fowr
qEIATA F1 IR feqr IAF AT AY
fza fa=g faaey vrfw €Y a8 = agmam
TE A T oUW ¥ w9 s | wrfe]
W 3T AT ® a3 fra AT &
a7 4T T E W) 99 AT ®
W FT O I E I T aY
e & Fifwr 770 ¥ 1 35 wEET
F1 37E@ sqrar qur £ fEar Evm R
S F1 FAT ZVWA T 7 AT F
famme qw W@ dar er—ad far
BRO) A1 fawraw & @fvo @ ag A
g THE A 7 & WnEn g AT
gad] {7 #1737 WY T A 64X
e I A A v wE Aty
S 7w FraaT oAt Al ay
Tho9v & AT oTw 2wy ag wfes
o1 & INTT WY oF ST A

uq WY AT THAT &T WA §,
TF AT § TFA AT VAT A A I
#1E GOy 5@y 47 | wTeeET @ W9
qw & AT FT FIX WA &) ey
FT Y #YE wrywT @R ¥ X 4T Say
§Z AL Y qF O § A7 S T AW
a1 6 wafer ¥ gw AT ¥ AN
gfm #1E & 1% wfew § a1 Ao
M F AEm g I ar R,
a7 Treegfe & art ¥ wafer Y g9 efrare
FL1 O @ w faea afvay & oo
¥ 7@ w7 Y ¥ T ¥ wETE A
g1—ug e /Y §9w ¥ W @ afer
IRT A & AT & oA iy
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[ sereare T i)

wa gH wgq uspafa oz A Ae @
farg frwm a1 & ar, 398 a9 @
weREl faeedt « AR &1 g ¥ SrAAv
®Y femg & aelme am war ¥ feafy
gt 2 fF gn X 34Ty A aad W
o ¥ W 7 g wgA g % wreraAr
& fa wafar #r o @1 =l

T/ T FYT 7 A WA wEer
& TR Arf qawrar § 9 afafaf
fea | a1t gomrEr 19 f9a 7R
¢ e @t zwn aafan aEfafues
fimar wfew | swSET 9AATA |
o O AvsT aw gu F—ArL A
afaqs awl § w1 T G AT )
(vrqumwr) : . & D fore @ mana
FONE I TATMTR ST 7 AwAray
qawT 71 A afafafer gr oan e
TEA HEATE F |

1T ary gz & v wEard ® oA
AT & 3AHT ZAA & fAn W aw Arfae
& &a &y wrw s Sfemn el wrem-
AT g7 FT AFAT § T FY AT & | 0
Fo ¥ £1 Al A THE a7 7oA A
furrtan &1, FF TARATZ & ot A
A AN gEl AREF TR AT H
&1, Sitega 1 AT 2 e e ¥ former
& 7 TeFr Are 7 ew A 97 #
&F1 ¥ Ay a1 oy @® 97w
Wraer FTT & 47 & FAY WA A A
(swww) : B AR TY, 6
ufw oo 7w, 347 § 27 A0
%1 SwTq #ro #to o7 Wt wET §1

MR. DEPUTY-SPEAKER- It Mr.
Jagannathrao Joshi's picture does not
appear on the TV, the TV is the poorer
for that So, why is he complaining?
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oft srvwTw o oelt - &Y sl
Foare § ot §O g7 TRk At § A
farare frar oy, gwme aretiee ¥ Raelt
#1 w4 §4 g4 &, a7 7Y fezow R
afEq § sy 98 @ e arfen
fr o avg & st aofrfy w1 T9r 53
srarorarofy o WA =71 wadt & arfw
TIETRETofr 9T ¥ qEw AT A%

T weRr & wrg & =g g oAl
HEIET AIA IAT H qY & AT F G
geaE & |

MR DFPUTY-SPEAKER 1
the name of M1 D D Desaax Is he
interested in speaking? The way In
whih 15 sitting and moving around, it
doeg not seem that he 1s very keen on
spcaking I he interested 1n speaking?

see

SHR] D D DESAI Yes 1 was
expeting that 1 would not get time.
At 330 Lm 1 have to attend a con-
sultative commiltee mecting and so, 1
was woldering whether 1 woulg get
time

In regard to the Press Counail (Am-
endmenty Bill which has been presen-
teq before ug today 1 would stronghy
urge Government {o see that it 1s mude
a. independent as possible. because it
had already landed 1tself in a situation
where three illustrious people nomina-
tedq by Government, namely, the
Speaker the Vite President and the
Chief Justice were under gevere attack
from <ome seciion of the press and,
therefore they had felt sorry that
had landeq themselves into that un-
pleasant controversy and therefore.
they left the press counct!
Today, the result ig that we find that
the press council 18 without the apt»
body which could take care of or
honourahly discharge its obligations

There is a difference between the
press and the government. A govern-
men identifying itself with the pres
ig never worth-while in a democraty
We have seen recently how in the usa
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[Shri D. D. Desaj]
ang several other countries mcluding
West Germany, Japan and even the
UK, the government had been thrown
out or somebody in office had to leave
because of exposure by the press. The
latest instance 1s that of Mr. Willy
Brandt who had to resign and leave
as Chancellor of West Germany., Simi-
larly Nixon had to lcave on account of
the two young journalists ol the
Washington Post who exposed some~
thing which was then classified s
third-rate burglary as they colled it
People were asking why the fair name
of a country like the USA was dragg-
ed intu 1t and why the tau name of
the President should be brought into
that thud rate burglary and so on, but
ulimately they went on puruing the
matter with the result that Nixon had
to leave But the reputation of that
tountry has gone up murh  higher
But the reartion to it elsewhere 1s
worth noting There are certain con-
tiolleg presses who thought that  the
American piecs had brainwashed the
American peoplt  For esample the
Soviet lass mats commentary had sad
that the Ameritan press had brain-
washed the entire nation so muth so
that the poople could not see what wnas
ught anq threw away a person hke
Nixon whom 1t wanted to defend

if the Government identifies itself
solely with the pres, or the press 1S
<olely controlled by Government what
could be the result” It could easily be
judgeq from the <(omments of the So-
viet press There 1t 1s a controlied
press The interest of Guvernment and
the interest of the public are assumed
to be one The pres, is assumed to
he a tool and the people who rule the
touniry belhieve that they have a cer-
tain obhigation or a certain message to
be delivereq ang for that they are the
only competent persons to do so In
other words there 15 no freedom left
tn individuals to eriticise or alter the
ronditions whereby the woice of the
peoplet could be reflected in govern-
ment and the management of govern-
ment or the day to day operations of
Government 8o that these are in tune
with the publics aspirations. In other
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words, national interest 15 not the same
as the individual interests or govern-
ment interest. The government may
at one time be composed of X Y or
Z, but in course of time 1t s hkely to
deteriorate What happened to Nixon
was during his gecond term. We have
seen how un indiuivdual with an excel-
lent record of publie service like
Brandt had to go After all, the are
all human beings.

SHRI B V NAIK Nixon and
Brandt are not ot the same brand

SHRLI D D DESAIL I know there 18
a big diflerance but the deficiency 1s
always there What we are diffe-
rentiaing 1s not the depth o
range or qualty Brandt I¢ft be-
tause he had a4 feeling that his aide
wds essentially a very .aithtul and
luyal person, loyal to the West German
Government and the nation  In other
words he supported mim 1 do not
want fu go into the contioversial as-
pect of it But the fact remamns that
« person who had started with an ex-
cellent record and whose public service
wAannot by questioncd hag at some point
of time to go Of c(nurse the publie
at large did not feel that he was a
desirable person to be in the job Even
then I must give credit to Brandt be-
cause even before the public could
pass a verdict, he resigned the job.

We have seen by what has happened
i the past that the UK has ethical
standairds which are super.or to those
of any other countty I have travelled
through most of the countries of the
woil@d not once but several times and
I can safely say whether vou compare
1t with Japan, Germany, Scandinavian
countries or the US, the ethical stand-
ards of UK so far as the politician« and
bureaucrats are concerned are superior
to those of any other country's

We are talkung of the public sector
Public sector means ethical standards.
But 1f the ethical standards of the
politicians and bureaucrats fall shorf
of the high standards expected of
them, we have seen in the past that
the press has not hesitated, it it is a
tree press, to bring to the notice of
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the public the failingg of thg indivi-
duals and the individuals have stepped
down. We have seen that the press
has been responsible un many occa-
sions not only for change ot Mg
ters but sometimes change of Govern-
ments also. Thig has not been done.
I am not making thig proposal from
the point of view of any person, any
particular person Since we are for
honest, ypright and just democracy, we
should not be worried about truth be_
ing brought to Light and underall con-
ditions. Thig 1s what I would say.

There are certamn areas of mass
media like radio, television etc, today,
which are under the control of Gov-
ernment. The Government may have
certain, control, but, I would suggest
that at the earliest aate, these media
should be placed under an 1ndepen-
dent authority The independence of
press should not be less than that of
judiciary. An 1independent judiciary
is the biggest asset, which a demo-
cracy can possess Similarly, an inde-
pendent press 1s the biggest instrument
of public opmion It 1s an asset that
a democracy can possess To that
extent, there 1s the imporiance of this
measure and the urgency of taking
early action on the report of the Com-
mittee of Members of Parliament, which
has been appointed tu formulate, at
the earliest date, proper press regula-
tigng 5o that the press can be indepen-
dent and 1t can discharge its oblications
to the nation We should not look to
a parlicular party or a particular per-
son or anybody within the limits of
India. So far as the press is concerned,
there should he guidelines as to how the
press should function. Sir, 1 thank you
for giving me an opportunity.

SHRI MURASOLT MARAN (Mad-
ras South)- Mr. Deputy-Speaker, Sir,
the Press Council is the unique crea-
ture of Government of India which
does not bite, but which barks occa-
sionally. It is a pity that those bark-
Ings are not taken seriously in this
country. This is because, the Press
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Council has no teeth, Perhaps, inten~
tionally, it was created like that, as
the hon. Minister has saig recently.
Because of this, the watchdog function
over the Indian Press could not be
performed by the Presg Council. Sir,
1t has become one of the ineffective
bodies. The Press Conucil wag consti-
tuted with laudable ambitions. One of
the objectives of the Press Conucil
wag to preserve the freedom of the
Press and to maintain and improve
the standards of newspapers and news
agencies. But what is happening to-
day? The freedom of he Press in
India 15 a myth because of the news-
print  control and because of the
higher prices of newsprint The eco-
nomy of the newspapers 15 in jeopar-
dy. The economic conditions of the
newspapers. especially lunguage news-
papers, have gone from bad to worse.
Now, the newspapers can survive pro-
vided they have advertisement reve-
nues So, the concept of a powerful
seli-inancing newspaper whase strength
and independence 1s based on the
public’'s willingness to buy 11s news
and opinions has disappeared A, we
know, the Government, I mean the
Central Government «Nd the State
Governments are one of the biggest
dispansers of advertisement revenues.
Recently, the hon Minivter Mr Guyral
made a statement saying that the tutal
advertisement budget in the country
15 Rs 65 crores, of which the share of
the Government ig only Rs 5 ciores
But, how 1, the Government spending
this amount” 1t may be a meagre
sum I would hke to bring to the
notice of the hon. Mimster certan
cases. Take for example, Readers
Digest 1t 1s one o7 the well produced
magaznes m the world, there is no
doubt about it. It hag established an
office 1in India and they are repatriat-
ing dividends to England 1Is f1 essen-
tial, I would ask the hon Mimster.
They claim to have a big circulation,
8ay. one lakh fifty-thousand or two
lakh copies.  But, they are rot 4
member of the Audit Bureau of Cir
culation. They refuse to become a
member of the Audit Bureay of Cir
culation. But, I do not know on what
basis, DAVP is giving advertisemects
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to the Reader’s Digest. Many other
public sector undertakings also are
patronising Reader’s Digest. I would
like to point out this. The other day,
I put a question to the Finance Minis-
fer My question wag this:

“Whether funds are repatriated
in the case of Readers Digest to
their foreign principals;

If so, the percentage of such re-
patriation to the total profits every
year and the year wise break up of
the amounts so repatriated duning
the last three years.”

The reply given was that during the
six months from 1-1-1968 to 30-6-1968,
an amount of Rs 67,000 and odd was
repatriated to England. During 1969,
more than Rs. 51,000 was repatriated.
During 1970 more than Rs. 1.45 lakhs
were repatriated. Apart frcm this
dividend, the company also remitted
during each of the years 1963, 1969
ang 1970 an amount equivalent to
£18,750 to its British principals to-
wards editorial and other expenses in-
curred 1n London on henalf of the
Indian company This magasine 18
compet'ng as a giant with other Indian
newspapers May be 1t s a well-
produced magazine, but except the
Indian money going abroad. there :s
nothing Indian in the Reader’s Digest.
1 would request the mimister to luok
inty 1t. While you have a paltry bud-
get of Rs 5 crores for both the States
and the Centre put together, why
should we encourage siich newspapers?
That means, Government's rioney is
going abroad. I am told they are
charging a fantastic amount per page.
In fuct, the DAVP 15 questioning the
¢irculation of small and medium-sized
papers, they never even care to answer
letters The smaller and medium-
sized papers 1n far off parls of the
country do not get a line of DAVP
advertisement, whereas a giant 1like
the Reader's Digest is knocking away
a lion's share of the advertisement
revehue. I would request the hon.
minister to look into this and pass on
this information to other public sec-
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for undertakings also, sp that public
money is not wasted on such a news-
paper, whose dividends are going
abroad. It 1s a very serious matter to
consider whether such a magazine
should be at all allowed to be printed
in India, becase they send out a large
sum of money in th¢) name of edito-
rial expenses, In fact, they can estab-
bsh their editorial offices here. We
are second to none in our talents.

Another laudable aim of the Press
Council 1s to keep up the standards

of the newspapers But what 15 1t
doing? Every day there 15 a spurt in
erroticism. In the name of youth

magazines, glossy magazines are pub-
lished every month with nude rhoto-
graphs ag centre-spread. When the
Pres- Council asked the publishers to
explain, they boldly said, what they
are publishing 1s nothing but import
substitutron By offering salacious
matter at a cheaper cost, they sad
they are downgs a great ~ervica to the
country' These things are printed in
thig report But the Press Counecil
cannot raise a little finger because it
has no teeth at all  So, vulgarism 18
one aspect of the present cay news-
paper world The other aspect of the
1egional newspapers and Lo some ex-
tent of some Enghsh newspapers, IS
that they are indulging mn sensationa-
lism and blackmailing The Press
Council sheds crocodile tears, may be
sometimes real tears, but they are
ineffective  They just pomt nut that
these are the thingg done by some of
the newspapers but they are helpless
in thiy regard So, I would say that
this kind of window-dressing will not
do,

It at all you want to Press Council,
1t should be an independent bady, a
powerful body. There 15 np use having
a Press Council m the nature of a
police court in a small town In fact,
even the police court has got some
powers whereas the Press Council has
virtually no powers at all. It is a
maugnificent zero. That iz why I say:
scrap the Press Council; avoid any
kind of window-dressing because that
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will not help. If at all you want a
Press Council, 1t should be indepen-
dent with all powers.

Here 1 would say that ‘he Chairman
of the Council should not be a retired
Judge., Thig observation should not
be considered as an aspersion on the
present Chairman, Mr. Rajagopala
lyengar. In fact, I have every respect
for him. But, then, there 1s the ques-
tion of propriety in appomnting retired
judges for such posts Democratic
traditions require that retired judges
should not be appointed as Members
of the Election Commussion or Press
Council because that will remove the
semblance of impartiality of these
high posts.

1 would say that the Press Council
should not take too mucth time 1o
settling cases. They should avoid
fime-consuming processes 1 am told
that m the case ot Bennet Coleman &
Company to go into the sale of ~ome
wastepaper where black money was
involved, they took several weeks and
months and, finally, when the partv
went to the High Court the niatter was
settled within a few days

Then, 11 the constitution (f the
Press Council 1t is not necessary to in-
clude people of different ideologies.
Neither 1s 1t necessary to give repre-
sentation to this union or that umon
or people with different poliical per~
suations. It should have at least the
appearance of a judicia]l body.

‘The conception of the Pre-s Council
by the Press Commssion was reilly
on very strong ground. It recommend-
ed:

“the Press Council not only to
safeguard the freedom of the press
but also to help the press t, mam-
tain its independence, to keep 1 nder
review any developments lkely to
restrict the supply and dissemina-
tion of news of public interest and
importance, and to keep a watch on
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the arrangements made by the
Indign newspapers and news agen-
cies with foreign newspapers snd
news agencies....”

Then they have given 14 functions.
One of the important functions of this
Committee is;

“to study the developments which
may tend towards monopoly or con-
centration of ownership of news-
papers and news agencies, including
their financial structure.”

This ig one of the functions of the
Press Council But the Council was
not asked to do that function In fact.
in thig Report 1t is »iated that the
Pres. Council was going n thig direc-
tion They themselves were Joing
wome rescarch on thus aspect of mono-
poly ownership and several 1elated
matters  Suddenly, the Government
of Indiu uppointed a sub-Commiitee
of the Cabinet to go into the que-tion
and again a fact finding Committee
was appointed to go into that oues-
tion If vou have created a Press
Conneil o specific function, to go into
the study of development which may
tend jowards monopoly ur concentra-
tion of ownership, why did you over-
step this Counall? Don’t you have
any confidence i1n the Press Council?
Have you lost your confidence n the
Pre«s Council®” 1t looks that there 1s
some kind of side-tracking the Press
Council's function 1 want {n know
what happened to the research they
mentioned, that they were doing on
Suddenly, after seeing the news that
the Government of India 1< also em
barking on this work, they have stop-
ped thig function I want an agnswer
from the hon Minister whether the
Government has lost the confidency 0
the Press Council

MR. DEPUTY SPEAKER Now, W€
have a Member of the celebrated
Commuittee which is o evolve a machi-
nary for the purpose. I would 1%k¢
to know from him why the Commuite®
hag taken such an inordinately long
time to come to a decision.
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SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Mr. Deputy-Speaxer,
Sir, the Bill by itself is probably the
most non-controversial Bill that the
Government has brought during this
session. This Bill wants to extend
the period of the Press Council and
the circumstances necessitating it have
already been brought before your
notice.

As a Member of the Committee of
Member, ¢t Parliament, I would
that we are seriously considering
about the nature of changes tirat may
be desirable in the Press Council Act,
particularly keeping in view ihe cir-
cumstances in which the cntire Press
Council has been put because that
high-powered Committee has refused
t> tunction.

eav

15.32 hrs.

[SHRI IsHAQUE SaMBIIALL 1 the
Chair].

[ car assure 30 . as a Nember of

thig Committee that it is not because
of any default on the part ol the Com-
mittee or on the part of the (overn-
ment that there has been delay in
bringing the necessary amendments in
the Press Council Act.

In the Committee. we bave been
posed with many problems. Onc ot
the problems is that the high-powered
Committee which was formed with
three illustrious persons, the Chief
Justice of India. the Speaker of I.ok
Sabha and the Chairman of Rajya
Sabha. has refused to function tecause
of certain unforfunate controversies.

After that., the Commitiee has been
confranted with various  guestions.
The question is how to maintain the
interests of the language papers vis-
a-vis the English papers on which as-
pect many Members have spoken and
voiced their serious concern. We have
also been confronteq with a question
as to how we can avoid the Press
Council being dominated by a big con-
cern, a monopoly concern. or a com-
bination of big concerns. We have
been confronted with a question as tu
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how we can make effective recresen-
tation in the Press Council of catego-
ries of unions or categorised persons
who are working in different aspects
of press life. Also, we are confronted
with a delicate question as to how we

can maintain a balance betweecn the
independence of the press &nd the
ethical standards of the press. These

are such delicate and
tions.

difficult ques-

SHRI B, V. NAIK: I: there a con-
flict betwecn the freedom of press and
the ethical standard?

SHRI DINESH CHANDRA GOS-
WADMI: There may be a coailict in the
way you look at it. A person may
ieel, “I have got a freedom of expres-
sion and, obviously, my freedecm of
expression is unlinuted ang the ethica:
cuestion should not come in the way.”
The other view may be that the ethical
question should predominate and the
freedom of expression becomes o se-
condary concept.  Therefore. whilg we
make a legislation, we ought o main-
tain a balance

between the twg ex-
treme views.
Being confronted with tha2se cele-

cate questions, we have thought out
various proposals, alternative propo-
sals. But the difficulty is that when
We examine any proposal, ultir;ately.
we find that most of the proposals
are not very satisfactory to really re-
solve the problems that we are posed
with. It is because of this primarily
and because of our serious concern
to improve the Press Council Act
that there has been some delay in
bringing the legislation. As a mem-
ber of the Committee. I assure the
House that we are trying our utmost
to come our own conclusions and pre-
sent our own views before the Gov-
ernment so that the Government may
come with a Bill within tiie next ses-
sion or so. Though controversies have
been raised in this debeate which do
not really come within the purview
of this Bill itself, some aspects of the
Press Council have been brought in
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this House and I would like to express
my own opinion also on those.

1 was listening to the speech of
Mr., Jagannathrao Joshi. He spoke a
jot about the freedom of press, and
ultimately, while concluding, said, I
am against all sorts of monopoly’.
Tomorrow he will find that the con-
tent of his speech is completely con-
tradictory to the last sentence which
he uttered in his speech.

Now the question comes as to what
we mean by the expression ‘freedom
of press’. 1 agree, there should not
be unreasonable restrictions and
limitationg on the freedom of expres-
sion of the press or any other mass
media. The frcedom of expression,
subject to certain restrictions and
limitations placed by the Constitution
itself, is a very sacred freedom which
the press has. But does it mean that
the press should be absolutely free
from all sorts of controls? After all,
in this country today we should not
forget that, having accepted the de-
mocratic form of life, the press plays
a very dominant role in formulating
the opinion of the people and also in
leading the country on the path on
which we want them to lead this
country. There are certain groups or
companies which have a dominating
control over the press and we cannot
permit a monopoly press to continue.
We want that the press should be of
such a nature that it may project the
aspirations and desires of the milliong
of people who have really no avenues
by which they can express them-
selves. It ig the duty of the Govern-
ment, it is the duty of Parliament, it
is the duty of all of us, irrespective
of party affiliations, to create a
climate in which the mute millions
who have no way of expressing them-
selvee may find their expression
through the very enlightened press.
To that extent, obviously, some sort
of limitation or control ig necessary.
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I am sure, this has been very ade-
quately expressed by the hon, Minia«
ter, Shri 1. K. Gujral, when he said:

“Freedom of the press does not
mean freefom from control, but
freedom to write. How could so-
ciety be indifferent to the influence
of the private owners of the press?
It is the ownership pattern that ia
to be controlled and not the written
word....”

Another aspect on which we should
ponder and to which we ghould give
serious thought is this. In this coun-
try, really, has there been a freedom
of expression? Whose freedom of
cxpression do we want? We want
freedom of expression not of the few
businessmen who control the press
but we want the freedom of expres-
sion of the editors, the enlightened
writers. But unfortunately the situa-
tion today in this country is such that
the voice of the editors is stiffed in
many cases by the controlling hand
of the persons who are controlling
the papers. Therefore, if we really
want to have freedom of expression
through press, we should try to create
the climate in which the editors of
this country can express their view
points without fear or favour, subject,
of course, to the restrictions which
the Constitution in general public in-
terest has placed,

The next question to which I come
and over which perhaps not much
attention has been given is the role
of press vis-a-vig Parliament. This
is one aspect on which I wish to say
a line or two. After all, we shall
have to admit that all of us feel happy
to see our names in the newspapers.
Therefore, after delivering speeches
here, the first thing that we do in
the next morning is to go to the
library and see whether our names
have appeared or not. This js human
psychology. We all like to hear our
own voices, we like to gee our names
in print, we like to see our photos
in the papers. (Interruptions) There
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are, of course, exceptions, Therefore,
the press plays, even indirectly, a
very importent role in the delibera-
tiong of this Parliament, I am trying
to focus the attention of the House
to a very important aspect. 1 had
the opportunity to attend the Com-
monwealth Parliamentary Conference
last tame and a very serious question
that came up for discussion at that
forum was that the standard of Bills
and legislation throughout the world
was going down day by day. It is
not as If in this country alone that the
standard of legislation has gone down,
Throughout the world today we find
that the standard of legislation has
gone down and, therefore, probably,
year after year, we have to bring
amendments after amendments, a
feature not only common to this coun-
try but common throughout the
world. One of the conclusions that
we had arrived at was that today if
there 18 any aspect of the parhamen-
tary life which is absolutely neglected
by the news media. 1t 15 the legisla-
ting portion itself. We are here to
legislate but I know if you look to
the type of publicity that is given,
the most serious aspect, that is the
legislating part of the legislature, 1s
completely ignoreq today ‘That is
why today probably in this House we
want to spend more time through the
Zero Hour and during the rest of the
period there is an empty House. This
is one of the rcasons that even on
the most important Bills there are
not enough speakers while everybody
wants to speak on the most gensatio-
nal aspects which get cheap and easy
publicity. I beg of the members of
the news media of this country to
ponder over this question. I may be
wrong, but if they feel that there is
some point in it it is their duty to
see that they can &lso create a
climate by which they can help us in
really having a very fruitful and
meaningful discussion and delibera~
tion in this House.

The last point to which I wish to
draw your attention is this. As you

say we are hard-pressed for time and’
being myself a fellow Chairman, I do
not want to inconvenience you by
continuing my speech I thank you
for giving me an opportunity. I hope
the House will reconsider this ques
tion which I have placed before them,
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SHRI P. G. MAVALANKAR
(Ahmedabad): This is a minor piece
of legislation and also a harmless
measure, jt deals with certain
difficulties which have come in the
way of the Government because of
the absence of the nomination com-
mittee appointing the members of the
Press Council and, therefore, there
can hardly be any objection against
this Bill as such. But what is objec-
tionable all the same 1s the manner of
the Government resorting to ordi-
nance 1ssuing in this regard.

I can see the difficulties of the Gowv-
ernment ..

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRE
1. K. GUJRAL): This point has beeny
made.

SHRI P. G. MAVALANKAR: Let
me put it in my style, if I may. The
Government of India has a power to
make ordinances under the Constitu-
tion. But, would the Minister accept
the fact that because he has the
power, therefore, he will go on using
it for any kind of things? Is this
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an emergency? Surely, the Govern-
ment could have persuaded the autho-
rities concerned to expedite the mat-
-ter so that they were not put to an
unnecessary resort to issuing the ordi-
nance. That is my point. Therefore,
I hope in future at least, the Govern-
ment is not forceq or compelled to
issue ordinances on such grounds such
as the present one, that bkecause of
the fact a certain time table was not
completed, therefore, in order to meet
the emergency situation. ‘we are issu-
ing an ordinance” and get it passed by
the Parlinment This is not & healthy

practice. This is what I want 1o
=yggest.
Second thing 1is my esteemed

friend, Shri Goswami, has assured us
that the committee will go into the
question as quickly as possible. T
wish that they will be able to come
to some kind of a definite and con-
crete proposal with regard to the
composition of the neminating com-
mittee so that this parficular difficulty
in which the Government finds itself
today is not there.

SHRI DINESH CHANDRA GO-
SWAMI: We are at the moment dis-
cussing whether we should have a
Nominating Committee at all or whe-
ther we can have some other alter-
native form by which we can get an
atmosphere in which the problem can
be solved.

SHRI P. G. MAVALANKAR: That
answers my point to a certain extent.
Having said this, I would say, this
measure which has come before us
affords us a welcome opportunity of
reflecting briefly on the Press Council
and its functioning in particular, ani
the role and value of the free, in-
dependent press in general, and on
the contribution that the Fourth
Estate has to make in any democracy
in the world and a developing demo-
-eracy such as ours.
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One may not agree with many
things happening in America, and
also with the way the Americaa
democracy functions. One may have
objections and doubts about many
things. But on one point every-
body, I think, should remain agreed
that there is great and wundoubted
freedom of the press in USA, UK and
in many other developed and demo-
cratic countries. The recent example
of the exit of the American President
Mr. Nixon from the White House is
a case inpoint. What do you see? It
is  ultimately the freedom of the
Press which has asserteq itself, which
has made a significant contribution
in regard to the dimissal of the Presi-
dent who was thought to have so
much entrenched himself in power
that it was difficult to remove him.
The role of the press in USA was
significant angd decisive. It shows
what a free, independent newspaper
world can do in regard to such wun-
fortunate situation. Now compare
that with our country. The situation
in our country is far from satisfac«
tory. There are attacks on editorial
freedom by the establishment. By
establishment, I mean, both Govern-
ment and the big tycoons of business,
managements on the financial side and
Government on the political side. Tha
newspapers come under the spell and
the overpowering authority of this
Establishment. Therefore it is becom-
ing more and more difficult for
honest, upright. individual journalists
to function independently and with-
out fear or favour.

SHRI SOMNATH CHATTERJEE:
The Minister is not listening; he is
falking with the Minister of Parlia-
mentary Affairs.

SHRI P. G. MAVALANKAR: I
don’t mind the Minister talking to the
Minister of Parliamentary Affairz be-
cause in any case I have the satisfac-
tion that what T say...

SHRI 1. K. GUJRAL: My hcn coll-
eague has to reply to the debate and
not me.
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SHRI P. G. MAVALANKAR: has
gone on record. Even if I say socme-
thing to him he is not going to listen
to what I say; let him continue his
dialogue. My point is this.

SHRI I. K. GUJRAL: 1 can assure
my hon. friend that I have great res-
pect for his wisdom and whenever
he says something I always listen,
Whenever I am unable to listen even
then I respect him all the same. I
wish to assure him that whatever he
hag said, I have listened and if I

have missed anything, I will also
read that.
SHRI P. G. MAVALANKAR: I do

not object myself; I was only refer-
ring to what Mr. Somnath Chatterjee
was objecting.

The journalists’ duty is to write
without fear or favour. A genuine
journalist has to undergo various

hazardous duties. There are all kinds
of risks which are involved. There
is, as it were, a sword -constently
hanging; there is so to say, a certain
in security. That is why Press has to
be protected and its freedom preserv-
ed in terms of freedom of the Press.
with great care and attention. Let
me refer to certain events in Ahmeda-
bad earlier this month. Newspaper-
men had gone to the Gujarat Gover-
nor’s Adviser’s house, Mr. Sarin’s
house, in Ahmedabad.

And when 25 of them went, not
only did the Adviser not come out
to listen to their grievance, but the

police instead lathichargeq the 25
newsmen and one of them got
seriously injured. Upto this date,

there is no definite inquiry that has
come out. If newspaper men are men
who are going to write something
which is inconvenient and awkward
to the authority that be, then instead
of rewarding them, if you are going
to punish them for such writing—
they are doing their job which they
are supposed to do—then that is
indeed sad. Everywhere and espe-
cially in Gujarat you will find the
trouble as there is in last few days
or so. Probably, that is the position

not only in Ahmedabad but every-
where else, too. What happened
yesterday in Ahmedabad or day be-
fore yesterday or what will happen
tomorrow is also something worth.
observing, and it shows that there is
this kind of uneasy and uncomfort-
able feeling that obtains between the
citizens and ordinary people on the
one hand and the police and the
authorities on the other. It is only
when the police and the authorities
try to strangulate the people, and try
to strangulate the freedom and rights
of the people that situations of this
sort are created. On some flimsy
grounds some are arrested—it may be
right or wrong—and even on superfi-
cial grounds they are arrested. My
information is this. A young cloth
merchant in Ahmedabad was arrested
on grounds of “teasing” a daughter of
a police inspector. This was alleged
to have happened. But it was not.
true, and there was so much of dis-
turbance that followed. That is alk
due to the fact that there is not that
climate of confidence and understand-
ing between the authorities on the
one hand and the citizens on the
other. For the press, I say that the
press media and the press publicity
are vital in a democracy. But what
we find in India is that attempts are
being made continuously by the Gov-
vernments tg shackle and felter the
press and the journalists. Attempts are-
made to brisk and even banish them?
on editorial freedom by big tycoons
of business and they punish the jour-
nalists. So, we must stand up snd
speak up against such atrocious attacks-
on our Press and Pressmen. It is
here precisely, thatthePress councils
duties become significant and ecrucial.

Lastly, I request my hon. friend to
consider one thing. I would like to
make a few of suggestions. Can you
really think of any better nominating
committee—stronger and more accept-
able—than the one consisting of Vice-
President (Chairman of Rajya Sabha),
Speaker and Chief Justice? It is
better to have a committee consisting
of these three people. Around these-
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three persons' names have been woven
so well and firmly during these last
twentyseven years the traditions of in-
{egrity, impartiality and independence
that there can be reasonable assurance
that they can make a good choice of
the Members of the Press Council.
Moreover, 1f the Press Council has to
Junction better, and if it has to func-
tion effectively on its own, 1 would
suggest to Government that they come
fcrward with some kind of a small
amendment saying that wnticism  of
this nominating Committee shell not
be permitted or even if there be ciiti-
«ism it shall be fair criticism. You
can put in some kind of a reasonable
restraint, so that unfair criticism 1s
avoided. I am not saying anything
with regard to decision making or
selection-making power as such

SHRI SOMNATH CHATTERIJEE'
How will they decide that? 1If there
are 20 names, how will they select
out of them?

SHRI P. G MAVALANKAR:
‘Obviously they will decide on the
basis of their general competence and
experience. These three honourable
men are highly respected and have the
traditions of integrity, impartiality and
independence  After all, you have to
put faith in’ some kind of a machinery.
Lastly, 1 want to suggest that the
Press Council should not have any
punitive powers. They should not
punish anybody Let them of course
‘be free to pass any moral strictures on
the wrong doers That would be
encugh. We have seen that even in
a developing democracy, public
opinion will have its own effect But
I hope Shri Gujral will see to it that
the amendment that he brings for-
ward will be such that the Press
Council has some powers of even sum-
moning the parties concerned. To-
day, the difficulty is that the Press
<Council eannot summon. You would
have heard that in Haryana, in con-
nection with certain cases, the Press
«ouncil wanted the Haryana Govern-
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ment definitely to send their represen-
tatives to give evidence. In particular
they wanted Shri Bansi Lal, the Chief
Minister or his representative to glve
evidence before them. 1 was told
that nobody from Haryana Govern-
ment came before the Press Council
for giving evidence. If the Press
council are not able to summon any-
body, then how can they proceed
further® So, if you can give some
powers to the Press Council for sum~
mening, then the funtioning of the
Press Council would really prove
more helpful and the freedom of the
Press will have greater meaning and
greater significance.
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SHRI SHYAMNANDAN MISHRA
(Begusagai): I have absolutely no
doubt that the time has come when
we must set up another Press Com-
mission. The first Press Commission
was appointed about 22 years back.
During this period, enough experience
has been garnered in the light of which
the constitution and the functions of
the press council could be reviewed.
That has happened in the TUnited
Kingdom also, that from time to time
Press Commissions have been ap-
pointed, and I should think that Gov-
ernment would address themselves to
this problem now after 22 years.

Broadly, what has been our experi-
ence during this long interval? Our
experience has been that the press
council cannot function properly so
long as the suppressed-council of Mr,
Gujral functions, reinforced by the
sup-press-lords in the sphere of busi-
ness and industry. That was what had
happened during the course of the
railway strike. During the railway
strike, all kinds of reprehensible
hoardings and pamphlets were brought
out and publicity materials were
brought out by Government. But Gov-
ernment were not satisfied with them
at all and they invoked the assistance
of the FICCI. Government did de-
pend upon their own enormous re-
sources in the matter of publicity but
they had also invoked the assistance
of the Federation of Indian Chambers
of Commerce and Industry to support
them in their endeavour to malign the
striking railway employees. That is
what has happened. So, does it lie in
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the mouth of “my hon !riemd: from
the othet side to'say thet the buginess-
méh ‘and ‘the induktrialists happened
to be on the other gide? Here is a clear
example where the apex body of indus-
try and business, namely ‘the FICCI
came to their help and rescue at the
time of the railway strike. We can
produce before you here all the hoard-
ings and pamphlets that were produc-
ed by the FICCI on that occasion.

PROF MADHU DANDAVATE (Rai-
pur): We must salute Mrs. Gandhi.

SHRI SHYAMNANDAN MISHRA: I
have spoken about the sup-pressed-
council of Mr. Gujral functioning at
the Central level, but they have got
their own subedars at the State level.
One of the subedars is very near to
the capital city of Delhi, that is, the
subedar in Chaudhary Bansi Lal. You
know how the press council had passed
strictures on that Government, but
those strictures have remained com-
pletely sterile, Why did not my hon.
friends on the other side, if they were
champions of liberty and freedom of
the press, address themselves tco this
task? What exactly have they done?
When we used to function in the upited
body of the Congress, we did take up
such matters in our general body
meeting or in the executive com-
mitiee meetings. Now, during these
days of the supreme leadership of the
Prime Minister, nobody can speak out
his mind.

That is how their party is function-
ing, Why are they not pulling up this
sup-press-lord called Chaudbhary Bansi
Lal? Mr. Ghafoor's regime in Bihar
has been responsible for the worst kind
of atrocities. on two important news-
papers from which we derived inspira-
tion all these days—I am speaking of
the : Searchlight and Pradeep—since
independence and even before. Why
have these people not taken any action
againgt Mr. Ghafoor If the people of
Bibar have risen against the regime
there, it is because they have found
some fault with it. And look at the

complacancy  of some of the hon.
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members on the othet side whep they
say that the movement in Bihar is
fizzling out.. In the very first week
or probably first iwo weeks of the
movement, .you had to dismiss 34 out
of the 46 Ministers. Who made you
dismiss them? Did you dismiss them
of your own sweet will? You had to
do it under the pressure that was
building up because of the movement.

Later on notifications in regard to
the bye-elections to fill vacancies were
announced. But you bad to withdraw
the notifications, You did not have the
courage to face those bye-elections.
And yet you are sitting here and
speaking in these terms. These are
the people who are going to kill this
Government, the ~ sycophantic and’
flattering type. Mrs. Gandhi must
realice that it is frauds, flatters and"
sycophants like this who are gomg to ’
undo them.

Therefore, T would say that if they
had reall¥ 2»v love for freedom of the
press. they would have pulled up Mr,
Ghafoor for what he has done.

Even my hon. friend, the Railway
Minister, has publicly condemned the.
delisting of The Searchlight and the
Pradeep. He is a member of the
Council of Ministers here, The Presi-
dent of the Siate Unit of their party,
Shri Sitaram Kesri, who happens to
be a member of the other House, has
also condemned ihe delisting of these
two papers. And yet Shri Gujral
would not open hiz mouth. They would
not do anything sbout it. The entire
world has risen against this kind of
treatment meted out to these two
papers. Their own men are rising .
against it. They are important per-
sons. Ang yet they would not do any
thing about it.

You know to what kind of arson.
and vandalism these two papers were
subjected to. And yet why did this
Government not institute a judicial.
inquirv because freedom of the press
shoul? be the contern and responsi-
bility of the Centre. They should have
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instituted a judicial inquiry, let alone
what is being done by the Press
Countil. I have no doubt the Press
Council would be giving its most im-
partial and judicial verdiet in this
matter, but thiy Government has failed
to do anything in that respect to
mollify public opinion.

Similarly, as has been very rightly
pointed out by my hon. friend, Shri
Madhu Limaye, there is another sube-
dar in Punjab, Mr. Zail Singh who
has cut off the electricity connection
to Hind Samachar and Punjab Kesari.
This is what is happening.

Then you also must have read in the
newspapers--I am concluding; I am al-
most speaking at supersonic speed—
what 1s happening in the city of
Jamshedpur. The journalists are liv-
ing in a kind of terroristic atmosphere.
One was killed earlier. The Govern-
ment would not do anything about it.

My submission is that if you really
mean sincerely by the freedom of the
press, then, you must take one or two
steps. One is, whatever subsidies
given by this Government to the
agencies or to any newspaper in any
fortn should mnot be their sole res-
ponsibility and even if it is their res-
ponsibility as Government, then, the
Press Council must give its report on
the manner in which the subsidy is
being dispensed with by this Govern-
ment every year. They must give not
only the report. These are the main
key elements which would determine
the real content of the freedom of the
Press. Similarly, with regard to the
paper. the newsprint that is given to
the press, in that matter also. there
should be a report from the Press
Council and so also in the matter of
advertisements. If it is only to the
extent of Rs. 5 crores that the Gov-
ernment has dispensed with in the
matter of advertisemenis that should
be subject to some kind of control, at
least normative and regulative control,
of the Press Council. They will lay
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down norms and they will also give
their opinions bow advertisements
have been given to the various news-
papers and 80 on. Finally, that should
be supported by some body at the
Parliamentary level. 1f ParLament of
India is really the guardian of the
freedom of the people and of the Press
then, there must be a supporting
body here, which would look into the
reports of the Press Council closely
and which would also bring to the
notice of Parlilament, whether the re-
ports of the Press Council have been
seriously attended to or not. Then.
1t should be the first concern of the
Minister of Information and Broad-
casting to see that the reports sub-
mitted by the Presg Council are an-
nually discussed by Parliament sepa-
rately: not only as a part of the func-
tioning of this Mimstry. In fact, it
sounds rather strange that the Press
Council’'s reports should be considered
to be part of the normal functioning
of this Ministry They must receive
a separate and exclusive consideration
by Parliament annually on a parti-
cular date, These are my few sub-
missions

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): Mr. Chairman, Sir, this
has been a very wide ranging debate.
Problems relating to interference in
the running of newspapers, attack on
individual journalists, monopoly na-
ture of the Press, state of journalism,
wrong doing by journalists, ethicat
behaviour, yellow journalism, diffusion
and de-linking etc, have all been
touched in this debate. Ax I said in
the beginning, this debate had a very
limited objective of extending the life
of the Press Council. But. I welcome
this opportunity tn clarity certain
points. To begin with, I would like
to refer to the point mentioned by Mr.
Joshi and Mr Mavalankar ahout the
need to bring forward this Ordinance.
and whether we could have possiblv
avoided the extension of the life of
the Press Council through an Ordin-
ance. I would say, 'n mitigation—ot
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course, it would have heen better it it
had been possible for us to avoid ex-
tending the life of the Presg Council
through an Ordinance—that we had
expected that the Committee of Mem-
bers of Parhament would be able to
complete 1ts work in time and we
would be able to come before Parlia-
ment with a Bill on the recommenda-
fions of the Committee,

SHRI JAGANNATHRAO JOSH!: 1t
1s a reflection on the working of the
Committee.

SHRI DHARAM BIR SINHA: No,
Sir. Not d reflection ] said in m.tiga-
tion, We would have wanted to come
with the Bul itself, but it has taken
us more time than we had anticipated.
Another point which 1 wouid, in the
very beginning, like to reter is the
point made by Mr. Madhu Limaye.
This 1s about censorship. We are
aganst either overt or covert censor-
ship, not only 1n relation to the Press,
agamnst direcy§ or indirect censorship
not only in relation to the Press, but
a'so—as mentioned by Mr. Madhu
Limaye—in reiation to thealre or any
other media. 1 would like to say this
ihat anyone who 1s aware of Indian
history would at all times stand
against any sort of censorship in rela-
1ion of thoughts. We have had a very
sad experience 1n Indlan history,
when knowledge 1tself had been de-
nied to many It 1s not only a commit-
ment of my party as such, but it is a
national commitment, in relation to
hoth our present need. and the Indian
history itself that no censorship, di-
rec! or indirect, covert or overt, is
mtroduced in any medium of expres-
sion to throttle ideas T hope the voice
of sanity raised by Shri Madhu Limaye
m relation to theatre, will be atten-
de1 10 by the Delhi Administration Tt
wae the Jan Sanrh who introduced this
procedure of demanding submussion
ol the script for drama and theatre to
the administration for clearance
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SHRI DHARAM BIR SINHA: We
want not only a free press but a lively,
prosperous and diversified presg to in-
form the public on current affairs and
express opmion which would stimulate
and strengthen democracy in this
country. Freedom and independence
of press should aiso include the variety
of newspapers available to readers.
Freedom should not only mean that
the press should not he beholden to
the Government and I must repudiate
any suggestion that Government has
brought at any time any pressure on
any newspaper. Press frecedom should
be the freedom not only of those who
own and produce papers but of the
reading public as well. We consider
that an important component of the
freedom of the presg is the freedom of
chowce of the readers to select their
newspapers. Dependence on industnial
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interests which to a very large extent
ig relevant the situation in India, has
limited variety amongst newspapers.
Unfortunately the trend in concentra-
tion of ownership hag strengthened
during the last 20 years since the Press
Commission submitteg its report in
1954. In 1954, 15 newspaper concerns
controiled 51.1 per cent of the total
circulation of newspapers. Today, 20
years later, only 7 papers control 51.1
per cent of the total circulation. Among
Engiish newspapers, it is only 7 owners
who control 82.2 per cent of the entire
English newspaper circulation in the
country. In the various other langua-
ges, the situation is as bad. The prob-
lem of concentration of ownership and
monopoly which has been raised in
this debate is very valid. I can assure
the House that whatever delay has
been there in bringing a measure about
delinking of newspapers has arisen
from the Supreme Court judgment.
There is a Committee which ig exam-
ining the various aspects of it, the
examination of the judgment of the
Supreme Court, which is very volu-
minous which gives so many pro-
nouncements, will be completed soon
and I hope we wiil be able to finalise
the measure before long.

Shri Shyamnandan Mishra referred
to the need for a second Press Com-
mission. We do not think we need a
second Press Commigsion now. The
first Press Commission's report is
very much valig even today. So, in-
stead of going through the broad can-
vas of the press again, our strategy is
to have expert groups to deal with
specific areas.

At one level we are considering the
delinking of the press from big mono-
poly houses. Then, we have a comit-
tee which ig going into the economics
of newspapers. We are also thinking
of another group to go into the ques-
tion of machinery and other plant
weeded in the printing trade and in
newspaper production. When these
reports come in, when their recom-
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mendations are available, along with
the Press Council, we hope that we
wouid be able to get a fair idea of
what needs to be done, in the back-
ground of the canvas of the recommen-
dations already made by the Press
Commission.

I would like the House to acknow-
ledge that the press today is also a
power. Because, in a democratic
structure it is not only the various
organs of the State which constitute
power but the presg itseif also, consti-
tutes power. When we discuss power
relationship in any democratic society,
we have to consider power in terms
of respondibility and accountability.
Parliament is generaily accountabie to
the Indian masses, to the electorate.
As Baldwin ‘said, in another context in
England, real power is available for
the responsibility owned. In this con-
text we have to accept the fact that
the presg is accountable to the general
good of the country and the general
good of the Indian masses.

Shri Maran raised the problem of
free flow of information standarg of
newspapers, and sensationalism and
blackmailing which is growing in the
Indian press. 1 accept that this is
happening. That is endemic sin is
developing in Indian journalism today.
It hints more than it says. There is
more of innuendoes and smear than
direct accusation. I would not say
that most of the Indian press is invol-
ved in it but, as Shri Maran caid, a
certain percentage to the Indian press
does things like this.

I would like only to refer to the very
disgraceful way in which one Karna-
taka Minister was hounded out fromr
his cffice. It was more by a smear;
it was more by an innuendo: it was
more by a campaign of vilification,
without making a direct charge. I
think, here again, the role of the Press
Council becomes more valid. . (Inter-
ruptions) Whatever be the poiitical
conflict within a politica! party, we
are discussing here the role of the press
in a particular situation.
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As 1 said, in a democracy like ours,
we capnot adopt a walue free method
of jydgng the pess, of preas reporting
or other aspects of journakism, because
value free method, I consider is a
myth and i3 a very dahgerous myth.
In reality ¥ does not At with any
theory or the needs of a changing so-
clety.

Another point that I would like to
refer to is the one raizsed by Mr.
Jagannathrao Josh: and some other
Members about Haryana, Bihar and
Punjab incidents. These are within
the juncdiction of the State Govern-
ments. 1 would not like to comment
on them in thig House, in this forum,
on subject in which the State legisla-
ture by itsel? iz sovereign. The Press
Council has been formed &and it is
there. They have given their judg-
ment 1n cases referred to them. To
‘that extent, the purpose of bringing the
Press Council Act ang creating the
Press Council has been fulfilled. I am
sure. whatever the complaint against
the Bihar Government is, which is
pending before the Press Council, the
Preas Council will go into it as it
weng into Haryana complaint.

SHRI SOMNATH CRHRATTERJEE:
The question is, if the Press Council
does find a State Government respon-
sible for anti-press activities, will
‘there be a censuring power on the
part of the Press Council or the Cen-
tra] Government which is in oversll
contro] of press matters? This is a
more fundamental peint. I would
request the hon. Minister to deal with
it.

SHRI I. K GUJRAL: It is a funda-
mental point. It is for this House also
to address itself 0. Do we or do we
not wish to give to the Press Council
the authority? Do we wish that the
Press Coumel shwuld funcion only as
an ooinion-making. opinion-forming.
body? Do wi want the Preas Council
to enfarce u deciston by an suthority?
Tt & it & question of the Govern-
Marthhgﬂeofﬂieﬁbm%de—

)Ayxt

cide. It is an issue on which the na-
tibid . moust make up its mimd....

SHRI SHYAMNANDAN MISHRA:
Cam’t you place the teports of the
Press Council with a moral authority?
Don’t you have any moral authority?

SHRI L K. GUJRAL: But the basic
issue is, whether to provide teeth to
the Press Council. By and large,
both in the press and outside, a gene-
ral opinion has been that it is not
good for us to give teeth to the Press
Council.

It is also a fact, whereaz I agree
that the Press Council should look
into wherever the freedom of the
press is compromised, that this House
and the other House have set up a
Press Council. This is something on
which the nation as a whole hag to
make up its mind. Basically, the
State Government is responsible to its
own legislature. I think, these things
do matter.

My general opinion, as a citizen of
Indis, is that whenever the Press
Council has made observations either
about a paper or about a State Gov-
ernment or about a State authority
ar about any form of authority, I
think. it has had its effect and every
effect is not just legelly enlorceable.
In a democratic society, opinion-mak-
ing is a very strong thing 1 think,
my hon, friend, Shri Shyamnandan
Mishra should be satisfied with that.
It is a very good thing that is hap-
pening.

SHR!I SHYAMNANDAN MISHRA:
How do you act in order fo create that
public opinion® The Press Council
must be supported by the Govern-
ment of India. Otherwise, it hag no
ganction behind it.

SHRI I. K GUJRAL: It isx sn un-
usual thing in India that we have spt
up the Press Council by an Act of
Parliament. Normally Press Councils
are set up...
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SHRI SHYAMNANDAN MISHRA:
We know that.

SHRI 1. K. GUJRAL: Al right,
That is number one,

Secondly, please do not forget the
basic philosophy of the Press Council.
The basic philosophy is that there 1s
the judgment by the fellow peers.
Therefore, when they sit in jyudgment
of an act of Government which is not
represented on that, the limitations
are bound to be there. It is not
that I want the Government to be
represented. But some limitations
will have to be reckonedq with and
also, I think, whatever the Press
Council might say about an act of
Government

SHRI SHYAMNANDAN MISHRA:
Only one word The journalists have
to submit to the censure of the Press
Council but the Government cannot
be subjected to the censure of the
Press Council  Is there not gross in-
equality in this” How are courts put-
ting up with such a situation?

SHRI'L. K GUJRAL This1s a

wrong impression He was saying,
‘Journalists have to submt’. There
1s n0 such thing as ‘have to’. I am

aware of a newspaper in this country
which was censured six or seven
times and he did not care at all
(Interruptions)

MR CHAIRMAN: No dialogue
please. Mr. Dharam Bir Sinha, please
try to conclude.

SHRI DHARAM BIR SINHA: At
this stage I would not go into the
Constitutional problem of the sove-
reignty of the State Legisiature as far
as the functions of the State Govern-
ments are concerned. As the Parlia-
ment is sovereign in it own area
and powers given by the Constitution,
the State Legislatures are sovereign
in their own areas. I would not like
10 go inte the detaing of the Constitu-
tional position. This is not the occa-
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sion o go into the various divisiong of
power which the Indian Constitution
has provided.

But I would like to refer to the
speech made¢ by Shri Vayalar Ravi
about the growing monopoly in the
Indian press. While I completely en-
dorse his sentiments about the danger
to freedom of opinion and danger to
the vartety of opmion from the
growth of concentration in press, I
would like to point out that the big-
gest danger to the freedom of press
mn this country is not from Govern-
ment but from the market economy
under which the newspapers are at
the moment working. This operation,
of market economy itself is leading
towards concentration, and I hope
that this House, this Parliament,
would give due consideration to thic
problem An hon member referred
to about Rs 60 crores of advertise-
ment budget of the private sector as
compared to Rs 5 crores of the pub-
he sector advertisement budget which
mnclude the advertisement budgets of
the State Governments, and the Cen-
tral Government and of the entire
public sector undertakings. The differ-
ence between the budgets of Rs 60
croref and Bs 5 crores can he easlv
understood. 1 need not dwell on that
verv long The only point that I would
hke to make 1z that these Rs 60 crores
of advertisement budget go to certain
papers because of the market economy
in this country, because the advertisers
happen to aum at certain target areas
and only certain papers arc serving
those target areas

I am sorry, I have taken so muth of
time I would like to dwell more on
other aspects, but I can see that I have
taken more time I do not want to
hold up the other business of the
House and I hope that the House will
approve and pass this Bill.

SHRI JAGANNATH BAO (Chatre-
pur): May I know the policy of the
Government with regarg io giving ad-
vertisemenis especially to newspapers
which are published from more thar
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one place?! For (xample, the Induan
Express is published from six places,
The Statesman from three places and
the Times of Indwa from two places.
1s 1t the policy of the Government to
give six advertisemmentg if a news~
paper 18 published from six places?

SHR] 1 K GUJRAL The policy
regauding this 1s very simpie. With
regard to advertisements we have got
diflctential rates system so far as the
papess which are published from more
than one place We have got a rate
for one plate as well as rates tor 2
piaces and 3 places et¢  Whatever ad-
vertive nents are given, 1t may he ac-
cecing to the number of places

SHRI VASANT SATHE (Akola)
In the hight of our pohcy {ir economy
mn: the country, are you thinking in
terms of reducing the advertisements
given to the Press” You yourself said
that out of Rs 60 ciores advertise-
ment revenue Rs 5 crores are spent
Ly the Government If the size of the
advertisement 1s a full-page or half a
page, tan you think of that the matter
may be the same but the size is reduc-
ed so that you save some money for
the country?

ShRI 1 KX GUJRAL: 1 think one
thing 1 might clanfy My hon col-
league has rightly said that the public
sector budget 1s Re 3 «rures It does
not mean that the Government of India
spends Rs 5 crores on advertisements
The DAVP budget 15 approximately
Rs 17 or 18 crores

So far as the utilisation of the space
15 concerned and the material publish-
ed, depending upon the subject and the
area lo be rovered, we may select the
<1ze. I mght clarity that advertise-
ments is neither an Instrument of
policy nor an instrument of subsidy

ot wy fod AwTefr wEYER. 3w
e R e gt fr feelt & fadee
¥ v A N geead f oA 0¥ R
it wen wr§ A eded w¢
@ ) @R v & wwEw W8

g faar, Afra a0 w1 qEEA
W ST kT ¥T T A v
o fear & Afee & 9 & g
WY WA %7 AT g W A T g B
A A B fowrad 77 71 feg gawr
S waET A q )

awafs  wERT, WETATT WD
F AATGF wH § ww T g
ag ¥ ag7 famg Iz vgr g Mo €9
F1 Torg wE Qfen ¥ NfA- ag
aEEr @t A ar @t ¢ — e
T #7 77T TR AAMA X4 AW
T WA FT W GAATH B, A% A
A gmm ¥ TF Sgum s oWm
g¥m N A F@A @A AN TATH
7 fam o1, W 3T w1 T A
fomar w1 AT A W OT o af R
avy 7 g7 W v s 2 - ofe
fga o g A fECd q@Age &
ey £ afers gon, 3w &t
T g A oF Fna o e
i wdy A fr oz wwAT /AR & Al
M s & wewn g e N
s #1 owF 39w fEm W,
my wra & oz @ Agwr g e g
a7t g7 ga avg ¥ A fem
ara fe wverd fagsam S ¥ T WA
# gm wrA q¢ 3y W AT AT
¥ & srgmramlt @ fadw s@WE,
Tg TR € G@E P W9 IH T
g & og & W wEw § TR aw
SN TEAT qEar §, W W R

qwow ¥ 1 W—
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oy wiw qee AW

T

& 8T Yue were oy wrgar | g R
fasr aft wrgnr g1 TR AR X
wag g & 23 FAIFW A AA AR

ot srfe tom:mmﬁi

st wyq foed mTIEt AT ¥ XA
fhwr 27 wr ores g Az
a7 murmr oo & g ¥ §n
exgeaar ¥ fay ot qawrQ ¥ gfard
fet # var & fA¥ afx mo 39
T ¥R A T AA MAT AT
= P ww o oW 1oAY
A7 Wrwr faar @ & oY arw Fwma

warale wvew Ay ferad S R
W trgee dw fear ¥ oagY & Ty
q® ¥ f8% grvw ¥ AR Gw ywaT

e ag B

This House disapproves of the
Press Councll (Amendment) Ordi-
nance, 1974 (Ordinance No 3 1974)
~romulgateq by the Preaident on the
28th June 1974"

The motwon was nepatived

wwfy mien w7 & gA #f
(wERE) fam, 1974 77 W ATy
#® fr N aemma & 59 AW swT

e a8

That the Bill further to amend
the Press Councill Act 1965 as passed
by Rajya Sabha, be taken into con-
sideration ”

The motion was adopted

AUGUST 29, 1074

a2

Council (Amdt) Bill ;

AW 1
wwraf wgver ¥4 frer & 90E pe-
Few Awafr el ok § il #
WA Ay Txfr ¥ fad A e
a7 qg §

“That Clauses 2 to 4 Clause 1 the
Enacting Formula and the Title stand
part of the Bill "

©

The motion was adopted

Clause 2 to 4 , Clause 1, Epacting For-
mula and the Title were added to the
Bill

SHRI DHARAM BIR SINHA I
beg to move

‘That the Bill be passed

MR. CHAIRMAN  Motion moved

‘That the Bill be passcd

Shr: Sarjoo Pandey

it arm wiE (W) : Aol
g & awwar g vty sy v
qarafir § s qwge ¥ Az IR -
AT aTA Y v Nw A; 3 9 gy
¥ gAY AW N T Yvg w AAT w0
qrardy Y Fripr oY A F g A
¥ ey AN GEATATY T g0 AN
21 1 Z gAY Avw A7 dq e v A
wzq vy arfey ohfs v 337 &Y
o4 &v a% | 7 FHaAAT F A 9T
T AT & T A7 a7 &Y vy 5E
T &7 wherre R fr @ g & feAt
1 fadg #7 amomre & sfr
APt Facrs % W ¥y & gavardy
HY-STEHT F1 TAL F-nKT ATH B
arordy w7 2 od ww @ aw & gl
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wf waR g 1 ag e & wafag wgm
g fw o) o wearg § I oo
fie ag fraar wor, wor o arfdre
a7 w74 § Afew o afy ad ¥ a9
Ay & Fedren, warar @t W
% ard g a1 dar % P A vy sty
§ 3% fag swert ¥ 9§ A R
TraT | M A wEAT wge giw ve fam
Hat we #Waw ¥ zvew nawdoA w7
o g A e A e ¥
qaToraTe ATAT § A IW ATE *T AT-
o AT FTATET | IW AT §
wamy 991 o=t @y § s g6
T 1 warY fw oy A w2 ¥ #
ag AT gw ¥ G arer ¥ Afew we3,
§IMT BT TAT FCAT Fewy gy Y qrar
€ 1 vafao ya=mar & w9, S
FQY-ART FW FEAHAT W7 FAQ AW
ATE W FETAET—ag FOTRT 3w R
FE A TAN—aZ XY 9w 7 A
qIF7 | FEEar & ol W od g
71fg 1 oo e s 3 % foam
e Fozfwm w1 S gnard
wygR AT et 2 aw
famt e st gfr wr &
FgAAaT F1 WS Ara fam mw &
gafae & spa fF gro & dar go
faza famond fomdy 2w A ot oo &
HAgT A ¥ fer ¥ wra wvH v
BgF | W T WA gy & Are
9T Zfqut w1 Y foye aow & o
Bred § daT AT AN A aF @A
§ frar ot arelt femrmr Y Y e R )

ag Bra frar wmdw, faft & qok
UM B a1 W § KT AE Sie
feqr wmm off @ ¥
AIH § TG R OF T FAL TZ X WAy
¥ ¥ faq waart ¥ S77 %) 93 9
T gy far R, @ fmmar &
(suqw®) T AT W TTFT W

2? tmsg g fr o
aTw 9T gEardt ¥ 5@ ATE 7 avd
Bt et 3 Tafqe gwarr af oY
wifgn it f o7 &Y ghrardr by &
T/ FL G17 IF AW FAATT 9T
oty AmAY wfg? W@ garaA W
fadts s71 &  Fag¥frsn w7 faQw
FAPER I M A QAT AT AT
R L I ggIOU AR Im B
T ¥ 3 ArfEg

qarafy S w7 AAA Fogw Aw A
v fem ATz ¥ I T # onad
gy fs WY zrgw ¥ zrgm 9T Ay
qGWN A F@Ar foy our B oAy
& arfeay 7m4, F & orve s
wwg A8 7 aEAr § a8 FeAr awe
g f& mEEmi, gaar str ooz 49
faw o8 7% & a7 afar fr ady
a1 ¥ Im R WA # cae fea
AT qEF, AT H P @9 A7 SR
7% 1 gy 8w ey oY 3N w3 Ry
3% Bt 2 a¥—a@ A gEm ¥

st gwww won () ¢ AW
ofa & Faw oy wuw W
wrar ¥ f& W dw Sfawm %
otfeer dir PSR amr Wi
wT gy N9 #ifew hfew af k
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[t g wex wram)

wrdsy ot @ ot el
wferwm & 1 & arvar W
qITE T A W pedegwR W)
g wul § I g ofode A
sqr qrde gAY § 7 99% qiw T®
o7 WA agT WS gar ¥
ariy s 97 wfew ¥ oy ufue
T A W@ E T #7 dwEw
fegr wmr ? gl @w & ug
smar wrgm g & gad ot aafmga
fia & wfed 7 & T agav
fegsr g wifey 7 ¥ wwEar g
agna wdfeew &1 AT W
& 79T § W Ayl @ @ oAy
for faegnt &1 "a £t st 4
7 9eAT § a7 AW owr g ¥ ?
g B M A & wa Iaw P,
FH N awEr v ogra g A %A
Co B e I I
qam ? gafan & wgar g 5 gw
ge #few & w9 ghfRa
qiT FAET aAd Arfs wmAma wg
& wAr & o fGE1v 2 W wae
feqr s oaw

SHRI DHARAM BIR SINHA Mr.
Chairman, Sir, about Samachar Bharts
Shri Limaye has raised certain points
1 can only say this that he himself 1s
aware that various State Government
hold 75 per cent of shares in Sama-
char Bharts. Although we know that
there have been complaints of serious
lapses about Samachar Bharts, to
which Shri Limaye has made a ref-
erence, we could not interfere into the
working of it because of the fear of
being charged with interfering with
it. That is why we have withheld the
temptation of action in this regard.

1 would definitely seek his coopera-
tion and help, indeed 1f he also would
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be able to persuade Shri Jayaprakash.
Narain in this tonnection. We would.
also try our best to put Samachar
Bharti on healthy lines.

I would lLke to say one more thing.
I refer to what my friend, Shrd
Pandey sald in regard to the newspa-
pers and bias in political reporting.
Aulcansayisthgtmyparty the
Congressg Party or for that matter,
this Government hag had no mercy.
We ourselves have suffered more from
political bias against uys from the
newspapers. Not only to-day but even
during the last three to four years
The problems within my party and the
Government are magnificd hundred

times even thousang Htimes in the
newspapers That 1s all what I hawve-
in say.

MR CHAIRMAN vz A gq fawr

& A9 & fag  qw ¥=T
WA gw ?

*Tha{ the B:ll be passed”

The motion uas adopfed.

1649 hrs

STATUTORY RESOLUTION RE DIS-
APPROVAL OF INDIAN IRON
AND STEEL COMPANY (TAK-
ING OVER OF MANAGEMENT)

AMENDMENT ORDINANCE.
AND

INDIAN IRON AND STEEL, COM-
PANY (TAKING OVER OF MA-
NAGEMENT) AMENDMENT

BILL

MR. CHAIRMAN,

wT Wi o @ e A
wafga  orfedsa fom qr =&t 79
fooy o wagelt W 8, W
frqr amdm
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Iron & Steel Co.
st wg fasd

Wt ay feod (T%7) : &
vy v g fw:

“This House disaproves of the
Indian Iron and Steel Company
(Taking over of Management) Am-
endment Ordinance, 1974 (Ordinance
No. 4 of 1874, promulgated by the
President on the 28th June, 1874”

gamfy wgey, @ SoUEn oW
arn qr werm 3 fr weEre wwh
svary Yy zfer ¥ @M o oA
A | wm tfeaw ww@ @ oAw
FIAY ¥ tHATH H1 FYET A 99
ig ¥ fomr A avwrr F1 aw wAwy
a1 f5 ) e F wwy wwl O
77 oAwm fF zrw w4 1 gvenfy
Ja TR ™ owd § S N
ferr mr St ymrEA W wiv &t
IFT Fo4m 27 gfm wrw ImTEw
# 77 ogr ) AN o v frey
¥ Ty ATHIT A YE WA ST AOAT
arfed o1 f& @ FreA A &
5 ¥ aga awy whm | Afes
g &N o w1 fadaw fwv ooy #
oy TR w1 agen v fr oow @z
N oaw W famrr 14 wArE, WD
wm 1 ¥ frofs gmw @1 o @
LA SO O (O IO L
g% T quy Qg A @, wH 2}
wegeer & ofd @ N fmr W
o o o owem @ & wR
T, ¥ A% X @Y W WA W
*ﬁmmp‘ﬁrnmqnw
T a1 @ et Rxa¥z ¥ gena

(Taking over of 278
Mgmt.) Amdt, Bill

damm ¥ Anit A wf N § ag
aAwTd At & @Y fx rfegq wro
S WEW W A uwdr aw &
aE o ¥, 3§ A 9 WY w7
R T yEwrA D owE oft A
o oayr ¥ fe Tz oo ¥ xw
frdzs €1 & #¢ " Tow ¥
T w7 g FWA T AR Qar
e ¢ f @ #t FrE i
miefy APy A Y 2 @Y &
oI A FET WEw 2 ¥ umy ey
iz Af9T s A o7 ¥ W o
amen A Al F@ AT 2 oure
for o fadar ar weads & ¢
WIS F1 T ¥ orEd war g b
AN AmE W OAF WAT WA g9 Wy
we T W@ g v A wE oqmy
N e o Aifr awEz Fmo¥
o9 ¥ g4 w ogm ¥ fadr
dgfmr 2w rm ¥ fa @ mywA
v1g gm g7 Nfay

aarafs A, geardn ¥ e A
s g $ am d g ®
*17 7 feen aa® & Ammy wa wizd
ar Twr sgr wfEr wr E Qe
W oW qurer & ey s ey M
dxrre @AW ¥ ¥ far ? oSy
e WX WA ¥ fod A ¢
9 19U % fad s fer 7 et
oY yrfes oz fafty frafa o yaror
& fY sav fiem, argiaereon & fady

way fiemr 7 g@ # arl rwwrd qew
) I e @)
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[ 7y fawed]

uw W A = s foft
AW T N A gy § o oo oY AR
G® WY o aw o & At ¥ dr g
g7 wrar 47 fis oY ek ¥ Koy wrar
R AR Aoty @
o F JWA & A A W G At
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¥ @iz Wi A o ¥, 39 yrAwrd
sy 5 T fgy Afew § X oy
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Ffe g= whwa ey oar Y 1 WOy
41 WT® %o groT FUT 1 W AW AT
e w1 v fimr o A Tw X
&C 55 AW %o ATA PN 0
A A ww e o & g
ufrs goeft o Y @ vy 4 AY
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oY ¥y ¥7w I W G F LA K
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AErY XA ;A T LHTT FY oowd §
fi wedrar, foaré whv guiqe &
weur W a1 o3 FEe STz amd
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AUGUST 20, 1974

(Taking over of 286
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¥ ot g oy ¥ wrw g fed¥ R
£ 7w gw B <y et qove o
ar wmr k7 '

amt wifo aHe o F daiAT
o Y grrveen &, IEwr 3T
ot Sre Ao wrfg® 1 eror AL
WA 351 a1 fF T g I W g
fir fore ¥ ot Yt rvor & B,
gaTe wfT Y darare & Fargy 4 sravTwE
& o' 39w AR BYF TN 0¥ KA
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i wfg? 18 ¥ ¥ gag FF
|y Tyad AT N AT A TN IR
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N e WY g owl ?
wraf ¥ o dw & Foydiyer oy dYe0
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Iron & Steel Co.

& fom W & gzt o WX IS YW g
T o0 & Ay W) dem Ay wfle §
T W WY BT X WK ST ¥ AR
a7 9 ¥ ag vz frmd v At o &t
g ot it 15 iz FF 09
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50,000, . (TH AT HEAA 97)
grT AN WY WYAT W &7 WIRED &7
A At ar At gAY Wl & A Wy
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Mgmty Amdt, Bill

faam Arq ag weqva w1 agwany g ?
@ art ¥ wawy, awafy w3,
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F fareY O A7 ww wr fafode wr
owE g, JaT § Iy &, fre 3aw
29 wrw #X, T T ATET AT W
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AT iy Iy wver § we Froim X A
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#t fedawm o), fepedzmf - a9
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S FTOETT § IAF W AV ORI 5T
TET

qre R ¥ g ur SEA w
TR A AT AT FT WG E
&t A forar & goeTT WY TE 9
o W@ g AE W & aga TN
¥ wrwt g @R Afgd @
@a 1w e &Y fe o @
THA ®7 G ¥ W A yar o
X & & e wrfed

MR CHAIRMAN: Resolution mov~
ed.

“This House disaproves of the
Indian Iron and Steel Company
(Taking over of Management: Am-
endment Ordinance, 1974 (Ordinance
No. 4 of 1974) promulgated by the

President nn the 28th June 1974.

THE MINISTER OF STEEL AND
MINES (SHRI K. I MALAVIYAY:
Sir. I heg to move,
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“That the Bill to amend the Indian
Iron ang Steel Company (Taking
over of Management) Act, 1972, as
passed by Rajya Sabha, be taken
mnto consideration

MR CHAIRMAN Motion moved

‘That the Bill to amend the Indian
Iron and Steel Company (Taking
over of Management) Act 1972 as
passed by Rayya Sabha be tuken into
consideration

SHRI SOMNATH CHATTERJEE
(Burdw an) Mr Chairman Sir 1
consiger this to be a very important
measure because Indian Iron and Steel
Company occuples a place of import-
ance in the steel se~tor of this coun-
try Sir when the late Steel Mimster
announced the decision to take over
the management of thiy Company he
said

¢ Steel production 15 an area which
18 crucial to development and the
country could not possibly watch the
deteriorating state of aflairs In
IISCO

and that

The management of IISCO had
been umable to halt the steady dete-
rioration of the production prospects
apart from bringmng about any im-
provement There has been no re-
cognition on theirr part of the
urgency of implementing s¢hemes for
the modermisation of the industry
and itg expansion

1 fail to understand how all these sche-
mes coulg be put into effect when
the takeover wag only for two years
Necessarily the Government bad to
come forward with this Bill to extend
the period of takewover T do not
know how within even this extended
period of three yearg the condition of
this company which was steadily
brought to a dechineg by the previous
management could be rectified, with

AUGUST 29, 1974

(Takiig over of 288

Mgmt.) Amdt, Bill

all the complications and all the capi-
tal invéstinent required for modernisa~
tion etc I hope the minister will
satisty us whether three vyears are
sufficient to do this Of course, we have
never understood why ntlailly it was
for two years We have ceitainly no
objection to the extention ot the period
of management, subject to what I say
with regard to its actual day to day
management and the policy of manage-
ent But 1t wag known previously that
two years were nsufficient during
the course of the management
Then why did the Government 1ssue
an ordinance instead of bringing a Bill
in the last session itself? Ii 15 rather
unfortunate that this Government
takes recourse fo 1ssuance of ordinan-~
ces as a matter of course When an
ordinance 1s 1ssued 1t 18 Incumbent on
the Government to give a statement
explaining the arcumstinces which
necessitated  its promulg ition  If
you go through this statement which
ha« been 1s5ued, the main reason given
1~ that 1t has not been possihle to
achieve so many things within a pe-
riod of two vears but not a word 18
mentioned 1n 1t to justify any change
in the management I wish t) c¢mpha-
wse this point  In the garh of seeking
extension of the period of management,
you are changing loek stock ar 3 har-
rel the entire principle of management
laid down 1in the mitial Act ty the
late Shrt Mohan Kumaramangalam
While suddenly within two years have
you changed the very hasig of the
management? When the ntia’ Act
was psassed the Custodian Mr Ray.
was then Deputy Managing Director
of Metal Box and Co a very well
known concern in the private sector
He was getting a salary of Rs 7500
per month with a lot of perguisites
ang was entitled to a pension on the
basig of his position of Rs 2500 per
month on reaching the age of 50 He
was only 42 when at the request of
the late Steel Minster he joined
11SCO It has been admiited in tiss
statement that

“Since the take-over of the mdna
gement, a number of stepy have hee?
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taken to reorganise gnd streamline
the administrative structure, and
that substantial progress has been
made, but a good deal still remains
to be done”

That was when, not even two years

have elapsed, or perhaps it has just
elapsed.
So from the statement it appears

that the management that has been
introduced by the first take-over Act
has achieveg something. So far as the
steps taken by the Custodian are con-
cerned, they are in the right direction
as appears from the statement issued
and circulated by the Mimstry So,
how unfair it has been that in the
Statement of Objects and Reasons of
this Bill which was introduced in the
Rajya Sabha it has heen stateq that
the arrangement of having a Custodian
and the Adwvisory Board has not been
found to be satisfactory and it was
proposed that during the extended pe-
riod the Board of Management
should be constituted to run the ma-
nagement. Nothing has been indicated
In the other satement regarding the
jssue of the Ordinance as io the cir-
cumstances, and in what way, the
management by the Custodian was
unsatisfactory, so far as the Govern-
ment and the interests of the under-
taking are concerned Here I am not
pleading for the Custodian hecause
he has already left the orgamsation
You say you want to nrovide good
management to these concerns That
is why the management was taken
over and you invited these people to
make sacrifices and come and run
them. Now because of the bureau-
cratic  structure of functioning in
Delhi, you throw them awav just like
that ang you do not think of their
future. Is this the way Yyou are
going to attract good ang talented peo-
ple to these concerns? The basic ob-
ject of the take-over was gond manage-
ment and proper management,  You
have not nationalised them; you have
taken them over for the purpose of
providing better management. Do not
forget that. Por providing that better
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management you invited talenteq peo-
pie who were previously associated
with good European concerns. Unless
they were really talented people, you
would not have invited them. Now
you cannot treat them like untouch-
ables because they were previously
associated with European concerns.

So far as the Custodian and the pre-
vious Advisory Board are concerned,
there are certain things which have to
be noticed. One is that there has been
increase in production after the take-
over It 1s necessary for us to remem-
ber that the Indian Iron and Steel
undertaking does not consist solely of
the plant for production of steel. There
are collieries and kult works which
verv much form part of the undertak-
ngs Now the functiomng of the steel
sector has not certainly gone down; it
has improved. So. far as the function-
ing of the kulti works and coal mines
are roncerned. they are very much
better. I am sure the hon Minister
will not deny ajl these things.

As Shn Limave has also mentioned,
durng the management of the Custo-
diap and the Adwisory Board, for the
first {ime the recruitment policy has
heen formulated. So far as the sale
of scrap wag concerned. it was beehive
of vested interests Recruitment was
betng done  without a  recruitment
policv at the sweet will of persons
who were in the old management,
<ome of whom have continued with
glorified status. The sale of scrap
went up from Rs 80 lakhs to Rs. 141
Lrores

Here I will quote only one instance.
Previously the Company’'s Cinema was
being leaseq at the rate of Rs 700 per
month. Because of the auclioned held
hy the Custodian and the Advisory
Bnard, it fetched Rs 5,500 per month.

There have heen several improve-
ments. So far ag the functioning ot
the erstwhile Custodian is concerned,
may 1 place certain facts before the
House becauge we are considering the
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management also. I woulg like to
quote—I shall indicate the source later
on:

293

*“Mr. Ray mainly attempted to set
right some of the old, if I may use
the word, corrupt practices which
undercut the deep-entrenched vested
interests and obviously when their
interests were injured, they appear-
ed to have entered into a mood ot
retaliation.. .

Mr. Ray introduced the system of
auction, not only of open auction,
but of a systematic way of auction
which is prevalent and which always
takes care of prevenling such cor-
ruption or possible corruption.

Mr. Ray obwviously got into the
bad books of such entrenched inter-
estg there who used to buy scrap
through negotiation and, thercfore,
it could be one of causes for the
tension that grew there and which
cagused some situation against Mr
Ray...."

Then about the system of recruitment,
it says:

“Obviously. there was no system
of recruitment. They appointed
whomsoever they hked. As  the
House is aware today even in a pub-
lic sector undertaking it 1s imposible
to appint anyhody ..."

Similarly, various things have been
said.
I wag quoting our present Steel

Minister. This is what he hag said
only a few days back about the per-
formance of Mr. Ray, the erstwhile
Custodian.

How this Custodian and others have
been treated by this Government? Un-
ceremoniously, you drive him away.
Instead of acknowledging the services
he has referred anqd the substantial
contbution he has made by making
personal sacrifices to a considerable
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extent, you shabbily treat him. Over-
night you issue an Ordinance whereby
he becomes an ex-Custodian. This is
the way thig Government has dealt
with thig gentleman. Overnight, by
operation of this Ordinance, he be-~
comes an ex-Custodian. He loses
completely his job. He is not even
asked to tender his resignation before
this was introduced. This is the way
it ts being done.

What I am trying to submit ig that
this 1g not a way 1n which you can
Justily your taking over the manage-
ment of a concern like this which has
a defimte positivn in an important sec-
tor, the steel sector, of thig country.
Some sort of an excuse was given that
therc was another gentleman who was
not puiling on well with the Custodian
and. therefore, something had to be
done  That was enginecred by the
bureaucrats in Delhi It 1s taken as
an excuse for the purpose of finding
scapegoats for justifying bad perfor-
mance of the Minisiry at the Centre.

As 1 said, the present Minister him-
self hag conmunended the achievemnonts
of this concern during the  previous
management.  But, it seems, su far as
the management policy 1s concerned.
actually the Minister hisetf is a silent
spectator. His bureaucralic set-up the
Sccrelary, has become more powerful
than the Mimister himself He 1s very
munch under the influence of his
ministerial set up.

1 would hke to know how will the
proposed changes help in the improve-
ment of the management which was
progiessing on somewhay sound hines.
If you had guide-lines to give to the
previous management, you could have
given the guidelines By changing lock
stock and barrel, the managgement that
was given not cven a two-years inal
—you commend them and bring for
ward a set of management—how is i
gaing to achieve bhetter performance 10
future” 1 would lhke to know, how
instead of a whole-time Custodisan, @
part-time Administrator will heip in
better management of this smportant
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vonvern, instead of a whole-time cus-
todian, you have got a partime ad-
munistrator, whu 1s also Chairman of
the lhindustan Steel Lid, who 15 also
Chairman, [ believe, of the Salem
Plant fie can coriect me il [ am wrong.
tow can the same man who has to look
after so many important undertakings,
ncluding an undertaking ke the HSL
lovk after properly tue management
and the aifairs of the Indian Iron and
Steel? This 18 another method of mak-
ing another scape-goat as they made of
the old custodian. They want to make
the new admimstrator another scape-
goat, to find excuses to drive him away
irom the steel sector. I shall come to
that us to what 1s the reason behind
the systematic ouster of important and
rompetent people 1n the steel sector,
in the public sector. Thig 15 because
somehody wants to arrogate to himself
ail the powers and functions in  the
steel industry and constituteq hmself
as lthe «verlord

Everybody knows that i this coun-
try as new urganisation hus been set
up, coiled the Steel Authority of India
Ltd. when it wag set up, 1t was sad
that the proposed holding company
would operate as a fleaible nstrument
for the development of the industry,
the obyect of creating this corporate
glant was not to enforce ngid contral
but {0 bring mto existence coordinated
thunking and direction for the iron and
steel sector; the holding company
would give broad direclions to the
operating units which would have a
large measure of autonomy.

Bo far as this Steel Authority is
funcerned its Chairman 13 the present
Sceretary of the Steel Mimstry. What
hag been the performance of SAIL it-
self? I am quoting from a well known
Paper, The Hindu; this had appeared
a few days back:

"Therg have been more antics than
fietermlned orgunisationnl action to
improve produrtion on the part of
the top brass in SAIL in the past 1}
Years. There have been trapeze acts
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galore and talk of high aims, But
pretty httle work has been dane to
improve the working of the factories
on the ground wr the coking coal~
mines underground.”

When the entire compiex of the na-
tional steel industry was brought under
the control of SAIL, i1t was hoped, that
besides tidding the industry of the
deadening effects of bureaucracy, it
would provide an institutional frame-
work under whith an integrateq steel
programme would be revived as a
national enterprise. But the only thing
that the SAIL has achieved so far 1s
to obtain or extract, if I may say so,
a betler price for steel. Now it has
become the biggest monolith in  this
country.

17.29 hrs.

{SHRI JAGANNATHRAO JOSHX
Char]

in the

1 say, the SAIL, under its present
mansgement, under th¢ chairmanship
ot it« present Chairman has very little
postlive arhievement to show in its per-
formance, It has tended to be enmesh-
ed 1n bhureaucratic 1outitne and the es-
lablished grooves. It has encouraged
unhealthy competition among the dif-
ferent umts. Competition 15 good but it
should be a healthy competition. What
i happening 15 that, so far as the
different units are concerned, instead
of gwving them more and more auto-
nomy, rigid control 1s being sought to
be enforced from the top. So far as
SAIL 15 concerned, it has taken up too
much time with the futile and petty
cxercises to establish aliis for non-
performance and failures rather than
with mobilising and galvanising the
nalional resources in manpower and
material. 1 am quoting from another
newspaper. So far as this SAIL s
concerned, the expectation 1t held out
of making profits has been belied. A
price-rise was alloweg when they could
not intrease production and when we
are talking of inflation in the country,
a price-rise in a most important com-
madity in the country wag allowed so
as to ghow that they were making a
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larger realisation on sieel and getting
a higher price.

a9s

The wonderful management of SAlL
has been that while there 1s a scaraity
of steel m the country tor important
development projects, there was a glut
in stocks ot stee. with the plants.
There could not be any movement. At
one poiant of time five lakhs tonnes of
steel pileg up in the different plunts
and with a view to get rid of this stock,
it was planned that exports of steel
should be allowed now. Thig 1s the
working of SAIL under which the
steel industry 1s put and of the pro-
duction which was expecteq to be only
54 million tonnes which 15 a modest
estimate, now thc revised esitumate 1s
4.3 million tonnes—please correct me
if my figures are wrong-—which is
lower than the figure of 1972.

So far as the hon. Mimster, Shr1 Ma-
laviya 15 concerned, he hag himself said
and I am quoling hum as it appeared
in the newspapers and 1 did not find
any contradicfion:

“The holding companies have be-
come too big. They have to shed
some burden and more powers and
responsibility would have to be given
to mndividual units.”

Now, what has been done 18 that a
new brain-wave has come m SAIL,
namely, now to kil the HSL, 1t is pro-
posed {0 be split up into three organi-
nisations for the management of the
threée plants at Bhilai, Rourkela and
Durgapur. The reason which hag been
put forward is that the ynits will be-
come more autonomous as centreg for
decision-making, it will isolate bad
performance from the good one and it
will generate a healthy competition
among the companies. These are usual
argumenty which will appear in any
managunent itext-book which are ne-
ver translated into action much less
the SAIL has any intention or capacity
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to achieve it. 1t cannot do it. A very
curious thing, the reaton which ig put
forward 1s that the HSL has become a
monolith. It ig just hke the pot cauing
the kettle black. The SAIL has be-
come a bigger monoluth having an
enormous control over the entire steel
industry including the inputs industry.
I am told that now almost the day to
day decision m regard to HSL are
being taken at Delhi and in fact the
headquarters of HSL hag been trans-
ferred to Delh: because SAIL wants
to control the day to day activity and
contral and management of HSL. It
15 not a question of giving more auto-
nomy to the unitg but they want to
arrogate more and more powers and
they are not given even the minimum
autonomy to take decision for the pur-
pose of runpming the ndustry. Instead
of developing what 1s known as an in-
dustmal culture, the SAlL has brought
about and perpetuated a civil service
culture i the stee! 1ndustry in  the
rountry. The SAIL has miserably fail-
ed in the sphere of developing a fede-
ral structure and In this rcgard, has
achieved notoriety in creating muddles
m coal, power, transportation and the
steel industries.

296

So far as the Board of Management
is being constituted, I would like the
hon. Minister to explain to us, as I
indicated, how thc new change could
bring about a better result in the
performance, how a part-time admi-
nistrator could do it better and what
was the difficulty in the Advisory
Board ang the Custodian. I am making
it clear, not that you must continue
Mr. X or Mr. Y or Mr. Z. 1 am not
on that. I want the hon, Minister t»

satisfy the country that you have
done it for the real benefit of this
company and the country, nmot for

satisfying the fads of any particular
individual, however powerful he msy
be. He might occupy an important
position in the steel set up on the
sectoral set-up that you have created
but that cannot be the only sort ©f
justification for tinketing  with this
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problem, 1 think the hon. Minister
will go into this aspect and try to
satisfy us on this point. And, about
the new management board consti-
tuted, we would like to know whether
members are to be given specific jobs,
whether they are technically qualified
etc. and what sort of activities they
will be entrusted with. We would
like to know what guidelines wiil be
given from Delhi., Dont  bring in
SAIL in that. So far as labour repre-
sentation is concerned, 4  particular
gentleman is selected, I have nothing
against him personally, What we wish
to point out 1s only this that you
huave to find out as to who is true
representative of labour. Let not Gov-
ernment decide beforehand who will
be the leader, whom they want to
represent and all that. Let them 1in-
troduce ; system of finding out
either by vote or by ballot who really
represents majority of the workers, I
am not asking you should select patti-
cular  union, X or Y or Z or give
weightage to particular trade umion.
What we say is that proper weight-
age should be there who has majo
rity support. Whatever outstanding
problems of workmen are there
should be Jooked into and the contract
labour should be abolished.  Proper
recruitment policy should be there;
such a policy should be properly for-
mulated and continued Jobs should
not be given either as a matter of
political favour nor should it be left
to vagaries of particular individuals
however powerful they may be.

We support the Bill in so far s it
Provides for extension of the perwd
of management bui we think that
even three years will not be sufficient.
You should have gufficient foresght
éven now. But as far as the Rill seeks
to interfere with the previous man-
3gement we ar¢ not satisfled  that
what is being now introduced will
be better. I request the Minister to
consider all these points and to sce
that the management is done araper-

.
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MR. CHAIRMAN: The total time
alltotied 1s two hours, 1f the hon.
Members keep this m mind, we may
be able 1o accommodate more hon.
Members. Mr. Swaran Singh Sokhi.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAIAH): We are very much short of
time., The Bill has to hecome an
Act and receive the President's as-
sent.

]

SHRI SOMNATH C(HATTERJEE:

No more slip.

SHRI K. RAGHU RAMAIAH: Ii
i~ my duty to mention. ] would be
grateful if it is passed tomorrow.

SHRI SOMNATH CHATTERJEE:
Yes.

SHRI K, RAGHU RAMAIAH: 1t
15 not S0 easy, tomorrow 1s rriday
and our official time 15 miied. I re-
quest the cooperation of the House to
see that this Bil] s passed. tomorrow.
I wil] be very grateful indeed 1or
this. I » -Aj

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): This is an Amend-
ment Bill to amend the taking over
of Indian Iron and Steel Company
Limited (Takmg over of Manage-
ment) Act, 1972, to which I have
given four amendments. Seeing the
statement of the Minister, explaining
the circumstarceg which necessitared
the promulgation of the Indian Iron
and Stee]l Company Amendment Qrdi-
nance 1974, I an: really surprised why
agamn the hon'ble Steel Minister has
come forward for extension of three
yvears with etlect from the 14th July.
1974,—perhaps under pressure from
the Secretary of the Steel and Mines
Ministry, who has made a mesg of
the steel plants.

Sir. the Steel Minisler hag stated
recenily that the Indian Iron and
Steel Co. Ltd., Burnpur was estabiish-
ed Afty years ago, that js, some time
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in 1924, which 1s incorrect. 1 do
not know who gave him this informa-
tion, Actually the IISCO’s  Steel
Plant at Burnpur was established :0
years later than the Tata Iron and
Steel Co. Ltd. in the year 1917 and
TISCO al Jamshedpur in 1907,

This is still written on the Gate of
the Plant, just opposite Burnpur Rail-
way Station. I think he never cared
to visit the Plant through that gate,
which is generally used by the wor-
kers and labour of the IISCO PPlaat,

Sir, when the taking over the Man-
agement Bill, of Indian Iron und Steel
Co., at Burnpur came up for approval
of Lok Sabha in 1972, I objected  to
the taking over of this Plant for two
years which is a matter of record and
can be ascertsined from the procved-
ings of the House. My pomn: of ob-
jection was, why the Government 1s
taking over this Plant only for 1wo
years, instead of nationali-ation ot
it straightway 1r public mterest. Bur,
the then Steel Miruster did not care
to listen to me. I clearly told the
House at that time that 1n {wo years,
the management cannot even repiur
the machinery of the stee} plant, even
it may spend any amount of money
on it, becauss ! know the Indian Iron
and Steel Co. Ltd., since 1948 and  1ns
functioning as well since then

The result jg that the Stew Minis-
ter, S8hri K. D. Malaviya, has come
for approval of this august House for
extension of three years more on
certain grounds which, according 1o
me are baseless. I do not agres with
the statement that the takeover of
the Steel Plant at Burnpur was only
due to deterioration in the condition
of thg Plant, and replacement over
a period of years,

As you know, Sir, any stecl plant
or any Mill cannot run for half a
century or more without proper
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maintenance. You ¢annot even run
a bicycle without proper maintenance,
even for a year. The Plant has gnt
most uptodate Blast Furance, Coke
Oven and other Mills, much more
modern than TISCO. How TISCO
at Jamshedpur is running which was
established ten years earlier than
IISCO. In that case, why don’t you
take over Tata Iron and Steel Co.
Ltd,, at Jamshedpur too when you
are going lo give mohey for expan-
sion to TISCO very shortly which is
much more older than IISCO and
giving more production than this
steel plant to their rated capacity.

Sir, 1t 15 not that the Plant only
1uns itself, but there should be pro-
per Management having good Jabour
1elations, and not as the bureaucrats
ate runmng the public sector plants
today.

Sir, after takeover about Rs. 10
ciorts were spent, but in spite of
that, the production has gone down
by 50 per cent. Why? 1 want to
kuow from the hon. Mumster and he
should give a categorical reply, It s
public motey jou spend. What sort of
re urganisation and streaminmiung youd
have done after take over. The old
corrupt officers are still there, I am
told. Why has there been no increase
1In production? What substantial pro-
gress has been made there—swhether it
is unly on paper? Who made the as
sessiment of the entire plant before
takeover, because now you have stated
in the siatement and 1 quote,

“On actually taking down some
of the ftems of the equipment, the
condition was found to be much
worse than anticipated.”

Surh officers who are responsihle
for such wrong assessment, should be
suspended forthwith pending enquiry
and should be dismigsed.

1 hereby again suggest that this
plant should be immediately nationa-
lised instead of wasting more time
and moncy on it,
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Another point that I have is this.

Onc member of the Managemant
Board should be nominated from
amongst the labour. That means

“actual worker” who may be &n
elected member of the only one re-
cognised labour union of the com-
pany.

With these
Bill.

words, I support this

*SHRI E. R. KRISHNAN (Salem):
Mr. Chairman, Sir, I rise to express
my views on The Indian Iron and
Steel Company (Taking over of
Management) Ameadment Bili, 1971

Sir, originally the contcol of
management of IISCO was taken cver
by the Government for a period of
two years. It was not unknown to
the Government that this two-year
period would lapse on 14th July, 1974.
During this period, the Government,
while administering this undcrtaking,
have come to know the deficiensies
in the  day-to-day wooking, In seile
of that. the President promulgated
an Ordinance only on 28th June, 1971
extending the period of Government’s
contirol by three more years. If the
Government had brought forward a
Bill of this nature during the 1last
Budget Session of this House, which
was not impossible for them to do.
1ne Presidential  Proclamation could
have been avoided. I condemn the
Government’s way of issuing Presiden-
tial Ordinances at the last minute.

I regret that the Government have
not. ecven now. come with a Bill
nationalising IISCO. I also wonder
from where the Guvernment are
getting novel ideas of legislating.
Now the Government’s two-year con-
irol period is over. Since the Gov-
ernment feel that thev should control
the management of IISCO for a fur-
ther period, it is being extended by
three years. After three years also,
if it is felt necessary that the period
of control should he extended, it will
be extended by two ycars by o dir-
ective and again by two years, if

*The original speech was delivered
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necessary. However, the total period
of control weould not be beyond 10
yecars. This is the substance of Clause
3 of this Amending Bill.

Sir, this Governmcnt are com-
mitted to the establishment of egali-
tarian society in the country. I
wond~r whether the Government are
determined to achieve this laudable
ohjeciive only in this manner.

While replying to the date in the
Rajva Sahha, Shri K. D. Malavia
cnumerntad the problems that beset
the  Geveroment  in nationalising
I1SCO. IIe has pointed out that
2¢ number of share-
boldors and the Government, at this
juncture of unprececdent:zd financial
stringency, do not have that much
resource 1o pav to the sharcholders,
I would like to make a suggestion
here. Raocently, the Government have
enoeted a law on compulsory deposit.
On the basis of this Taw, the money
that should be given to the share-
bolders can be put in a compulsory
Gepovit. Taking recourse to this. the
Government  can nationalise 1ISCO
immediately,

there are a In

There 1o olso uo need to pay any
compensation to the erstwhile
management of ITSCO. Shri K. D.
Malavia has himself stated in the
Tajyva Sabha that at the time of
tiliing over the control of manag~-
ment of TISCO., the unit was a junk.
S0 there is no nted to pay any cnm-
poisation to a junk.

I would 1like to know what the
Government propose to do after 19
vears. I want to know this from the
hon. Minister because of certain re-
azenable apprehensic . The Govern-
ment proposc to invest a sum Rs. 50
crores for rejuvenaiing IISCO during
this period. Will the Government,
10 vears, hand it over to the
crztwhile manazsement or will the
Government nationalise 11?0 In case

ihe Government decide to nationalise

afioy

in Tamil,
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it, then they will certainly be con-
fronted with certain problems. After
repairing and modernising the unit,
after augmenting substantially the
production, naturally the value of
assets would have gone up. What
would the Government do, if the
management demanded a huge com-
pensation on the basis of the current
value of the assets of the undertak-
ing? Similarly, the value of shares
of IISCO would also have picked up
considerably.  Naturally the Gov-
ernment would have to pay many
times more than what they would
now pay to the sharcholders. If
Government decide to hand it over
to the erstwhile management, then ail
the benefits would accrue to the
management,
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Sir, I would like to know how the
Government would solve the problems
which are sure to arise later. When
I see a Bill of this nature, I begin
to feel whether such a legislation is
being brought forward by the Gov-
ernment in the interest and gencrs)
welfare of the common people of our
country or in the interest of capitalists
and monopoly industrialistz of ~ur
country. If the Government do not
want to waste tax-pavers’ money, if
the Government want to ensure that
the core sector steel industry is in
the public sertor, if the Government
want to augment steel production
substantially and meet the growing
needs of the countrv—stee] iz always
in short supply--then, the Govern.
ment must bring forward a Bill in
this very session of Lok Sabha for
nationalising 11SCO.

With these words, I conclude

SHRI VASANT SATHE (Akola)
{ want to make only one point and it
iy this. VYesterday, we were discussing
the Indystries (Develonment and Re-
gulationy (Amendment) Bill asking
for extension nf time. At that lime
also it was stated that thiz policy of
piece-mega] take-over under some Act
and then asking for further extension
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was self-defeating, because one cannot
make any investments in these under.
takings during this period. If une
makes any investments, that adds to
the assets of the undertaking and in-
creases its value, And fomorow
when you want to nationalise, you
will have to pay heavier compensation
as in the case of the textile mills, for
example. So, I would like to know
what protection is there.

Government then say that they
cannot give money to the share.
holders. As the hon, Minister him-
self had stated, the value of the
shares had come down practically to
zero when they had taken it over
first. Why did they not think in
termg of taking it over completely?
The hon. Minister says that the
machinery was junk, according to
him, and the written down value of
the assets must have come down to
zero by that time and so also the
value of the shares, So. why did theyr
not think m terms of completelv
taking it over, or what is called,
nationalising this concern?  Thev
could have prepared a plan, a plan of
good management, a plan of invest-
ment of capital in machinery and a
plan also for having workers’ part:-
cipation and cooperation, a full-fledg.-
ed plan in short to boost the pro-
duction which is such a dire necessity
in the country today. Why are Gov-
ernment not thinking in these terms®
it appears so clear to commonsense
that this ought to he done not only
i TISCO but in the case of the other
undertakinge also,

The hon, Minister had asked some
of us 1o go and see Durgapur. We
have gone and seen Durgapur also.
and we fee] that in all our steel milts
today. if only we could achieve even
75 per cent of the rated capacity, we
shall be saving Rs. 700 crores in terms
of toreign exchange. What tremendous
things it would mean! 1 am asking
only for 75 per cent of the rate
capacity fo be achleved. In regard to
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whatever coordination they want, the
major factor 15 the labour problem.

SHRI MADHU LIMAYE:
asking for 10 per cent?

He is hot

SHRI VASANT SATHE. I am pre-

paled to be satisfied with even 75 per
cont foday.

The most important factor js par-
ticipation of lulour. It is labour alone
which can accomplish the miracle.
For heaven’s suke. av I have heen
repeatedly saying, the best thing to
have this is by cuting across trad.
union rivalry. We can do this by
asking the employees to forget their
bras for this or that union; let u-
give an opporiunity to the employers
and ask them to elect their own te-
presentatives right from the shop
‘evel 1o the management level. After
shey come into the management, we
must tell them that therealter thenu
~ages or remuneration or bonus
~ould be linked with production. Let
as put this responsibiity on them
and take the employees into con-
ddence and they will be able to
accormplish the muracic  No  wizard
whether in the SAIL or any other
place can do this. The only people
wvho can do it are the employees or
the workers. So, please for heaven's
sake, let the hon. Minister take them
wnto confidence when they want to
*eorganise the management, and
nationalise it as soon as possible,
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MR CHAIRMAN: The hon mem-
ber might stop here and resume his
speech tomorrow

The House stands adjourned io
meet again at 11 AM, tomorrow,

18 hrs

The Lok Sabha then adjourned il

Eleven of the Clock on Priday -

August 30, 1974/Bhadra 8, 1898
(Scka).





